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INTRODUCTION 

I, the Chairman of Estimates Committee having been authorised by the 
'Committee to submit the Report on their behalf, present this Six-
teenth Report on the Ministry of External Affairs-Overseas Indian in West 
Asia, Sri Lanka, Malaysia. Burma, Indonesia and Singapore-Part I-West 
Asia. 

2. The Committee took evidence of the representatives of the MiJiistry 
of External Affairs on 17, 18 and 19 February, 1981. The Committee 
wish to express their thanks to the Officers of the Ministry Ifor placing before 
them the material and information which they desired in connection with 
the examination of the subject and giving evidence before them. 

3. The Committee also wish to express their thanks to Shri I. 1. 
Bahadur Singh, former diplomat, Shri Dinesh Singh, M.P., and Shri S. 
Shahbuddin, ~.P. for giving evidence pd making val.uable suggestions 
to the Comnuttee. ·f 

4. The Committee also wish to express their thanks to all others insti-
tutions, associations, bodies and individuals who furnished memoranda on 
the subject to the Committee. 

5. The Report was considered and adopted by the Committee on 24th 
April, 1981. \ 

6. For facility of reference the recommendations/observations of the 
Committee have been printed in thick type in the body of the Report. A 
summary of the recommendat;·;ms/observations is appended to the Report. 

NEW DELHI; 

April 27, 1981. 
Yaisdkha 7, 19-03TsOka).--

S. B. P. PATTABHI RAMA RAO. 

(v) 

Chai~ 

Estimates Committee. 



CHAPTER I 

INTRODUCTRY 

1.1. The term 'Overseas. Indians' is an all inclusive one; it includes; 
all people of Indian origin abroad. Some of them retain their Indian na-
tio~ality. Some others are nationals of the country of their adoption. 
Still another category is that of people of Indian origin in various countries 
who were rendered 'stateless' . Unofficial estimates place the number of 
Indians overseas at about ten million. From the very beginning of our 
recorded history, there have been large movements of Indian traders, 
craftsmen, religiOUS men and others across the land and sea frontiers of 
India leading to establishment of new communities and new synthesis of 
cultures. There is hardly a country where there are no people of Indian 
origin Or· Indian nationals. 

1.2. The succeeding paragraphs give in brief the historical background 
of overseas Indians in West Asia and certain countries of South East Asia 
including Sri Lanka. 

(a) West Asia 

1.3. The oil-rich West Asian countries have, in recent years, attracted 
an increasing number of Indians. A large number of professionals, like 
doctors, eD.gineers, chartered accountants etc. and many times more 
skilled and unskilled workers have gone over there from India since th~/ 
Oilboom. A large number of Indians, estimated at 1,18,000 have acquired' 
citizenship in the respective countries in which they have settled in West 
Asia. Out of these nearly 99,500 are in Yemen People's Democraic Re-
public and about 10,000 in Iraq. Indians who have settled but not acquired 
citizenship nmnber about 80,000. Saudi Arabia tops this list with 40,000. 
Oman has about 17,000 and Behrain about 15,000. 

A sizeable number of Indians went to West Asia after 1947 temporaI11y 
on work permits and. jt?b ._~~~~.' thejr . total number is about 5,66,000. 
In ibis category the UAB tOps tlte ns~ With ~,50,000 workers after which 
comes Saudi Arabia and Ku~it with 80,009 each. omen with 68,000, 
Qatar 30.000, Bahrain 25,000, Iraq 23,000, Yemen Arab Republic 5,000, 
Jordan 3,500 and Yemen People's Democratic Republic 1,000. 



1.4. There are at present about 1 million Indians in West Asia.Gov-
ernment has no information about 'stateless' Indians in West Asia. 

(b) South-East Asia 

Burma: 

1.5. Indian immigration to South-East Asian countries took place mostly 
during the nineteenth century. Immigration to Burma dates [rom 1852 
after British annexation of lower Burma. As Burm~ formed a pan of 
British India for a long time, Indians went there in large numbers not only 
as cultivators but also as money-lenders, businessmen and contractors. 
Even after Burma became separated in 1937, there was no restriction on 
the entry of Indians into that country. When Burma became independent 
after the Second World War, the Burmese Constitution did not recognise 
Indians as a minority and they were not provided with any safeguards. Less 
than 10,000 accepted Burmese citizenship. The Burmese Government 
adopted many nationalisation measures and this resulted in a continuous 
outflow of Indian refugees from Burma. Many Indians had to I~a\'e their 
propel ties behind. They could tramier very little of their savings and they 
came to India deprived of their livelihood through nationalisation and 
other measures. 

1.6. Stateless persons (Approximately 200 thousand) have no legal 
rights and suffer from many inconveniences. These are mainly petty 
traders, labourers and technicians. Many of them do not want to leave 
the country as they have lived in Burma for generations. 

Malaysia and Singapore 

1.7. The first settlers to Malaysia and Singapore went as indentured 
labour during the nineteenth century. Most of them were absorbed in the 
sugar plantations. During the 1920s and later the British Government 
began to recruit labour for government undertakings and various other 
services. Most of the migrant labour employed in plantations was from. 
south India. Stateless persons (150 thousand) living in Malaysia face 
restrictions on employment, movement, etc. Most of them have applied for 
Malaysian citizenship but have been unable to obtain. it owing to the rigid 
qualiJfying standard set by the Malaysian Government. 

1.8. The growth of Singapore as the principal entrepot centre attracted 
a large number of Indian migrants mostly of the merchant community. 
They came from different parts of India. By 1947 Indian population in 
Singapore was mainly composed of the merchant community and accounted 
for 7 per cent of the total population. 
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1.9. Stateless persons in Singapore (2 thousand) have permanent 
Ieside~ status on the basis Qf "Stateless" certificates· issued by the Indian 
Mission. They can apply for Singaporean citizenship. Alternatively, they 
-can apply for Indian citizenship. It is presumed that over a period of time 
their problems will disappear as they acquire either Ihdian or Singaporean 
~itizenship. 

Jndonesia. 

1.10. Indonesia attracted Indian immigration probably as a spillover 
from the regular migration to British settlements and adjacent Malaya. 
Most of them were Muslims and came from western and ·eastern coast of 
India. The Indian population in Indonesia has remained more or less 
constant. At present these are about 24000 Indian nationals in Indonesia. 

Sri Lanka 

1.11. Systematic labour migration to Shri Lanka began in 1830s. The 
stream of workers ~rom South India increased in leaps and bounds between 
1830s and 1880s but never got assimilated into the Island's permanent 
population. The majority of the Indiaf!. labour was concentrated in the 
tea and rubber estates and came from south India. The proximity of homes 
in India and the lack of contact with the local population resulted in the 
emergence of an emigrant Indian. community as a separate part of Ceylon's 
permanent population. The Indian labour question thus became a prominent 
issue in Ceylonese politics. 

1.12. In 1964, there were approximately 975 thOUSand stateless Persons 
af Indian origin in Sri Lanka. The Indo-Sri Lanka agreements of 1964 
and 1974 provided the framework for the repatriation to India of 600 
thousand of such persons, while the remainin.g 375 thousand were to be 
given Sri Lankan citizenship. By the beginning of last year, less than half 
the persons covered in the agre,ement had been repatriated to India or given 
Sri Lankan citizenship. 

(c) Indians in Sri Lanka 

1.13. Prior to the emergence of India and Sri Lanka as independent 
States all persons of Indian origin in Sri Lanka were regarded as British 
subjects. In the immediate post independence period, the Government of 
'Sri Lanka (then Ceylon) enacted a legislation in the shape of 1948. and 
! 949 citizenship Acts under which it was implicitly recognised that all 
those persons who would not be granted Sri Lankan citizenship were to 
be regar.Q,ed as ~ of India. The Government of Indiil's position 
was that the persons of Indian origin could not automatically be regarded 
l1S Indi~D citize~s .and, therefore, India. cOuld. n.ot ~~ the responsibility lJ 
fOT thetr repatnation. Persons of Indian onglD lD Sn Lanka, tbusac- ~ 
quired the status c:A. StateleSs individUals., __ I 
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1.14. The Ministry of External Aff~s have furnished' a note tracing 
the history of agreem(;nt (1964) between India and Sri Lanka on the 
future' status of persons Of Indian origin in Sri Lanka, as follows : 

1.15. In 1949, the Government of Sri Lanka (then Ceylon) pa.;sed a 
legislation by which approximately 1,30,000 ~rsons acquired Ceylon citi-
zensbip. How~ver, a vast majority"'" of the people of Indian origin re-
mained stateless. 

1.16. During the visit of then Prime Minister of Sri Lanka, Mrs. 
Sirimavo Bandarn aike to India in Octo~ an agreement was signed 
between India and Sri Lanka (then Ceylon) on the future status of per-
sons of Indian origin in Sri Lanka. The main features of the Agreement 
were .-

(1) Out of the 9,75,000 such persons, Sri Lanka would accept as 
citizens 3,00,000 persons together with the natural increase 
in that number. 

(2) 5,25,000 such persons together with the natural increase in 
that number would be accepted as Indian citizens and repat-
riated to India; 

(3) The repatriation of these persons to India would be completed 
within a period of 15 years namely by October, 1979 and in 
accordance with an agreed programme; and 

(4) The status of the remaining 1,50,000 persons would be decided 
later on. 

1.17. By a second Agreement signed in June. 1974. India agreed to 
repatriate another 75,000 persons along with their natural increase, out 
Of tbe remaining 1,50,000 within a period of two years after the persons 
covered by the earlier Agreement had been repatriated. The remaining 
75,000 would be absorbed oy Sri Lanka. 

1.18. The 15-year period within which the 964 Agreement was 
supposed to have been implemented expired on 30th October, 1979 with 
SOIDe what less than 50 per cent of tbepersons covered under the Agree-
meat hann! been repatriated. Upto 31-1-1980, 2,56,299 accountable 
pelloDs have been repatriated to India and 1,46,442 accountable persons 

cY" haVe been granted SinhaleSe Citizenship. 

1.19. ne working of the 1964 4greement was reviewed during the vi*. of tJ:!e ,Foreign Minister of Sri I..allka to India in 1978 and also- by 
th~ . .J.o.iDt Wqrking Group of the ofti.cWs of the two countries. The 
8JlIlllfl JJJ~ of .T~patriation agreed to.il~ng $lse discussions was 35,000. 
However, ('JOvemment Of India have- .. .,t ~ bcIIP Bblt to fuJ81l ... 
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annual target_ due to the reluctance of people to be repatriated to Indi~ 
at this juncture when there is a likelihood of -their being permitted to. / 
stay on in Sri Lanka. 

1.20. Since the implementation period of the 1964 Agreement has 
expired, the question before Government of India now is whether to 
continue implementing the Agreement till such time as th~mit-I 
ment under this Agreement has been fulfilled or whether some new 
rurangements should be worked out with Sri Lanka to satisfactory res-
olve the thorny issue of the st~s perso~ At the present moment, 
Government of India have not yet made any formal approach to sy 
Lanka as a lqt of rethinkin& about this AJl!eement is. currently goin 
on wittrln that country. It is understood that some of the proposals 
under consideration with the Sri Lanka Government are (1) The linking 
of the grant of Sri Lankan citizenship to the grant of Indian citizenship 
in the agreed ratio of 7:4. At present, the grant of Sri Lanka citizen- / 
ship is linked to actual repatriation to India and this has inevitably re-
sulted in delays. Persons granted Indian citizenship would be permitted 
to stay and work in Sri Lanka till they superannuate. (2) Another pro-
posal is for Sri Lanka to invite fresh applications from all stateless per-
sons and register all those who apply as Sri Lank1in citizens. With the 
remained being granted Indian citi7.enship. In case, this is accepted, the 
1964 and 1974 Agreements would become redundant. 

1.21. The Ministry of External Affairs were asked whether they had). 
a:-certained the circumst9Dces due -to which less than 50 per cent of the 
persons stipUlated in the Agreement had been repatriated upto 31.1.1980;. 
and how it had been ascertained that people of Indian origin were 'reluct-
ant' to be repatriated to India. 

1.22. The Ministry have stated in a note that Government had identi-
fied the following factors as probable reasons for the relatively slow pace 
of repatriations: 

(i) Delays in Sri Lanka regarding completion of formalities such· 
as payment of provident fund, gratuity etc. 

(ii) Greater awareness in the Sri Lanka Tea Estates of their re-
quirements for labour which encourages fhe repatriates to' 
delay their departure. 

1.23. The fact that peoPI.e. of Indian origin are reluctant to be repatfl 
riated is evident from the numbers seeking repatriation. ~ 

--------------...-" 
1.24. Commenting on the problem faced by repatriating Indians in· 

getting their dues from Sri Lanka atR1iorities and their employees the MinlItty 
have stated thet people awaiting repatriation to India are ofteD h~ up. 
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S~i Lanka because of delays in the payment of their provident fund, grat-
Ul~, etc. G~v:r~ent of India have taken up this matter through our 
Higb Comnusslon m Colombo with the Sri Lanka authorities who have 
assured Us of suitable action In this regard. ' 

1.25. At the time of their repatriation, Indian citizens are allowed to 
'transfer upto Sri Lanka Rs. 75,000/-. The Government of Sri Lanka 
.adds 65 per cent to the value of transferable assets in calculating their 
value in terms of Indian Rupees. Assets in excess of this figure of Sri 
Lanka Rs. 75,000/- which cannot be transferred out of Sri Lanka at 
. the time of departure, are placed in blocked accounts in banks there. 
In such cases where the Sri Lanka Exchange Control authorities have not 
permitted the transfer of the claimed assets in entirety, the High Commis-
sion takes up the matter on request, with the relevant authorities to assist 
repatriates In having all their funds transferred from these blocked acc-
ounts. In 1978, the Government of Sri Lanka permitted sums upto S,"j 
Lanka Rs. 1,00,000 to be repatriated to India from individual blocked 
, accounts. It was announced by the Central Bank of Sri Lanka that re-
mittances upto a maximwn of Sri Lanka Rs. 1 lakh from such blocked 
accounts would be permitted to be transferrel by authorities dealers with-
,out prior approval of the Central Bank. The High Commission informed 
all the blocked accounts holders now in India whose names and particulars 
were available with them, of this concession. The 3 Indian banks where 
a majority of the blocked accounts are held were also asked to inform the 
account holders in India of the Sri Lanka Government's decision. 

1.26. During evidence Secretary (First) stated that the position as it 
obtained on the 31st December, 1980 in regard to the implementation 0: 

. the two Agreements is as follows :-

Number of persons granted Indian Citizenship 
Number of Indian Citizens repatriated 
Number of persons granted Sri Lanka Citizenship 

3,49,901 
- 2,67,591 

1,52,985 

1.27. The representative of the Ministry added that from these figures 
. it would be clear that there has been a considerable shortfall. Several 
foctors have contributed to this shortfall. On the Sri Lanka side there 
was a delay of about four years. Enactment of legislation by the Sri 
Lanka Government which authorised them to confer Sri Lanka citizenship 

"on persons cove:ed by the 1964 Agreement. More recently receipt of 
the provident funds dues, gratuity etc. has delayed the repatriation. It 

'appears likely that labour requirements of Sri Lanka plantations have con-
tributed to the slowing down in the rate of repatriation. 

1.28. 'The representative 'of the Ministry further informed the Com-
1Di~ee during the evidence that the Foreign r..rmis~er stated in the Lok 
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Sabha on 27.11.80 both, the Government of India and the Government 
of Sri Lanka, are committed to repatriation to India and the grant of Sri 
Lanka citizenship to the Stateless persons of Indian origin in Sri Lanka. 
The Government of India is in touch with the Sri Lanka Government 
a bout the early grant either of Indian citizenship or Sri Lanka citizenship 
to these Stateless persons of the objective Of the 1964 and 1974 Agree-
ments. This question is under discussion and continues to' be discussed 
between the two Governments. 

1.29. In view of the fact that the life of the two Agreements between 
the Government of India and the Government of Sri Lanka bad expired, 
asked as to what were the concrete proposals before the Government to 
pursue the matter further, the representative Of the Ministry stated during 
evidence :-

"It is quite true that the original life of the 1964 Agreement was 
15 years and it came to an end in 1979. 1974 Agreement 
required that we should complete the rest of the process in 
two years beyond that we have to go beyond the date because· 
of delay on the part of Sri Lanka authonties ..... I was re-
cently in Sri Lanka. I discussed this at all level~ of the· 
Government of Sri Lanka and they have assured me that they 
will do their best'to implement the agreements. We feel that 
it would be the correct policy to allow them time to see whether 
this agreement can be so implemented". 

The representative of the Ministry added : 

"When I went to Sri Lanka recently, it was decided that a high 
level Committee under the Cabinet Secretary of Sri Lanka be-
set up and it should meet every month to ensure that there 
procedural matters which cause delays are streamlined. Our 
High Commissioner should be associated with it so that we· 
can assist them in this matter. The first meeting will be 
held on the 9th March. They have shown a certain meas-
ure of good faith". 

1.30. The following extracts from the memoranda and papers written 
by prominent Indians and the organisations of Indians in Sri Lanka throw 
light on the living and working conditions of Indians in Sri Lanka and 
some of their other problems:-

'10 the plantations rigid controls and the hierarchical structure of 
the plantation system created a captive labour situation and 

thc workers were isolated in the estate enclaves living 
in "companv towns" allowing little room for change or upward' 
social mobility. Workers on the plantations today live in much 
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the same conditions as their fore-fathers did in barrack like 
ba<::k to back, zinc roofed enclosures each 10 ft. by 12 ft. 
housing entire families or more than one family wit.\lin the 
enclosures. The appallating conditions of the estate lines have 
to be seen to be believed. Highest rate of illiteracy, lowest. 
level of educational attainments, poor health conditions, mal-
nutritions high infant mortality and ceaseless toil are a marked 
feat me of the life of plantation workers". 

* * * * * 
"Indians settled down in Sri Lanka holding Indian Passports taken 

before 1954 have their stay in the Island restricted when once 
they visit India even for an emergency like, wedding, funeral 
Or other social matters of their near relatives. They are askoo 
to leave the Island within one year of their taking visa which 
is required for travel and return. The visa is issued only 'after 
payment of a tax of Rs. 500/-. This tax is payable by the 
Indian spouses also of Sri Lanka citizens every year". 

* * * * * 
"Those who opted for Indian Citizenship under Srimavo-Shastri 

pact of 1964 and opted for repatriation face the problem of 
obtaining suitable employment or avoications in India one one 
side, and inordinate delay in settlement of their dues like 
G.P.F. gratuity etc., on the other side before their departure 
from here. The delay in sorting over their problem of gratuity 
etc. is attributed to the change of employment from one plan-
tation to another and change of ownership of Estates by sale 
or nationalisation, and rio regular records having been kept." 

* * * * * 
"A sort of despair and uncertainty haunt every family that opted 

for repatriation. After every thing is settled on this side, they 
start for India, they are faced with lack of facilities for travel. 
Ferry service to India is restricted to three days a week with 
no suitable accommodation either at Talaimanner or at 
Rameswaram. Touts are exploiting the poor and uneducated 
workers. allegedly in connivance,. with some Customs employees 
and others. Many repatriates reach India devoid of many of 
their belongings, penniless and with a bleak future in front of 
them." 

• • • * • 
There is no comparison or the living and working conditions of 

the Indians mainly in plantation sector and those villages ana 
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mix with their own people, the plantation employees of 
Indian origin are ,treated as indentured labour. They have to .. 
stay in their estates in line rooms without proper facilities. 
They do not have the freedom for the employment of their 
choice. They cannot migrate to other plac~s and seek other 
employment. " 

* * * * * 
"The Srimavo-Shastri Pact has adversely affected the people of 

India origin in this country, as they were treated and counted 
in numbers as cattle. In coming to this pact, the Govern-
ments did not consult the 'people really affected or their 
leaders." 

* * * * * 
"In the issue of citizenship of either countries many family units 

are broken-up. There are instances where ~omc members of 
the same family being issued Sri Lanka Citizenship, some 
Indian Citizenship and others left as stateless. Thf"xe are 
cases where Sri Lanka wives married to Indians do not wish 
to migrate. They are left in the lur.:h while father and 
children are forced to leave. 

"The stateless category of Persons are by statute denied employ-
ment opportunities, they a,e refused travel documents which 
would enable them to find employment in countries abroad, 
particularly in the middle east." 

* * * * * 
The living and working conditions of the plantation workers are 

generally poor, being the lowest paid sector among the work-
ing people, they are the poorest of the poor." 

The Tamil labourer was not housed along with or near the Sinhalese 
peasant. He was-and still is -kept in what are now known 
as the 'lines' and what were until recently, called the 'coolie 
barracks'. These are little more then dark. dingy, ill-ventilatecl, 
cramped and malodorous cells, barely 10 feet by 12, with open 
drains at the front door and in which famIlies of 12, 14 and 
more people live. AlthOugh the plantations are now govern-
ment owned, nationalisation has made no difference to the 
internal conditioos in wfUch the Tamil labourer lives." 

"Th~ Jt;ldi.an Tamils, whether they have opted for Indian or Sri 
Lanka citizenship, are being "excluded from every field of 
national activity. They cannot gain free admission to govern-
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ment hospitals. Th:!y come under a different rationing 
system. "There are also reports that Indian Tamils who have 
registered for Indian citizenship but have not been repatriated, 
are being eased out of their jobs and are not finding it easy to 
get alternative ones." ~. ." "The TRP passport holders, mostly businessmen and traders, doing 
business and trade in Sri Lanka, are not allowed to take even 
a single pie on their trip to India. They land Penniless in 
India and to reach home they mortgage their passports at 
the interest rate of Rs. 20 per hundred. The interest is 
deducted on the spo~and the balance is given to them. When 
they pay back the loan along with any further interest dues, 
then only the passport are given to them." 

1.31. The Committee took up for eXllmination the subject of 'Overseas 
Indians' in West Asia, Sri Lanka, Burma, Malaysia, Singapore and Indo-
nesi£. They confined their study to the problems of Indian nationals and 
"stateless" persons of Indian-- origin in these countries. 

1.32. 'The reports rellching the Committee indicate that the conditions 
in which Indians (which term has been used in this Report for Indialt 
nationals and 'stateless' Indians only) live and work in some of these-
countries are not very happy in fact, in certain respects these are very 
pathetic. 

1.33. 'The Committee find that the implementation of Indo-Sri Lanka 
agreements of 1964 and 1974 has not made a satisfactory progress. 1be 
fifteen years periOd. during which the 1964 Agreement was supposed to have 
been implemented expired on 30th October, 1979, with less than 50 per cent-
of the persons covered under the Agreement having been repatriated to 
India IlDd granted Sri Lanka citizenship. It is a moot point whether it is 
the "reluctance" of the people as the Ministry think it is, that stands in 
the way of their repatriation to India or there' are nnres9lved problems 
concerning their assets, families and other human problems that are res-
pon~"ble for this sitnation. The Ministry hnve admitted that delays in the 
payment of gratuity, provident fund etc. are posing problems to Indians in 
Sri IJanka. 'The repiOrts on living and working conditions of Indians iii 
Sri Lanka have also caused concern to the Committee. 

1.34. The Committee do not think it would be proper for them to come-
to any conclusion as to the real situation faced by Indian iii Sri Lanka, 
Bunna. Malaysia. Singapore and Jndonesia only on the basis of reports 
~'hich they have received from Indain organisations and others. 'I1Ie 
Committee al'iO queStiOll the sftltement of the External Affairs Ministry 
that tbe people of Indian origin in Sri Lanka are reluctant to be repatriated. 
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The Committee feel that the problems of overseas Indians in these COUll-

tries require to be studied in depth and for this purpose an on-tbe-spot 
study is necessary. In view of this, the Committee have decided to defer 
the report On Overseas Indfans in Sri Lanka, Burma, Malaysia. Singapore. 
and Indonesia to next yeae (1981-82) pending the study of the situation 
on-the-spot. (S •. No.1) 

1.35. The Committee have, in the succeeding chapters of this Report, 
dealt with the problems of overseas Indians in West Asian countries aod 
made recommendations which, if implemen!ed in leter and spirit, would 
go a long way in resolving their problems and bettering their lot. ., ,~ 

603 LS-2 



CHAPTER D 

EMIGRA nON TO WEST ASIA 

(a) Recruting Agencies 

2.1. With 'fhe spurt in the Indians going for jobs in West Asia follow-
ing the oil boom there has been a mUsh-rooming growth of recruiting 
agents. These recruiting agents exploited the clamour aJiii,ng the Indian 

• Job seekers !for obtaining jobs abroad and some of them tended to take 
recourse to extortion of large sums of money and to defrauding the unwary 
Indian workers. In 1976 the Ministry of Labour set up a system of 
licensing of recruiting agents with a view to regulating their activites. 
However, on March 20, 1979, the Supreme Court of India passed an order 
according to which such licensing system became untenable unless such 
provisions were made in a new legislation or rules. 

2.2. Consequent to the Supreme Court judgement of March 20, 1979, 
the system of licensing of recruiting agents was discontinUed. The present 
position is that any person can, function as a recruiting agent on the basis 
of a power of attorney from the foreign employer. This position has 
brought to light some malpractices indulged in by unscrupulous elements. 
These malpractices are of two types. One type is those who aid and help 
workers to go out of India with the lure of jobs in circumvention of the 
emigration formalities charging them huge fees. In many of these cases 
these persons who go abroad find that the jobs do not materialise and, 
they are rendered destitute by virtue of having already paid huge amounts 
of money to the unscrupulous agents. Such cases have been brought to 
the notice of the appropriate police authorities by the Ministry and in 
many cases the persons have been brought to justice. 

2.3. The other problem exists in case of persons charging exploitative 
fees while remaining within the framework of existing regulations. The 
regulation being very liberal since the Supreme Court orders of 1979, these 
elements get a great deal of scope to exploit the job-seakers. 

2.4. The Government is now in the final stages of drafting a new 
Emigration Bill to remedy this situation. The details of the proposed 
legislation have yet to be finalised. However, the main objectives are:--

(i) to prevent exploitation by recruiting agents of skilled, semi-
skilled and unski1l€d workers; 

12 
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(ii) to curb activities of spurious recruiting agents; and 
(iii) at the same time to avoid over-regulation which may result 

in creating difficulties for genuine workers seeking empolymeat 
abroad. 

(b) IIlegtil Emtgration to West Asian CounJries 

2.5. In a background note brought out by the Ministry of External 
Mairs it has been stated that the number of Indian workers who have 
landed in the Gulf countries and countries of the Middle East illegally from 
the point of vi~ of both Indian as well as local Government is quite sub&-
tantial. As liar as Government of India is concerned, any person who 
,goes withoJlf registering his emplyment with the Protector of Emigrants 
or subsequently 'changes the employment contract or the employer without 
registering the new contract with the Protector of Emigrants is an illegal 
emigrant. For local authorities, a person who is staying in that country 
without !Iny employment permit or after the expiry of his visa, or a worker 
who has taken up a job with an employer other than who originally spon-
sored him is an illegal immigrant. Recently, the Government of UAB has 
~nnounced strict measures for repatriation of such floating population who 
do -not have valid stay per,mits or are working in unauthorised manner 
with employers other than their original sponsors. As a result of this 
measure a large number of IndiaI18 are being externed from United Arab 
Emirates and are suffering great hardships. 

2.6. There is an apprehension that other countries in the Gulf and 
Middle East region will follow the measures adopted by UAE thereby 
affecting fairly substantial number of Indian wcrkers adversely. 

2.7. The Indian workers who get duped by the unscrupulous agents 
and become destitute in foreign lands present a woeful picture. Having 
parted with large sums of money such workers often have to be repatriated 
at Government expense which they are supposed to reimburse to the 
Government on arrival in India. In 1978 and 1979, 1248 and 444 persons 
1"espectively were repatriated at Government expense. 

2.8. In a press editorial, referring to the humiliation meted out to the 
"illegal" Indian Immigrats in West Asian countries, it has been stated: 

- ----
"A number of illegal immigrants, (in UAE) who have been rounded 

up following police swoops in Abu Dhabi and Dubai markets, 
face the prospect of deportation... The total may swell to over 
a lakh if" other West Mtan employment countries, like Kuwait 
and Oman, impose similar restrictions on those w,,"-'l baw' 
entered the country through either visitors' visas or the more 
adventurous journey through country boats." 



14 

2.9. Offering comments on this editorial, the Ministry have stated. 
that Government has received reports that there is a substantial number 
of Indian nationals in the Gulf countries who have gone there without pro-
pe uthorisation or are staying there without valid permission of these coun-
~ Some 0 ese countnes are t 109 actIon to ensure at pers(ins 
staying there without due authority are sent back to India. 

2.10. In order to safeguard the interests and dignity of these workers 
the Ministry have stated" that they are in constant touch with 
the authorities in the Gulf countries and have impressed upon them the 
human factors involved in' the repatriation of such workers. Although 
these countries consider it their sovereign right to regulate the entry or 
stay of foreigners in their countries, they have been urged to ensure that 
no undue harassment or hardship is caused to such workers if they have" 
to be repatriated. 

2.11. Asked whether the countriesconcem.ed have agreed to review 
the cases Qf these Indians for allowing them to stay there or ,as an alterna-
tive they have been provided adequate facilities for repatriation, Secretary 
(ER) stated during evidence (February 1981):-

"The whole situation has stabilised. I think you could have noticed" 
from. the press that none of the types or categories exist now· 
Now the situation has stabilised and these countries are ex-
tremely cooperative and they bear in mind the human factor 
arid the number of cases of harassment is really less." 

2.12. Asked as to the number of the persons affected, the Secretary 
(ER) stated: 

"It is difficult to say that. I think the number of people who 
really came back to India is only in thousands, but it is much 
less than 10,000. Several people from UAE went to Bah--
rain and came back. It is difficult to j~dge how many people-
came back." 

(c) Check on Recruiting Agencies 

2.13. The Committee asked the Ministry whether there was any sys~ 
tem/machinery whereby the Government could verify the bonafides of ~e 
recruiting agencies operating in India, particularly when they advertIse' 
such large scale recruitment plans in local newspapers. The Ministry 
informed that at the time of receipt of application from recruiting agencies 
for emigration clearance fOr Indian workers going abroad the Protectors 
of Emigran.ts examine documents like power of attorney from the foreign 
employer appointing the recruiting agents to act on his behalf for the 
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.purpose of recruitment etc. Such documents are required to be authenti-
cated either by OUr Missions abroad or other appropriate authorities. 

2.14. The Ministry added that there was no system to detect unscru-
pulous reGruiting agents unless any activities concerning exploitation of 

. Indian workers by them come to notice. 

2.15. On being asked during evidence whether someone in the Ministry 
.monitored advertisements published in various Indian papers regarding 
recruitment of Indian workers in foreign countries and whether the Minis-

.. try could say that all the recruiting agencies publishing advertisement at 

.present were genuine parties holding valid documents like power of attorney 

.from foreign employers, Secretary (ER) stated: 

"Now, there is no control whatsoever on the recruiting agencies. 
There is no question of regulating a recruiting agency here 
in India. Even J: can. have a recruiting agency. All that is 
required for a person or a company in India is to get a power 
of Attorney from a prospective employer abroad who would 
say tltat he authorised so and so person or the company to 
recruit a person or persons on his ~ha1f. Therefore, any-
body can recruit persons. We do not have any monitoring 
system. There is no system followed here at the moment. 
But we would certainly look into it." 

2.16. The Committee drew the attention of the Ministry to the fact 
<that the private agencies advertised in the newspapers for the selection of 
-people for various categories of job in foreign countries and they inter-
'viewed them and told them that they had been selected for such and such 
job in such and such country. These agencies asked them to deposit 
large sums of money. This is the way they earned their money. 

2.17. On being asked whether these private agencies had the. power 
-of attorney to select people for those organisations in foreign countries, 
.'Secretary (ER) stated: 

"Jt is a valid question. This is a problem and we just have not 
been able to catch up with this problem. There are so many 
charges of people having paid anything even upto Rs. 10,000 
and they have been taken and landed in places like Israel 
and abandoned. We had to repatriate them. This is one 
of the places where they have been taken. We have tried 
our best to remedy it." 

2.18. On a pointed question being asked whether the Government 
could not issue directions to the newspapers not to puhlish advertise-
111ents of this sort unless the agencies so advertising had the power of 
<attornev. and whether the Ministry could not monitor the advertisements 
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and bring to book those agencies which were fake or nOl having .requisite:-
power of attorney, Foreign Secretary stated during evidence: 

"We accept it fully." 

2.19. On being asked whether it could not be laid down that sucb 
advertisement should be got cleared by the Ministry Of External Affairs. 
10 that the newspapers could also satisfy themselves that the advertiser 
had requisite authority for the purpose, the Foreign Secretary stated: 

"If We can do it under the existing, laws, it will be good. It will 
provide a complete check. Otherwise, we will consider what 
we should do." 

(d) Prosecution of Agencies/Individuals 

2.20. In a memorandum submitted to the Committee. it has been 
stated that: 

"There are many travel agents in. India, who collect money from' 
ordinary and simple people fOr getting them out of the coun-
try, get them visas and on arrival get them very good jobs. 
These agents put forged visas in their passports, ask them to 
cross the borders at night on donkey's back and some times 
by foot in order to avoid security checks and immigration. 
When they are here, the agent disappears with all their 
money." 

2.21. Commenting on the above views, the Ministry stated that when-
ever r~ of fraud, committed by recruiting agents Indian job, 
seeketS are brought to the attention of the Government these are referred 
to appropriate police authorities for investigation and action. The 
defrauded Indian nationals are also advised to file suitable complaints 
with appropriate authorities. 

2.22. The total number of complaints received against the recruitmg 
agents in India during the last two years is 127 .. These cases were report-
ed to the police authorities and 35 persons were arrested, four Of whom 
have been convicted in the Courts, 111 'cases are pending investigations. 
In 11 cases charges could not be substantiated~ 

2.23. The Committee were subsequently informed that 8 recruitinJ· 
agencies and 120 individUals have been successfully prosecuted in the: 
.lBdian courts f'Or mal-practices. 
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1..24. Names of the agencies who were successfully prosecuted in the 
IndIan court~ are as follows: 

1. Mis. Nagin Private Limited, Bombay 
2. M/ s Travelling Service, Bombay 
3. Mjs International Travelling Service, Bombay. 
4. Mis Appointment Aids Service, Bombay 
5. Mis Shiva International, Bombay 
6. MIs I.D.C. of India, Bombay 
7. Mis Popular Travel Agency, Bombay 
8. MIs Kings Travels, Cherukol, Mevelikara, Kerala. 

The names and addresses of 120 individuals so prosecuted are not 
re.ldily available. 

2.25. Asked how the Ministry ensured that these agencies or indivi-
duals did not start functioning under different lebles or 1!tlmes or under 
pseudo names and doing the same business as before, the Ministry sta&ed 
that under the present system followed in terms of the Supreme Court 
orders. there was no procedure to verify the antecedents of recruitinj 
agencit:s. However, in the proposed Bill on overseas employment a pro-
vision to verify the antecedents of recruiting agencies was being contem-
plated .... 

2.26 Elaborating the matter further during evidence, Secretary (ER) 
stated: 

"It is not a question of exploitation here only, if gives a very bad 
image outside also. Wherever we have received complaints, 
we have passed' them on to the authorities. State and Central, 
CBI etc., but I regret to inform you that once it if> handed 
over to them, we do not know in how many cases there has 
been a successful prosecution. We can only give them the 
lead and evidimce. We will make an enquiry as to in how 
many cases they have been able to prosecute them successful.' 

----2.n-an a suggestion that unless the whole matter (advertisements. 
w3rning checking enquiry etc.) was systematised, things might not improve, 
the Secretary added: 

"We are the nodal point for this. We will call an inter-ministerial 
meeting and look into it and consider, whether under the 
present law, we can stop these advertisements, or in what way' 
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we can regulate them and how we can minimise the exploita-
tion of Indian nationals seeKing employment abroad. 

( e) Measures to check exploitation 

2.28. The Ministry have stated that they have taken the following 
steps to check exploitation of Indian workers by recruiting agenci~s:-

(i) A system of checking was initiated at the international egress 
points in 1977-78 to ensure that Indian workers were not 
taken abroad in circumvention of emigration formalities. With 
effect from November 1, 1980, such cbecks have been replac-
ed by a new system. Under this new system at the time of 
issut! of passport an observation is made in the passports to 
indicate whether the passport holder belongs to a category 
which will require emigration clearance. AIl airlines and 
shipping lines in India have been instructed not to book per-
SODs whose passPorts indicate the requirement of emigration 
check unless an observation was made on their passports that 
emigration clearance had been obtained or that the requirement 
of emigration check had been suspended. 

(ii) Whenever any reports of exploitation of Indians by recruiting 
agents are received these are referred to the appropriate 
police authorities for -investigation and action. 

(iii) Publicity is being given through varioU6 media to caution 
Indian job seekers against unscrupulous elements. 

--(iv) Protectors of Emigrants have been instructed to provide 
appropriate advice to intending job seekers. 

2.29. The following proposals are under consideration of the Govern-
ment:-

(i) A proposal to introduce a Bill in the Parliament for a new 
legislation on overseas employment is at its final stages of 
consideration. This Bill would provide adequate regulatory 
controls· over the recruiting agencies in India. 

ii) A proposal to set up overseas manpower co~ration at the 
Central level in the pUibtic sector "to aid and assist Inilran 
natilmals in obtaining employment abroad is also under the 
consideration of the Government. 

e Ministry informed the Committee that publicity was given 
through various media to certain Indian job seekers against unscrupulous 
elements. 
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2.31. In a note after evidence (March 1981), the Ministry have 
:informed the Committee that the following steps have been taken to give 
publicity in this regard:-

(1) "Do's and Don'ts" for passengers for Middle ~t, Gulf Coun-
tries and Far East Countries have been drawn up and all 
Protectors of Emigrants have prominently displayed them in 
their offices. 

(2) Programmes based on "Do's and Don'ts" regarding emigratIon 
of Indian workers abroad have been broadcast from various 
stations of An India Radio during April-December, 1980. 
(From the list of Radio Stations submitted by the Ministry 
it is seen that no programmes have been broadcast from 
stations like Delhi, Jullundur Chandigarh or Amritsar), 
Hyderabad which cater to areas from where people have been 
emigrating in large numbers. 

(3) One T.V. broadcast each has been made from Bombay (October, 
1980), Delhi (June, 1980) and Madras (November, 1980). 

(4) Press Releases on matters concerning emigrations were issued 
in October and November, 1980. 

2.32. The Committee were informed that Protectors of Emigrants had 
been instructed to provide appropriate advice to intending jobseekers. On 
being asked as to what advice was given by Protectors of Emigrants and 
whether a copy of the advice given could be furnished, Secretary (ER) 
stated in evidence: 

"Our thinking-is that we must keep our man-power going abroad 
11S well-informed as possible. We intend to have some type 
of literatuTe printed, -which would be handed over to e.ach 
person. This aspect would be taken into account". 

(f) Emigration Act, 1922 

2.33. It has been stated by a former diplomat before the Committee 
that the Emigration Act 1922 gives . the power cf prescribing standard 
contracts for Indian workers keeping in view the local conditions. 

It is seen that the Emigration Act 1922 enjoins upon the Protectors 
of emigrants to-

(i) "protect and aid with advice all emigrants" and 

(ii) inquire into the treatment received by returning emigrants botb 
during the period of their residence in the country to which 
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they emigranted etc. and 
Government. 

report thereon to the Central 
(Section 4) 

2.34. The Act authorises the Central Government fo lay down terms 
and conditions for emigration for the purpose of unskilled work (Secholl 
10). For emigration for skilled work, the sponsor or employer or recruit-
ing agent is required to indicate the provisions made for health and well-
being of such emigrants, arrangements for their repatriation and the terms 
of the agreement and to deposit security (Section 16) and the Central 
Government bas been given the power to prescribe terms and conditions 
Of service and fees (Section 17). 

2.35. Section 18(2) enjoins upon the Protector of Emi~nts to ensure 
that before the emigrant departs, the terms and condition!l of engage-
ments are a!< prescribed by Central Government 

2.36. The Ministry have stated that earlier the terms and conditions 
of service agreement of emigranting workers were scrutinised to ensure 
that reasonable working and living facilities were available to them. 
However, after the Supreme Court order of March 20, 1979, Government 
have lost the authority to insist on any minimum terms and conditions of 
contract. This power is sought to be tak~n in the proposed Bill on Indian 
migrant workers. 

2.37. During evidence, asked whether before Supreme Court's Order 
dated March 20, 1979 the Protector of emigrants used to inquire into 
the treatment meted out to emigrants during their stay abroad and whether 
he used to report thereon to the Central Government, the Secretary (ER) 
stated that "This particular provision has not really been enforced for 
several years. This Act was promulgated in 1922 under different con-
ditions. But for several years, we did not have this type of problems. 
The Protector of Emigrants has not done this type of scrutiny on the 
returning Indians. As such there have been no reports". 

2.38. Asked whether the Central Government had laid down terms 
and conditions far emigrants for unskilled work and for skilled work as 
required under sections 10, 16 and 17 of the Act, the Secretary (ER) 
stated: 

"Till the Supreme Court gave the judgment this work was being 
handled by the Ministry of Labour. Even since this recruit-
ment in West Asia started in a big way they had not really 
laid down any standardised terms and conditions. Their 
procedure was only to look at the application on an ad hoc 
basis. There are as such no l;tandard forms which the 
Ministry of Labour has prescribed". 
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2.39. Explaining as to how the powers granted to Central Government 
and the Protector of Emigrants under the Act had been lost by the Govern-
ment after the Supreme Court order of March 20, 1979, and whether the. 
Ministry of Law had been consulted in this regard, the Secretary (ER) 
pointed out that the Ministry of Law was very much a part of the process 
when the matter was referred to the Supreme Court. He added: 

"In effect what we are governed by is the judgment of the 
Supreme Court which was again reiterated as a result of the 
subsequent appeal. Where we refer to the 1922 Act it is-
much more for purposes of clarification. The definition ot 
different kinds of labour is given in the Act". 

2.40. The Secretary agreed that quite a few powers given under the 
Emigration Act, 1922 (to Ministry of Labour) were not exercised before 
the judgment of Supreme Court (March, 1979). 

2.41. The Committee asked the Ministry whether, and, if so, to what 
extent, the provisions of Emigration Act, 1922 were relevant and useful 
for protecting the interests of Indian emigrant. 

2.42. The Ministry informed the Committee that the Government have 
never applied the provision of the Emigration Act, 1922 to Indian 
nationals belonging to highly educated professionals categories. The 

_ provisions were being applied to the workers belonging to the unskilled, 
semi-skilled and skilled categories. The terms and conditions of service' 
agreements of such workers were scrutinised to ensure that reasonable 
working and living facilities were available to them. However, after the-
Supreme Court order of March 20, 1979, Government lost the authority 
to insist on any minimum terms and conditions of contracts. In the 
proposed Bill on Indian migrant workers provisions are being made to 
safeguard the worke.rs' interests against exploitation. 

(g) Supreme Court Judgment on terms and conditions of Service 
Contracts 

2.43. Explaining the problems arising out of Goverpmen(s inability 
to standardise work contracts of emigrants the Mini;try have stated 
th.at the nature of -complaints basically revolve round the contracts and 
wages of workers which unfortunately the Government has not yet been 
able to standardise. Explaining the reasons for not having been able to 
standardise terms of conditions, the Ministry have stated that following 
Supreme Court Orders of March 20, 1979. The Government no longer 
has the authority to insist on any minimum wages or terms and conditions 
of employment agreements. Because of the limitation imposed by the 
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Supreme Court Orders, GoVernment has not been able to standardise 
the terms of contracts and wages. The Supreme Court Orders are to 
,emain in operation till the passing of the new legislation on the subject. 

2.44. The relevant order of the Supreme Court reads as follows: 

"No person shall emigrate or assist in the emigration of any person 
for the purpose of taking or enabling such other persons to 
take any employment which involves the doing of work which 
by the laws of India is prohibited, or is regarded by those 
laws as unlawful, or which offends against the public policy 
of India on the ground that the foreign employment involves 
the doing of work of a kind or nature which violate notions 
of human dignity or on any other similar grounds." 

2.45. A number of complaints made by Indian workers and acknow-
. .edge by the Ministry in their replies are in the nature of :-

(1) Maid servants reing ill-treated, beaten and molested; 
(2) Harassment of workers; 
(3) Workers made to work 18 hours a day without proper food; 
(4) TIl-treatment, inhuman treatment and beating of workers; 
(5) Sub-standard living conditions; 
(6) Non-repatriation even after completion of contract. 

2.46. Asked whether the Ministry suggested that the Supreme Court 
.order permitted ill-treatment and harassment of workers and the Ministry 
could not do anything in this regard and whether it would not be permissi-

ble within the four comers of Supreme Court Order to standardise terms 
of contract atleast to prevent ill-treatment, beating, molestation, sub-stand-
ard living conditions, etc. of Indian workers in West Asia, the Secretary 

,(ER) stated during evidence: 

"It is not possible to standardise the contract form at the moment 
but we do try to see that some basi~ minimums are introduced 
and provided for in the contract and these are in regards to 

wages, repatriation, medical facilities, proper living quarters, 
etc. These types of things are provided for and if they get 
violated there is recourse to seeking the assistance of our 
Missions or going to labour court. 

The condition mentioned in this particular question about dignity 
etc. is only in the fourth condition. The other three are even 
more vague". 

2.47. When asked whether the conditions imposed under the Supreme 
-:Court order put an absolute har 'aDd the Government could not do any-

thing in the matter, and whether they had obtained legal opinion from the 



Ministry of Law for finding out some way out within the four corners of 
the existing law, the Secretary (ER) stated during evidence: 

"We will refer it to the Law Ministry. Our objective is the same 
as that 01 the honourable Committee. We will see what can 
be done even pending legislation on the matter. We will refer 

it to Law Ministry and Home Ministry". 

2.48. Subsequently. the Ministry furnished a note stating that the Min-
istry of Law have beell consulted on whether the terms and conditions of 
contracts of Indian workers going abroad on employment could be stand-
ardised within the four corners of the Supr~me Court Order. Ministry of 
Law have advised that the Supreme Court orders do not provide for laying 
down of specific terms and conditions of contracts by the Protector of 
Emigrants. The only obligation on the recuiting agents of the emig-
rants in terms of Supreme Courts orders is to file authenticated copies of 
the contracts entered into with the foreign employers. Further, the Sup-
reme Court has directed that no conditions other than those set out in the· 
said order would be imposed on the recruiting agents or on the individual 
emigrants in the matter of emigration of per~-~ms going abroad on emp-
loyment. Insistence on standardisation of the terms and conditions of con-
tract would be contrary to this order until fresh legislation is enacted on the-
subject and appropriate provision made thereunder. 

2.49. However, at the time of registration di contracts the Protector 
of Emigrants ensures that the terms and conditions of contract do not con-
tain any provisions which would be tantamount to violating the notions of 
human dignity or which are illegal in nature. 

2.50. Ministry of Home Affairs are not concerned with the matter of 
standardising the terms and conditions of contracts and, therefore no ref--
erence has been made to them. 

(h) Need for Centralised Agency 

2.51. On the issue of regulating the emigration of Indian workers to 
Gulf countries, a former Foreign Minister stated before the Committee:-

"Basically I think, the Government was taken unawares in this-
large movement of people from India to Gulf countries, Ade-
quate arrangements had not been made and adequate regula-
tions had not been brought i'1to operation in time. A large-
number Of people went out without adequate guarantee of job 
or adequate facilities for them. I believe, now, certain 
guidelines and rules have been laid down. But I would cer-
tainly support the idea that there should be a centralised 
agency where there should be registration of all those that go· 
to seek jobs abroad. That information showd be sent to oar 
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Missions abroad. The people going to work abroad should 
be asked to register themselves with our Missions and the 
Missions should be asked to keep an eye as to the service 
conditions and the fulfilment of contracturaJ obligations which 
the local employers enter into with those who seek jobs." 

2.52. The Ministry have stated that the employment agreements of 
:Indian workers going abroad for employment are registered with the 
Protectors of !Emigrants. After such registration _ a copy of the employ-
ment agreement_is forwarded to the concerned Indian Mission. In case 
our Missions receive complaints regarding non-fulfilment of the contra-
ctual terms and conditions they intervene in the matter and provide nece-

_ ssary assistance to the Indian workers in claiming their due facilities. 

2.53. There is already a procedure in existence whereby the service 
agreements of workers going abroad on employment are registered with 
the Protectors of Emigrants in India. - A proposal to set up an overseas 
manpower corporation at the Central level is also under active consider-
ation of the Government. 

2.54.. On the question whether there should be a Government agency 
for recruitment of all types of workers for jobs abroad, the former Minister 

.. opined 

"Merely setting up a Government Agency for recruitment is not 
the total answer, nor a satisfactory one. What is necessary 
is a centralised agency where there will be registration and 
which will pass on the information to the countries where 
they go to work." 

"The main requirement is that the conditions under which they 
are prepared to work should be laid down. There should 
be registration of those who go out and, similarly there should 
be implementation of the conditions agreed to." 

He further stated that if a recrui~ing agency was run by the Gov-
ernment, "it may not serve the purpose which you have in 
mind. So what I am suggesting is that there should be an 
agency which will have all those going out to work registered 
and their terms and conditions registered." 

2.55. The Committee asked the Ministry about the thinkinR.,of Gov-
ernment on the need and role of re<:ruiting agericies and whether Wis role 
could be performed by or under the auspices of a Government body it-
self. The Ministry have stated that a proposal to set up a Corporation 
at the Cen!ral level for overseas recruitment is under consideration of the 
-Government. However, for the present, there is no proposal to ban the 
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functioning of the private recruiting agencies. The present proposal, 
therefore, is that the private recruiting agencies should function in healthy 
competition with the public sector corporation ,if and when it is established. 

(i) Proposed Legislation 

2.56. The Minister were requested to furnish a note regarding objects! 
safeguards for emigrants/workers as proposed to be incorporated in the 
legislation on the subject, which was stated to be at the final stages of 
its drafting. 

2.57. The Ministry informed the Committee (March 1981) that the 
main objectives of the proposed legislation are :-

(i) to prevent exploitation by recruiting agents of skilled, semi-
skilled and unskilled workers; 

(ii) to curb activities of spurious recruiting agents; and 
(iii) at the same time to avoid over-regulation which may result in 

creating difficulties for genuine Workers seeking employment 
abroad. 

2.58. Actual details of how this is to be done without violating the 
constitutional provisions are being worked out in consultation with the 
Ministries concerned. 

2.59. With the spurt in' the Indians going for jobs in West Asia fol-
lowing the oil-boom, there has been a mushrooming growth of recmiting 
agen~s. In 1976, the Ministry of Labour set up t:l system of licensing of 
recruiting agents with a view to regulating their activities and this system 
continued till it was over-ruled by the Supreme Court's order dated 20 
March, 1979. A substantial number of Indinu nationals had in the mean-
time gone to Gulf Countries without proper authorisation. In their an-
xiety to go abroad on employment, the Indians were duped by unscrup-
nIous r~cmiting agents and a good number of them became destitutes in 
foreign lands. The lure of jobs is und~rstandable; the recruiting agents 
greed to make quick money, though reprehensible, is also understandable; 
what is not understandable is the failure of the licensing system of Labour 
Ministry during 1976---79. The Committee are constrained to e1l:press 
their unhappiness over the failure of the licensing system of Labour Minis-
try to check illegal and unauthorised emigrations. . -.- -

(S. No.2) 

2.60. The Committee were perturbed to learn that some of the coun-
tries in West Asia were thinking of sending back Indian workers who 
were staying there without due authorisation. The Ministry of External 
Affairs are stated to be in constant tonch with the authorities in GnU 
Countries and have impressed npon them the human factors involved in 
the repatl'iation of such workers. The Ministry have stated that the ex-
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tact number of such workers who had to come back is difficult to judge-
but it is likely to be "in thousands" though less than 10,000. The Com-
mittee are informed that the situation has now stabilised and the GnU 
countries have been extremely cooperative and they bear in mind the 
human factors. Having been rendered destitutes, 1248 Indian workers 
bld to be repatriated to India at Govt. expense in 1978 and 444 persons 
so repatriated in 1979. The Committee are very keen to ensure tbaty 
irrespective of the fault of such workers, they should not be left exposed 
to harassment anct indignities in foreign lands that are inherent in threat-
ened or actual repatriation. The Govt. of India should, as they have done 
in the past, stand by such unfortunate Indian nationals and do their best 
to have their stay regularised. if possible, failing which the Indian Missions 
should DlIake their repatriation as smooth and as free of inconvenience as 
possible. (S. No.3) 

2.61. The Committee wish the Ministry should have been able to deter-
mine the approximate number of Indian nationals living in Gulf Countries 
without due authorisation and facing the threat of repatriation. The 
Committee would like the Ministry to make an effort in this direction now. 
Knowing the DlIagnitude of the problem is essential to tackle the problem. 

(S. No.4.) 

2.62. The Committee regret to note that the Ministry have no system 
of checking the bonafides of recruitin~,agencies who are openly and re-
gularly publishing advertisements in the press for making recruitments for 
foreign employerS. Only if the power of attorney of such advertisers 
could be checked before they publish an advertisement, the mischief, if 
any, can be nipped before any damage is done.. And if such a checking 
is not done at this stage, how many unwary job-seekers would faU in the 
trap of fake agencies and part with huge sums as fees is anybody's guess. 
The Committee strongly feel that the Ministry should evolve a system in 
consultation with the press and other concerned Ministries, under whlcla 
no advertisement for foreign employment should be aHowed to be pub-
lished without prior verification of power of attorney of the recruiting 
agency concerned. Pending that, a systematic monitoring system should 
be evolved by the Ministry to keep a watch on the advertisements to detect 
unauthorised recruiting agencies, who might be publishing advertisements. 
without having power of attorney. (S. No.5) 

2.63. The Committee are informed that 8 recruiting agencies and 120 
individuals have been successfully prosecuted in the Indian Courts for lOll-
practices. It is surprising tlDat the Ministry do not have information about 
the names and addresses of 120 individuals who have been so prosecuted. 
This shows lack of co-ordination between the Ministry and the State aad 
Central investigation authorities. The Committee woulCl like the Ministry 
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to streamline coordination so 135 to receive full infOl'lWltion about tile 
pro!eClltion of unscrupulous recruiting agencies and individuals and p8II8 
on the information to Protectors of Emigrants to enable them to keep an 
e., e 01 such agencies and individuals in future. (S. No. 6) 

2.64. The Committee would like the Ministry to emmine whether with 
a ,-jew to cautioning the unwary Indian job-seekers against the machina-
tions of unscrupulous recruiting agencies etc. it would not be desirable to 
puhlish the names of convicted recruiting agencies and individoals through 
suitable media. (S. No. 7). 

2.65. The Ministry have claimed that they arrange publicity through 
various media to caution Indian job-seekers against unscrupulous elements. 
The Committee are informed that for this purpiOSe, radio programmes have 
been hroadcast from a number of Radio StlltiOn5 durh!g April-Dec., 1980. 
But the Committee find that no such vrog~3mmes have been broadcast 
[rom any Radio Station in Punjab, DelbE, Hyd,erabad which cater to 
regions from where people have been eJDigmting in large numbers. Press 
Relea'ies in this respect were also issued but only in October IlIld Novem-
ber. 1980. The Committee feel that the publicity should be organised on a 
mm~ syst(m,jfic and sustained basis than done in the past. 

(S. No.8) 
2.66. The Committee regret to note that though Protectors of Emi-

grants were instructed' by Government to provide aP'lH'opriate advice to 
intending job-seekers, tbe Mini'itry had no document to show the nature of 
ad"ice adun3y given by the Protectors of Emigrants to the intending 
emigrants. The Minisiry now "intend" to have some type of literature 
~printed for supply to intending emigrants. The Proctectors of Emigrants' 
failure to give any proper advice to the job-seekers intending to go abroad 
is deplorable. The Committee would like the Ministry of External Aftlairs 
not to lose any more time in printing a guidebook lucidly explaiuing aD 
aspects of foreign employment for the benefit of emigrants and ensure that 
tbe guidebook is supplied to every job-seeker intending to ~ akoad auto-
matically. and 11S a matter of course. Whether it should be a priced publi-
cation or supplied free of charge is a matter for the Ministry to decide. 

(S. No.9) 

2.67. Tbe Emigr,tion Act 1922 enjoins upton the Protector of Emi-
grants to enquire into the treatment meted out to the returning emigrants 
during their stay abroad and report thereon to the Govemment. It autho-
rises the Centml Government to lay down terms and conditions for '. the 
health and well-being and repatriation of emigrants going out for sldlled 
and unskilled work. It is stated that these powers were, lost after Supreme 
Court judgement of March 1979. The Committee find that the Protectors 
of Emigraats and the administrative Ministries did not care to exercise 
these powers fully, even till March 1979. H exercised, these powers c:ould 
603 LS-3 
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have protected the interests of Indian emigrants to a considerable ex.tent. 
The Committee cannet but express their unhappiness that Government 
authorities' failure to discharge a duty enjoined upon them by law resulted 
iu exposure of Indian emigrants to ill-treatment and Inrassment in foreign 
lands, which could bave been prevented b} timely action beforehand. 

(S. No. 10) 

2.68. The Supreme Court Order (March 1979) lays down that no 
perSOn shaD emigrate or assist in the emigration of any person for the 
purpose of bking or enabling such other person to take any employment 
whicb, inter alia, "offends against the public policy of India Os the 
ground that the foreign employment involves the doing of work 
of a kind Or mlure which violates notions of bum an dignity 
Or on any otber similar grounds." The Ministry initially held tbat. fol-
lowing this judgement, "the Government lost the authority to insist on 
any minimum terms 8:ld conditions of (employment) contracts." Wben 
the Committee expressed a doubt during evidence whetber Supreme Court's 
Order could be taken to mean al1 absolute bar on the Government's 
authority to look into terms and 'conditions of employment/contracts, the 
Ministry took the Law Ministry's opinion and stated that "at the time 
of registration of contracts, tbe Protector of Emigmnts ensures that the 
terms and conditions of contract do not contain any provisions wbicb would 
be tantamount to violating the notions of human dignity Or whicb are 
illegal in nature." 

2.69. This dearly shows that the Supreme Court's Order did not put 
an absolute b:u on the Government's authority to go into the employment 
contrads of Indian emigrants and the Ministry were wrong in tbe position 
taken by them earlier. 

2.70. The Committee therefore cannot but regret at the Ministry's 
earJier attitude of inaction vis-a-vis terms and conditions of contracts of 
emigrating Indil3ns under a wrong assumption that the Supreme Court 
Order debarred tbem from insisting On any miniinnm terms. It is a moot 
point as to how many cases of service contracts inconsistent with human 
dignity could have been detected by the Ministry if tbey had not adopted 
the wrong approach earlier. The Committee would like the Ministry to 
learn a lesson from this cmd exercise their authority within tbe four 
corners of the Supreme Court Order to insist on incorporation of proper 
safexuards in the employment contracts against ill treatment and ~rass
ment of Indian workers. (s. No. 11) 

2.71. The Committee note that a proposal to set up an overseas Man-
powpr Corporation at the Central level to aid and assist Indian nationals 
in obtainin~ employment abroad is under the consideration of the Gov-
ernment. The private recruting agencies will also be allowed to function 
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an bealthy competition with the proposed public sector corporation. The 
Committee have gone into the matter. H primte recruiting agencies bave 
-to be allowed to function, they will naturally function on commercial lines 
with profit motive and will have to charge fees from job-seekers to keep 
them going. Tbe Committee are not able to appreci3te the need, naMe 
:and utility of tbe "competition" to be provided by private recruiting agencies 
l'Ibich tbe Ministry bave in mind. Tbe Committee feel that wbat is needed 
is a centralised agency witb a few BraflCbes at selected metropolitan cities 
wbich shonld register the applironts for jobs abroad, prepare and submit 
panels of eligible candidates for each job for approval of the foreigD 
~mployers, standardise terms and conditions of work aad keep in touch 
with the foreign employers and Indian Missions' to monitor the working 
~onditions of Indian emigrants with a view to ensuring that they l3l'e treated 
with dignity and at par with tbe nationals of other countries working in 
the same field and they enjoy in full the terms and conditions agreed upon. 

(S. No. 12) 

2.72. Tbe Committee note that consequent upon the Supreme Court 
Order of March, 1979 according to wbi£b licensing of recruiting agencies 
beo3me untenable unless the enabling provisions are made in a new legis-
lation, the Ministry propose to bring forward a new Emigration Bill to 
remedy the situation. The Bill would aim at preventing exploitation by 
recruiting agents of Indian workers and curb activities of spurious recruit-
ing agencies. This is a welcome decision but it bas already taken too 
long to take a concrete shape. In tbe present vacuum, when the earlier 
rules and regulations bave been beld untenable under the Supreme Coort'. 
Order and the new legislation is still far away, the unscrupulous recruitiDg 
1lgencies are haVing a field day at the expense of innocent job-seekers and 
there is no check On their activities. The Committee would therefore ur&e 
tbat the new legislation sbould be brought forward without further delay. 

(S. No. 13) 
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CHAPTER 01 

INDIANS IN WEST ASIA-GENERAL PROBLEMS 

(a) Harassment oj Indian workers 

3.1. It has been seen that harassment -and exploitation of Indian workers; 
is taking in most of the West Asian countries. According to, the informa-
tion received by the Committee from the Ministry and non-officials, during. 
the last three years, there have been 103 cases of harassment in Qatar, 300 
cases in Saudi Arabia (in two years), 257 cases in Bahrain, 39 cases in 
Jord-an, 100 cases in...K.uwait, a number of cases in Iraq (exact number not 
known due 10 disturbed conditions), 11 cases involving 136 Indians in 
Lebanon, 9965 cases in O;;i3n a number of cases in United Arab Emirates~_ 
617 cases in Yemen Ara!? Rqublic, and -a number of cases in Iran. 

3.2. The cases of harassment and exploitation revolve round violation of 
terms of C0111raC t , non-payment of sa!aries, payment of less salaries, denial 
Of termi~J henefits, arbitrary termination of services, beating and imprison-
ment of workers etc. etc. Indian Missions are reportedly taking up cases. 
of harassment and exploitation wi'h the authorities concerned and it is 
stated that they are succeeding in many cases in bringing about amicable 
settlement. 

3.3. Asked whether the Ministry had made any in-depth study of the-
reasons as to why Indian workers in such large numbers are receiving such 
shabby treatment at the hands of employers and local authoritic<; and whe-
ther the Ministry had been able to think of any abiding remedy of this 
widespread malady, the Secretary (ER) stated during evidence: 

"I would like t~ place these figures ~md numbers in their proper 
perspective. As the Foreign Secre:-ary had mentioned in his: 
opening remarks, there are today almost one million workers 
in I1:hese areas and the number of countries involved is eleven. 
The number of cases which have been indicated here are 11,400· 
roughly-figures from two countries, Iraq -and Iran, are not 
available due to the peculiar conditions there-and these figur-
es relate to a period of three years. Therefore, in brief, it 
means that there are one million workers abroad in these deven 
countries and there are 4,000 cases ~r year; in comparison to-
the total number of workers. the number of cases is not really-

of any unusual magnitude." 

30 
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3.4. On a specific question being asked whether the Ministry had made 
.any study of the problem as a whole, the witness stated: 

"That way, on the overall problem specifically whether there has 
been a type of study with a 1eam having gone out and officers 
havmg gone out to look to this particular kind of harassment, 
no such study has been undertaken. The reasons are that we 
have not found such a study is necessary". 

** ** ** •• 
:Secretary added that-

"this is not really something which is very unusual.' On our side 
we keep a watch and we continue to make detailed inquiries, 
in regard to what happened in several cases. but a general in-
Quirrhas not really been aHempted. In regarcl to cases of 

harassment, as and when cases are reported to 00r mission, our 
mission takes it up first of all with the local employer himself. 
If he is able to solve it with the employer, it is all right: if not. 

they will then go to the local authorities to find a redress. At 
the same time, whenever cases come to the attention of the 
government here, we take it up and we have taken it up in 
some of these cases, with the Ambassador of the concerned 
country here so that· he in tum will be able to prevail upon his 
government to see that the Indian nationals are looked after and 
treated properly". 

3.5. On a suggestion that cases of grievances etc. which are brought to 
the notice of the Missions/Ministry, should be examined by a designated 
.officer to whom all such complaints should go, Secretary (ER) s~ated: 

"I think your point is well taken. We have two systems-one is in 
the country itself. The aggrieved employee, according to that 
system, will go to the Mission and find out if they could help 
him. Many a time those complaints or grievances have been 
sorted out. If those have not been rectified, only in those cases, 
the person concerned can come back here and they make their 
complaints to the External Affairs. We have two divisions 

here--one dealing with the passports and the other is the Con-
sular side. There is also a West Asia Division. We take it 

. up wit,h the Missions of the country concerned. I am sure our 
MissiOflS abroad help them. We have not certainly designated 

-one officer specifically for this purpose. Your suggestion is 
really very valid in that regard. We can now designate an 

,officer fo whom any types of complaints or grievances may be 
'tellt. I hOpe this will improve the situation." 
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3.6. The Committee asked whether taking our country's stature and 
'Izzat' into account for all the cases that had occurred the Ministry were. 
satisfied that adequate measures had been taken from our side. Secretary 
replied: 

"More than satisfied. I could assure the hon'ble Members that we. 
would never allow the dignity or self-respect or prestige of our 
country to be taken advantage of or in any away be diminished. 
We have taken every possible care in this direction". 

Intervening, the Foreign Secretary stated: 

"It is true that there are shortcomings. There is no denying the fact 
that the conditions are not perfect for the Indian workers and 
certainly we are aware of this and we are trying all the time to 
improve the conditions for our workers. The suggestion which 
is ~~herent in the questions itself, namely, has an in-depth study 
taken place the answer to that is 'NO'. An in-depth study has 
not taken place but I take the point which has been made in the 
Question and I assure the Committee that the External Affairs 
Ministry would be too happy to in fact carry out the in-depth 
study of this problem". 

Foreign Secretary added: 

"Compared to workers of other nationalities the reputation of Indian-
workers is much higher. One hears of certain psychological' 
resentment. In some of these countries, their own nationals 
are very few; the majority are outsiders and foreigners. So, 
there is this type of resen~ment. When t'hey move around-
they have to struggle to locate their own nationals. The Indian 
gets identified quickly. There is not very much that one can 
do about it. We constantly tell our own people to keep as good 
relations as they can with the nationals of those countries. We-
keep on telling this to them". -

3.7. Referring to the reputation of Indian workers in West Asian coun-
tries, Secretary (ER) stated: 

"I would say the reputation of Indian workers in these countries is 
very high, they are known for any things. Thev are known for-
hard work. They are known not to interfere in the affairs of 
that country or enter into any kind of politics. They work very 
hard. In fact, their output is BnJCh greater compared to o'hers 
and even in the highly religiously oriented countries such as 
Saudi Arabia which has that orientation of having a great em~ 
phasis placed on religion, even there where one would naturally 
expect a much greater preference to Pakistan and Pakistani-



33 

nationals, we have found that the employers would much rather 
prefer people from India". 

(b) Bahrain, Kuwait and Jordan 

3.8. The Ministry of External Affairs informed the Committee that rights 
and facilities promised to Indi-an nationals by their employers in Bahrain, 
Kuwait and Jordan have not been fully granted in a number of cases. 

The nature of complaints received from Indian Workers are as foIlows:-
(i) Non-payment of terminal benefits; 
(ii) Non-payment of agreed salaries; 

(iii) Non-fulfilment of agreed facilities/~erms and conditions; 
(iv) Harassment by employers; 
(v) Substitution or withdrawal of work contracts; 
(vi) Deployment on duties other than those for which recruited; 

(vii) Unduly long working h::lUrs (18 hrs. a day) and denial of proper 
food etc. 

In all cases immediate redress was sought by the Missions concerned 
through resort to employer/local labour office/police/immigration authori-
ties etc. Some cases (in Bahrain) which could not be amicably settled 
by these authorities were referred by them to local civil· courts. 

In Jordan Indian Mission is stated to have obtained an assurance in 
writing from certain companies that contracts counter-signed by the Protec-
tor of Emigrants in India would be the only contracts operative. 

Asked whether the ar.rangement like the one made by Indian Mission in 
Jordan regarding authenticity of contracts, if made in other countries also, 
they would not help avoid complaints about substitution of contracts, which 
was the root cause of many other complaints, the Secretary (ER) stated 
during evidence: 

"We are ~trying to find out some type of arrangement whereby any 
dispute or complaint can be solved without undue ill-will. But 
the trouble is that you cannot enforce it legally. We can per-
suade them about it. In Jordan, they were able to have this tyre 
cf arrangement. In other countries, the labOur laws have be-
come fairly good; and instead of arbitration, we go to the labour 
authorities, labour courts and justic,e is readily rendered. In a 
couple of cOuntries, they have become extremely positive. Th~y 
tell our Mission to ask them to bring any type of complamt 

immediately. We are going to introduce now a system whereby 
e.,ery labourer will be advised to do two things immediately 
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on his arrival there. if he finds that it is not being implemented, 
he must bring this complaint to the notice of· our concerned 
Mission. Second he must report it to the competent authority 
in that country." 

3.9. Asked whether the Ministry had considered advising other Missions 
to follow the arrangement made in Jordan, the Secretary (ER) added: 

"We have been generally suggesting to them about it. We have 
tried to get an inter-governmental agreement on man power. 
In one country, they said, yes; but when we gave a draft to 
them, they hesitated about it. But every effort is being made in 
this direction. This is the system which. helps to render service 
to our people." 

Custody of Passports of Workers 

3.10. The Ministry informed the Committee that the practice followed 
in Bahrain is that all employers are keeping the passports of their employees 
in order to keep a hold on them. In case of the slightest difference between 
the employee and the employer, all that the employer has to do is to send 
the passport and a letter of complaint to the immigration Directorate; the 
latter would usually despatch the person to India by the next available 
ship/flight without assigning any reason or without giving any reasonable 
opportunity to him to defend his case. An illiterate worker at a very low 
economic level can hardly think of or afford legal defence any way. 

3.11. Some case~\ of this nature have been reported from Kuwait also 
where the employers demand money for release of passports/documents. 

3.12. When asked whether the Mission/Ministry could think of any 
solution to the problem, the Ministry stated that the practice of emplcyers 
and Government dopartments and agencies keeping custody of passports of 
employees was applicable to expatriate labour of all nationalities. The 
passports are kept in custody of the employers to facilitate periodical renewal 
of labour/work/residence permits and for ohtaining various services from 
local departments and respective embassies. Under local regulations em-
-ployers are responsible for compliance with all such formalities. 

3.13. When the Missions brought this matter to the notice of local 
~uthorities, the latter e~plained the reasons which necessitated the· custody 
of passports with employers. 

3.14. Asked whether this was practice of employers keeping employees' 
passports in their custody ~alent in all countries of West Asia, Secretary 
lER) stated: 



35 

·"'Yes, Sir. This is a practice which is prevalent not only in Bahrain 
and Kuwait. It is prevalent, may be not to the same extent but 
certainly prevalent, in other countries also. Another factor 
which is relevant is that the employer-this is the type of excuse 
given---'himself is responsible to the local Government to see 
that the employee does not go and change his job, does not 
CUn away or hide somewhere. That is the reason why they 
keep custody Qf the passport. To keep a very close watch on 
this, and wherever it is found that the employer is indeed 
harassing the employee or taking undue advantage, the Mission 
goes to the local authorities to' try and redress this grievance. 
In those cases, in [act, the local authorities understand this; 
and that is why they are always happy to cooperate: with us 
when they find that an employer is taking undue advantage of 

the employee." 

3.15. Asked whether the Ministry of External Affairs could not impose 
a condition on these people who take labourers, doctors or engineers, that 
before the persons concerned leave our country, the travelling agencies 
sqould inform the number and names of the persons concerned to the 
Missions in the countries in. question, the Secretary (ER) stated: 

Jordan 

"The registration is done here. The contracts are gone through by 
the Protector of Emigrants. You may be receiving complaints 
that people have been offered jobs, but clearance is not given. 
It is SO because the Protector of Emigrants tries to go into the 
terms of the contract as carefully as be can." 

3.16. With regard to other problems faced by Indian workers in Jordan, 
'the Ministry have stated that the problems faced by Indians include: 

(i) Harassment by the local police; 

(ii) Visas to enter Jordan; 

(iii) There have been instances of welk:onnected local agents taking 
advantage of illegal Indian unskilled workers, and extracting 
money from them, for arranging residence permits etc. 

3.17. Explaining the reasons ior harassment of Indians the Ministry 
informed the Committee: 

Common reasons for harassment of Indian workers by local police 
are (i) DOB-possession of residence documents; (ii) drinking 
in public; and (iii) fighting amongst themselves. Our Mission 
tries to brief and educate Indian workers from time to time· 
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to avoid such situations. This has helped in reducing such 
instances of harassment considerably. 

3.18. Asked whether the Mission had analysed the reasons why 
Jordanian a\lthorities are restrictive about issuing visas to the holders of 
Indian passports, the Ministry stated: 

Jordanian authorities being restrictive abou,t issue of visas to Indians 
is a part of wider problem. Earlier a large number of Indians 
were entering Jordan on short-term tourist visas or without 
valid visas Or staying on fOr employment in violation of the 
Jordanian laws. This resulted in Immigration Authorities at 
Jordanian airports becoming very strict regarding entry of 
Indian particularly unskilled workers. 

3.19. The Ministry added that the problem was taken up with the local 
Government by our Mission. As a result the position has considerably 
improved. 

3.20. Secretary (ER) stated during evidence that Indian missions did 
send out officers wherever Indian nationals were working. But no cam-
paign or organised publicity had been organised to educate Indian workers 
to avoid situations which might land them in prison. 

Imprisonment of Indian Workers in Jordan 

3.21. The Ministry informed the Committee that in Jordan there have 
been cases of imprisonment of Indian workers. Through the intervention 
of the Mission, imprisonments were reduced. 

3.22. The Ministry further informed that the imprisonments were for 
non-possession of resident documents, drinking in public or for in-fighting. 
The number of Indians involved over last three years has been 14. The 
nature of imprisonment includes CU'3tody behind bars for maximum of one 
night and then presentation before the Immigration Authorities. -

3.23. Through negotiations and consultations with local police and Im-
migration Authorities by our Mission an informal committee has be;::n set 
up consisting of representatives from police, immigration and our Mission. 
Whenever police detain any Indian, the Embassy is informed immediately 
and release of Indian workers is obtained with the Embassy's intervention. 

3.24. Asked whether in any other countries in West Asia, cases of im-
prisonment of Indian workers for non-possession of resident permits and 
for other minor offences had come to the notice of the Ministry and whether 
the Indian Missions in other countries got prompt information of arrest of 
Indian workers, Secretary (ER) stated: 
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"Unfortunately, I do not have the list of the other countries in Welit 
Asia where these cases have occurred. But these cases have 
been reported from almost all the countries. This is not abnor-
mal. Our Missions do get informed immediately the arrests are 
made and our Missions take up the matter immediately with 
the authorities concerned. I would like to admit, however,. 
that there have also been cases where arrests took place and 
our Missions were not informed properly . We were told about 

it later and we fel:t that the arrests were unjustified. In such 
cases We reacted very strongly. In fact, the recruiting com-
pany which had been responsible for these arrests-wherein a 
particular case a large number of workers were involved-was 
black-listed by us and we kept it black-listed for more than 

two years and after they have given every kind of assurance to 
prevent recurrence of such arrests, we removed their name from 
the black-list. We have got an assurance from the company 
that our Missions would be informed of arrests so that our Mis-
sions could intervene with the authorities and unjustified arrests 
co not take place and our people are not harassed." 

3.25. The wi'nes's added that in no other country such informal Com-
mittee had been set up. 

3.26. Asked whether the Ministry would consider advising Missions in 
other countries to explore the possibility of setting up similar committees, 
:he Secretary (ER) added:-

"Yes, I think the suggestion is very good one, we will advise OUf 

Missions immediately." 

3.27, The Minisfry informed the Committee that there have been ins-
tances of well-connected local agents taking advantage of illegal Indian un-
skilled workers and extracting money from them for arranging residence 
ptrmits etc. 

The Ministry further s:ated: 

Eight instances of exploitation of Indian workers by local agents for 
arranging residence permits were brought to the notice of the 
Mission-during the last three years. Our Mission had protest-
ed to the local Foreign Office on these complaints., The local 
immigration procedures in Jordan were very complex and in-
cluded requirement for workers to find Jordanian sponsOr for 
residence permits. Local agents used to act as professional 
sponsors and extract money. from Indian workers. As a result 
of the consu1tations between. our Mission and local authorities. 
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the situation has eased and instances of harassment of Indians 
by local agents are now rare . 

3.2~. With regard to problems faced by Indian workers in Kuwait the 
Ministry stated that approximately 100 complaints were received from the 
-Indian workers in Kuwait during the last 3 years such as: 

(i) Employers keep the passports in their custody and do not return 
them to employees even when they leave their jobs. They de-
mand money from the employees to releaSe the passports on 
the plea that the employees have not fulfilled their contract. 

(ii) Even the copy of 'Agreement' between the employers and the 
workers is taken away from the employee on sorp.e pretext and 
they are paid less than what was a~ed upon. 

(iii) They are employed on duties other than what they were origi-
nally employed for. For example, a cook does all types of odd 
jobs such as sweeping, cleaning etc. 

(iv) Sometimes they are made to work for 18 hours, a day and they 
are not given proper food, if they complain about it, they are 
beaten. 

3.29. The Ministry further stated that the Mission called the employees 
· in person to varify fhe facts and redressed the grievance. 

3.30. The Committee asked whether the Mission had not been able to 
--think of any remedy to the aforesaid problems; the Ministry informed the 
'. Committee: 

Our Mission in Kuwait has been intervening with the employers in the 
· cases 'of complaints received from Indian workers. The effort of our 

Mission is to settle individual complaints amicably through a dialogue with 
the employers, failing which the matter is taken IIp with the concerned au-
thorities through the local Foreign Office. 

The Mission had also taken up these issues with the Kuwaity Foreign 
· Office and the Labour Ministry. They were advised to take up specific 
· complaints from individual workers for necessary action. 

Approximately 100 complaints were received by the Mission from the 
Indian workers in Kuwait during the last three years. 

(c) IRAQ 
. Tenns and conditions of service in Iraq 

3.31. The Mmistry informed the Committee that individual cases of 
-. non-fulfilment of terms and conditions of service of Indian nationals in Iraq 
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which are brought to the notice of the Embassy are taken up with the Iraqi 
authorities and settled to the satisfaction of the contracting parties. 

3.32. Asked about the number and nature Qf cases which have been 
brought to the notice of the Indian Embassy during the last three years and 
how these case~ were settled, the Ministry stated: 

"Owing to continue disturbed conditions in Iraq the Mission has 
not been able to indicate the exact number of individual com-
plaints received by them from the Indian workers-
during the last three. years. The nature of complaints basically 
revolves round non-fulfilment of terms and conditions of 
workers' c<?ntracts and payment W wages. On receipt of such 

complaints Embassy intervenes with the employers with a view 
to reaching an amicable settlement. In case amicable settlement 

is not forthcoming assistance is provided by the Mission to the . 
workers to take the matter to the local labour courts.'~ 

Residence Visas 

3.33. Referring to the problem of Residence visas faced by Indians in 
Iraq the Ministry sta~ed [hat the regulations had become more strict 
warranting foreigners' personal presence at Residence Department. 
Heal,), fines are -imposed on thuse who do not register and obtain resi-· 
den;;e visas within the stipulated period. 

3.34. The Ministry have further stated that our Mission in Baghdad has 
taken up the matter through the Foreign Office. So far, only the Iraqi 
Ministry of Irrigation has agreed to reimh!.lrse fines paid by Indian com--
pan.ies in cases where delay was due to the empl9yer's fault. The matter· 
has been take:! up again by t'he Mi,sioa requesting that all the L-aqi orga-
nisations should reimburse fines paid by Indian employees under similar 
circumstances. A general reduction in the quantum of fines imposed has ' 
also been suggested. The matter is likely to take sometime before it can 
be sorted out. 

3.35. Asked, how Indian workers reached Iraq without residence visas" 
Secretary (ER) stated: 

"This question requires a little clarification from our side. There· 
are two different things. One is the visa and the other is· 
resident permit. Many countries have the system that anyone 
wishing to go there for a short visit gets a visa. Where there 
is a question of tourist visa, there is no problem. There is 
the other case where somebody is going there for a longer or' 
a permanent stay whether for a job or something like that. 
In that case the visa for a long ~erm is given, but then after' 
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reaching that country, the person concerned has to go to the 
concerned authority to get resident permit just as it is the case 
in India. 1bis requirement for a resident visa is also there 
in Iraq. ** ** ** This is the difference bet-
ween a visa and a resident visa." 

3.36. Asked whether any efforts had been made to educate Indian 
'workers so that they complied with the local laws relating to residence 
'Visas etc., Secretary <ER) stated: 

·'The main responsibility o~ getting the resident visa is that 
of the employer. He normally has to get that and this is where 
this type of problem is coming and the problem has come up 
rather acutely since the war. The system in Iraq is (lne of 
tight control in regard to foreigners. They have a problem 
regarding foreigners. Therefore, they keep a very strict check 
over all types of foreigners to find out where they are, where 
they work, where they move etc. and now the problem has 
become even worse because large numbers of workers have 

gone out and large numbers of workers have been coming. 
There are long queues of workers. It is not always the 
employer's fault that there is delay. The delay is because of 
Iraqi auiliorities. This was the point brought ~o me, when I 
went there, by our companies working there, there, who have 
large labour force. They want even the top executive to 
report to the au,horilies and he has sometimes to spend 
even 1WO \d~ys for t1Ji~ purpose. The Ambassador has 
taken it up very stre-ngly with the authorities. The authori-
ties fully understand the problem and they appreciate it. 
They do not wish to cause any hara~sment or inconvenience. 
At the same time they have their problem and on this parti-
cular problem I hope it would be appreciated_that we cannot 

press beyond a particular point. This is a peculiar situation 
in Iraq." 

"SajeguQTds for Indian Workers in Iraq 

3.37. The Committee were informed that the Government of India have 
·taken up the question of obtaining more safeguards for Indian workers 
. at the last meeting orindo-Iraq joint commission. The Ministry stated 
that during the last meeting the Government had requested the Iraqi side-

-to make a provision of compensation against injury/death/partial dis::tbility 
. to workers whUe on duty and also to make proper reception arrangements 
at the airports at the time of arrival of workers on emp'oyment. These 
suggestions were under consideration of the competent authorities of the 
~Government' of Iraq. 
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Secretary (ER) stated during evidence: 

"In regard to compensation. against injury, deaths and pHysical 
disability, the request of the Indian Mission is with the Iraqi 
Government. They have told us verbally that they will tab 
care of it. Psychologically they do not really want to accept 
that fpreigners, not Indians alone, have suffered-this is the 
general thing-and th8.1 there is a war of this characte!", that 
there was damage or destruction of Iraqi properties. They 
maintain that the Iranians could not inflict any damage on 
Iraq. That is the· psychology but we are pushing it. They 
do make som~ arrangements for receiving the people at the 
airport. With regard to this matter, the employer has invariably 
to meet the emp'oyees when. they go to that country. But in 
Iraq, there is a peculiar problem be:::ause the Iraqi employers 
are only government organis<ltions and as they are government 
organisations, they cannot apportion responsibility on anybody. 
Workers go there and sometimes they are stranded and they 
go to our Mission and expect them to look '<lfter them. 

3.38. On being asked whether to safeguard against injury and death 
to Indian employees in other countries, a similar initiative could not be 
taken on the lines taken in Iraq, Secretary <ER) stated: 

"It is covered under the normal contract in other countries. In 
Iraq it is more a question of death etc. as a result of war-
where we have asked for additional compensation. Norm?lly. 
under the normal working conditio~ injury is provided for in 
the normal contract" . 

(d) [ran 

Probelms of Indians in Iran 

3.39. It has been brought to the notice of the Committee that in tho 
cases of Overseas Indians in Iran., ''many -Government Organisations or 
private firms who hire Indians on contract basis, do not comply with the 
conditions of the contract creating many problems and difficulties. Thus 
many problems and difficulties have arisen. Most of such cases are ro-
ferred to the Indian Embassy in Iran." 

3.40. The Ministry were asked tofumish a note givin~ in !>rief t~ 
oroblems and difficulties faced by Indians in Iran and how far the Indian\ 
Embassy in Iran had been helpful in sorting out these cases. The Ministry 
lIave informed the Committee that during the last year and a half there 
have been no cases of violation of contractual tem"is of the Indian workers 
~mployed by the Iranian authorities. There were some such problems dur-· 

/ 
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ing the regime of the former Shah of Iran, especially during the course of 
the revo:ution and its lIftermath in 1978-79. 

3.41. The Iranian Government, after the revolution decided to terminate-
the services of all foreign workers except in fields whe;e their services could 
not be dispensed with. The work and residence permits of the skilled, 
semi-skilled and unskilled workers were cancelled with effect from 21st 
March, 1979 and of the technocrats with effect from 20th June, 1979.-
This only helped to formalise the large sca:e exodus of foreigners (including 
Indian workers) from Iran.. Only medical and para-medical personnel, as 
also some engineers were not affected by this decision of the Iranian Gov-
ernment and they continue to stay in Iran. __ -

3.42. In a memorandum submitted to the Committee it has been stated' 
that: 

J 

"In the last few years (during and after the-/Iranian revolution) 
there have been many cases where the Iranian employers have' 
not kept their commitments as to the terms and conditions of 
the con.tracts. In many cases private firms have tried to cheat 
the workers from the very beginning. For instance, salaries 
in the contract were given as Rs. 5000! - per month. But in 
fa:t an ordinary worker takes it, as Rs. 5000 (rupees) per 
month, but wherea~ Iranian Rs. 9 'Tlake Rs. 1. which is very 
very low salary. According to local labour laws minimum 
salary 0{ any kind of worker these days is Rs. 20,()()().. Again, 
the workers were promised proper accommodation with all 
living facilities. But here they were given some rotten place 
in the factory or in an open site without any facilities." 

Sometimes. our own recruiting agencies in India play such dirty 
tricks and make huge profits from both sides. They take 
very heavy commission from employers for getting them cheap 
workers and big amounts from workers for getting them em-
ployment outside India. Many such cases have been referred 
to the Indian Em8ft«y here in Teheran. 

To avoid such situation: 

(a) Such recruitments should only be made through State-
Employment bureau or through recognised recruitment or 
employment agencies. 

(b) All contracts between Indian workers, Engineers, Doctors 
etc.. and foreign employers should be studied by the Indian 

Foreign Ministry and be attested, since Foreign Ministry wiil 
have all the possible data of all the countries. If it is a 
contract for employment of big number of workers, then 
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a copy of the contract should be sent direct to the Indian 
Embassy in the country concerned for roference at any 
time. 

(c) The authenticity of the employer and the contract should also 
be attested and witnessed by the Mission of the country of 
the employer." 

3.43. Giving their reactions to this complaint the Ministry have in-
formed that on receipt of complaints from workers regarding poor living 
or working facilities our Mission takes them up with the employers and 
authorities with a view to find an amicable redressal. Iif needed proper 
assistance is also provided to the workers to take the matter to the local 
courts. Before the departure of the workers from India, their employment 
agreements are seen and proper adviCe is given to the workers by the 
Protectors of Emigrants. However, following a Supreme Court decision 
of March 20, 1979, which has taken away the authority from the Govern_ 
ment to insist on any minimum wages or terms and conditions of employ-
ment the Protectors Qf Emigrants are not in a position to reject applications 
for emigration on the gro1J.Ilds that the salary Or terms and conditions are 
not adequate. 

3.44. On. receipt of complaints of large extortion of money from the 
workers by recruiting ageots against promises of employment these are 
referred to appropriate police authorities for investigation and proper action. 

As ifor the suggestions made in the memorandum the comments are as 
follows:-

3.45. Following the Supreme Coun order of March 20, 1979, the 
system of registration of recruiting agencies with the Government has been 
done away with. A proposal to introduce newh~gislation on the subject 
v;hich would provide appropriate control over the employment agencies 
is at its final stages of consideration of the Government. Another pro-
posal to set up a manpower corporation at the Central level in the public 
sector to supply Indian workers for overseas employment is also under the 
consideration of the Government. 

3.46. All employment contracts between Indian workers belonging to 
unskilled, semi-skilled and skilled categories are registCf"ed with the Protec-
tors of Emigrattts before the departure of workers from India. Whenever 
needed recommendations of our concerned missions are also obtained before 
granting permission to emigrate. However, emigration of persons belong-
ing to experts category with high qualifications like doctors, engineers, etc., 
is not subjected to these procedures as such persons are considered to be 
in a position to profect their own interests. 

603 LS--4. 
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3.4 7. Authenticity of the e~nployer and the contract is got verified from 
the concerned missions whenever there is doubt about their bona fides. 

3.48. During the evidence, the Ministry's attention was drawn to their 
own statement that during the last one and a half years there have been no 
cases of violation of contractual terms of Indian workers employed by the 
Iranian authorities and the memorandum received by the Committee stating 
that after the Iraman. Revolution, there have been many cases where the 
Iranian employers· have not kePt their commitments as to the -terms and 
condition~ of the contracts. 

Secretary (ER) stated; 

'I think this question requires a little clarification again. There has 
been a little misunderstanding in respect of two categories 

/ workers on the one hand and experts on the other. So, the 
question of non-compliance etc., really relates to workers and 
the memorandum is in regard to doctors who are categorised 
as experts. The position is that after the Iranian Revolution in 
February 1979, the contracts of aU foreign ~mi-skilled and un-
skilled workers were terminated with effect from 21st of March, 
1979, and the contracts of experts were terminated with effect 
from 20th June, 1979. The only question is in regard to essen-
tial services approved by the Iranian MiniSitry of Labour and as 
a result of tha,t, only Indian medical and para-medical personnel 
were left in employment in Iran. The memorandum which 
oame to the notice of the Committee actually is one relating 
to the grievances. of doctors and again it is as a result of 
changes there. There are some societies .... wJ:lich have been 
merged and nationalised. The payments to the doctors etc. 
were not made and therefore this memorandum was given. The 
Embassy is trying to find a solution for it." 

3.49. It was also brought to the notice of ·the Committee that "there 
are about 500 Indian families settled in Iran for over 20 years. They do 
not face any difficuhy apart from getting their work permits renewed once 
in a year and recently once in six months." 
" 

3.50. The Ministry were asked whether the position stated above 18 

applicable to all foreigners alike or to Indians only. The Ministry have 
stated that the problems being faced by the long-term Indian residents in 
Iran for the renewal of their work and residence permits are also applicable 
to other similarly placed foreign nationals. There is no discrimination 
against Indians. 



45 

Allthentication of contracts 

3.51. It has been suggested to the Committee that the authenticity of 
the employer and the conract should- be attested and witnessed by the 
Mission of the country of the employer. The Ministry have stated that the 
authenticity of the employer and the contract is got verified from the 
concerned Mission whenever there is any doubt about their bonafides. 

352" Secretary (ER) explaine\1 during evidence that whenever there 
was any doubt about the authenticity of any document, those documents 
(contra::ts) were referred to the concerned Indian Missions abroad. 

(e) Lebanon 

Labour disputes 

3.53. In Lebanon 11 cases relating to labour disputes of Indian nationals 
involving 136 persons came to the notice of the Indian Mission in 
Lebanon. While most of the dispu~es were se~tIed, three workers had to 
go back to India at their own expense. 

3.54. Asked to furnish deetails about the natlllre of cases and the assist':' 
ance rendered by the Mission, the Ministry informed the Committee that 
details of nature of 11 cases which came to the notice of Indian Mission 
in Beirut are as follows: 

3.55. 14 locally recruited Indian workers deserted the factory of a 
private concern on 15-11-79 due to illtreatment by the employer and 
approached the Embassy for repatriation to India. The Embassy in-
terevened with the employer on behalf of the Indian workers and secured 
an assurance from the company that the workers would not illtetated. 
Subsequently the workers were persuaded to go back to work. 

3.56. 19 Indian workers employed by the same private concern com-
plained that they were being subjected to beatings and inhuman treatment. 
This complaint \yas taken up with the employer and with the local Foreign 
Office. Meanwhile, these workers were realeased by the company from 
their employment without payment of wages due to them. Workers were 
also black-listed and banned from entering Lebanon for five years. The 
matter was again taken up with the local Foreign Office and the Mission was 
successful in getting the ban lifted for these workers. The Embassy also 
helped them in securing alternative jobs in Lebanon. 

3.57. One Indian worker holding valid Lebanese work permit and 
residence card was denied entry into Lebanon at the Beirut Airport while 
returning from home-leave from India and was sent to Jordan. Our 
Mission took up rt:he matter wisth the local Foreign Office and the worker 
was allowed to come back to Lebanon to resume his work. 
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3.58. 12 Indian nationals landed in Beirut on transit visas in search of 
jobs and got stranded. With the help of the Embassy jobs were secured 
for them with a local firm. 

3.59. A complaint from 16 Indian workers with an Industrial Company, 
Beirut, was received for illtreatment by the employer. Our Mission in-
tervened and the dispute between the workers and the employer was 
amicably settled. 

3.60. 37 Indian workers employed by a local firm complained of non-
observance of agreement by the company pertaining to payment of salary 
and provision of accommodation. An official of the Mission visited the 
company and intervened with the employer on behalf of the Indian 
workers and the dispute was amicably settled to the satisfaction of the 
Indian workers. 

3.61. 16 Indian workers of another local company went on strike in 
demand of higher wages. An official of the Mission visited the site and 
with his intervention the dispute was settled amicably to the satisfaction of 
Indian workers and work was resumed. 

3.62. 4 Indian workers employed in another company and staying with 
them had not been given proper jobs and salaries as per agreement. On 
intervention the employer informed our Mission that the workers did not 
have the skill for which they had been recruited by the recruiting agents in 
India and hence had been given other appropriate jobs at appropriate sala-
ries. The employers declined to honour the agreement in view of these 
reasons. The Indian workers subsequently deserted the factory and ap-
proached the MisSion for assistance for repatriation to India. With the 
intervention of the Embassy alternative jobs were arranged for the work-
ers with another firm. 

3.63. Six Indian workers complained of non-observance of agreements 
by the employer. The employer informed our Mission that out of the six 
Indian workers two were found unfit for any work and the remaining four 
though otherwise suitable were not fit for the post for which they were re-
cruited. As such these four persons were being paid lower than the agreed 
wages. He, however, assured that he would increase their pay in the near 
future. The four Indian workers agreed to work on these conditions. The 
rejected two workers were obtained alternative jobs with other firms with 
the belp of our Mission. 

3.64. A complaint from 10 Indian labourers of local Municipality was 
received by the Mission of payment of lower wages than agreed in the 
contract and illtreatment by the employer. The Municipality denied illtreat-
ment to the workers and stated that the agreement between the Municipality 
and the recruiting agent in India was for payment of lower level of wages. 
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Our Mission reported the matter to the Ministry and the recruiting agents 
have given an undertaking that the workers will be paid according to the 
agreement. 

3.65. One worker complained to the Mission that he was not h'lppy with 
his work and that his employer was not releasing his passport to go to India 
to see his ailing wife. This worker was willing to come back to India at 
his OWn expense. Our Mission provided details to the Ministry and the 
recruiting agent has given an undertaking to have the worker repatriated. 

(f) Omr../l 

Problems of Indians in Oman 

3.66. The Ministry have infonned the Committee that the Indian wor-
kers in Oman are stated to be facing a number of problems. The number 
and nature of cases that have come to the Embassy's notice during the last 
three years are as follows. 

---- ----------------------
Nature of complaint 
-- --_._----
1. Irregular payment of salary, overtime allowance etc. 

2. Dismissal/Termination of service. 

3. Underpayment of their salaries 

4. Substandard living conditions etc 

5. Non-payment of service benefits etc. at the time of 
their repatriation 

6. Non-provision of medical facilities. 

7. Miscellaneous things like refusal by the sponsor to 
allow them to proceed on leave due to 
them, non-repatriation even after the 
completion of contract period, offer a job different 
to that mentioned in the contract, harassment by 
the sponsor etc. 

Total 
---------

1978 

2,250 

350 

250 

75 

2SO 

40 

600 

3,815 

1979 1980 . , 
1,150 1,350 

275 33) 

300 6:l3 

475 450 

200 250 

50 50 

400 300 

2,850 3,300 

3.67. The cases of complaints are stated to be taken up by the Mission 
with the Directorate of Labour of the Ministry of Foreign Affairs of the 
Government of Oman as and when they come to the Mission's notice. The 
Mission usually succeeds in, ensuring that the major grievances of the 
workers are redressed as per the local labour laws. 

3.68. It is stated that when the issue relating to non-payment of salaries 
was taken up with Government of Oman, it was agreed that if the workers 
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approached the authorities within the first four to five months of their arrival, 
the sponSOr will be asked to pay to them as per the ten\1s 01 contract duly 
registered by Embassy /Protector of Emigrants in India. If complaints were 
not registered within this period, it would be presumed that workers them-
selves have agreed to work under a new salary offered to them. 

3-.69. Secretary (ER) stated during evidence that "the Ministry did not 
have full infonnation in this regard to the number of cases in which Indian 
workers' grievances could be fP.ilressed by Indian missions. He assured to 
collect the infonnation and fllrnish it to the Committee." 

Subsequently in a note submitted after the evidence the Ministry infonn-
ed the Committee that Indian Mission in Muscat had infonned them that 
"Indian workers generallv do not report back to the Embassy afte,. their 
grievances are redre!;sed. Therefore, it has not been possible for the Mis-
sion to keep an exact track of ~mf)lai,]ts in which c;qtic;factory redressal was 
obtained. However, our Mission has stated that thev have reasons to be-
lieve that most of the cases have been settled satisfactorily." 

Int1:an Mission at Muscat ,... 
.3 '7() 1t hac; bopn hrOll!!""t tf) the notice of the Committee that the Tn-

dill" "Fmhqc;w in Mu<:(,qt rloec; not take ~nv interest in the oer.::on~.1 welfare 
of tf,e Tnr)i1ln livin!! in Om::!n. It has-bppn c;ul?gested that a counter be ooen-
er' i" T01i,'1 Fmhass" ~t Mu<:rat where Indians mav e)rolain the;r personal 
ornblomc; and seek heJp for a <:afe reoa'riation. Accor(ting to the Ministry 
the "Fmh~<;sy of India at Mu<;cat has nenied the allegation. Th'" Mi<;<;ion, 
it is c;tat,,:d, enneavonrs to attpnd to the 'lp",rlc; of all the Tndia'ls visiting the 
Emhassv and give them assistance and heln to the extent po<;sible. 

3.71. The M;sc;lon ha~ adrl",r:} that "there areabnut 80,000 Indians in 
Oman and it may not be possible to sati~fy everyone." 

3.72. Asked to commeflt on the teflor in whirh the ~ission has assert-
ed that "it may not be possible to satisfy everyone." 

Secretary (ER) stated: 

"This is orobablv unfortunatelv worded bv the Mission. What they 
, probably wanted to convey was different." 

(g) Qatar 

Terms of work contracts 

3.73. The Ministry informed thaI!: 108 O:lses of violation of tenns of 
COfltract came to the notice of Inrlian Mission dminQ: the last three years. 
All these cases were taken up with the em plovers by the Mission and as-
sistance provided to arrive at an amicable settlement. 67 employees were 
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repatriated where the employees or the employers were unwilling to con-
tinue the employment. According to our Mission it is normally possible 
to settle disputes with their intervention. However, in case disputes 
are' not settled the complaints can be taken up in local labour courts or 
with other authorities. 

Saudi Ar"lJia 

3.74. With regard to the workin~ condition'S of Indians in Saudi Ara-
bia, the Ministry have stated that the working conditions of Indians are 
variable, depending upon attitude and sincerity of employers. Due to 
operational restrictions, language difficulty and camps in 'far-flun~ areas, 
many complaints would not come to the' notice of the Embassy at all. It 
cannot be said that living' conditions accorded to Indi'llns are generally 
worse than these accorded to foreigners' from other countries, although 
there have been several instances of exploitation. 

3.75. The Ministry was asked about the nature of exoloimtion of In-
dian Workers that had come to Mission's ncticeaTld whether the Gov-
ernment/Mis~km ill Saudi Arabia took up cases of e-x:oloitation by em-
ployers with the appropriate Government authorities there. 

3.76. The Ministry have informed the Committee: The nature of ex-
ploitation of Indi'lln workers in Saudi Arabia varies from substitution of 
contracts with less favourable term<; a'1d conditions of emolovrnent, pay-
ment of salaries at lower rates than contracted, termination of 'Services 
without payment of dues and return 'fare. deployment of workers on duties 
other than contracted for and poo" working 'and livin!! conditi'ons. Our 
Mission has taken up individual case'l of exploitation bv employers with 
the approp!'iate local Gov?rnment authorities and necessary redressal 
of ptievances was obtained in many c'llses. 

3.77. The operational restrictions faced by Mission in establishing 
contracts with Indian workers in way out camps to ascertain their nco-
blems are limited staff 'and shorta"e of Arabi·c i'llemreters. A decic;iori 
to strengthen the smff position of the Mission has been taken by the Gov-
ernment .. 

3.78. Asked as to h0w the Tnrlian Mission !Ministrv propo,)ed to deal 
with the problem of duplication of contracts, the Ministrv stated that as 
and when complaints of duplication of contracts are recpived our Mis.,ion 
ta\;;es up these complaints with various emolovers. Dmino the last two 
years over 300 cases of compl-ain+s were taken up with emnlovers anti in 
mo~t of the cases an amicable settlement was a·chieved. 14 ca~es were 
also taken up with the Central or Provincial State Authoritiesllocal 
policellabour authorities. Mission also aids -and assist.. T~di8n workers 
in takin~ un their comolaints to the local labour courts. ' 



50 

(h) United Arab Emirates 

Service contracts 

3.79. It is stated by the Ministry that there have been and eontinuf' 
to be disputes between employees and employers regarding the terms and 
conditions of contracts. The Indian Mission in UAE has now made it 
compulsory for employment contracts to be authenticated by the local 
Ministry of Foreign Affairs and the Ministry of Labour. As a result, 
there hac; been a significant decline in the~umber of such cases. The 
Indian Mission in UAE has done 'So, as according to the local laws, con-
tracts have no legal validity unless they are so authenticated. But ac-
cording to the Ministry such an arrangement cannot be insisted upon in 
view of the Supreme Court order of Marcb, 20, 1979 according to which 
such contracts can be authenticated in any of the manners mentioned in 
Section 85 of the Indian Evidence Act. Thus, in addition to Indian 
consular 'Representatives abroad, notaries public or judicial authorities 
in the country of origin of documents can also authenticate the agreements. 

3.80. Secretary (ER) stated during evidence that there were not many 
other countries where compulsory authentication of employment con-
tracts by the Government Departments had been laid down under the 
laws of that country. 

Sponsoring Employers 

3.81. An Association of Indians in UAE has suggested to the Com-
mittee that emigration form (!EMI forms) should be endorsed only after 
proper scrutiny and investigation. 

Secretary (ER) stated:-

"The EMI form is a proforma to be filled by a foreign employet 
when he takes Tndian worker there. This is for individual 
employees, not for group employees." 

3.82. It has also been suggested that Government of India should 
ensure that labour Department in every country give some kind of a 
guarantee that sponsors will respect the terms of service given in the EMI 
forms, in accordance with the minimum wages and conditions prescribed 
by labour Department. 

3.83. Asked even if Government of India could not impose and con-
ditions on foreign employers or foreign countries, whether the Mini'Stry 
could not take up this matter with West Asian countries and arrive at 
some sort of bilateral understanding or obtain some sort of assurance to 
ensure that sponsors would respect the terms of service offered to Indian 
workers, Secretary (ER) stated:~ 

"This is very much done. This hM been continuing with our 
Missions. We have approached the foreign governments 
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several times. Their problem is that they cannot do this for 
India alone. Whenever there is a violation, they direct us 
to the labour court. And they help us." 

(i) Yemen People's Democratic Republic 

Terms and Conditions of workers 

3.84. The Ministry informed the Committee that in order to ensure 
parity of terms and conditions offered to Indian workers employed by 
different employers, the Indian Mission in Yemen People's Democratic 
Republic had advised a recruiting agency in Bombay and also the Protec-
tor of Emigration in Bombay D:ot to recruit employees on a salary lower 
than that paid to the International Airport Authority of In(1ia workers so 
that no complaint arose subsequently on this account. 

3.85. As regards issuing similar advice to all recruiting agencies, the 
M"mi'stry have stated that presently emigration procedures in India are in 
operation as set down in the Supreme Court order of March 20, 1979. 
According to these orders Government ,has no authority to lay down any 
minimum levels of wages to be paid to Indian workers going abroad on 
employment. In view of these limitations recruiting agencies or foreign 
employers can only be advi'sed or given suggestions regarding levels of 
wages without making these levels obligatory. Such advice is being given 
to the, foreign employers or recruiting agents by Protectors of Emigrants 
in India as and when considered appropriate. 

3.86. Asked to furnish a copy of the "advice" given to foreign emr-
ployers and recruiting agents as also a list df foreign employers and re-
cruitin~ agents to whom the "advice" has been given, Secretary (ER) stat-
ed during evidence:-

"The advice has been given, but it has been given only orally. 
Any type of written advi'ce would have no meaning because 
if it is violated, it only erodes the position of the Emigration 
Officer, and in any case, we cannot enforce ~my advise in re-
l!ard to wages. This has been a major problem for us. 
One of the reasons is the Supreme Court Judgement." 

The witness add: 

"Before the Supreme Court judgement, what we tried was to have 
differential rates. We said that a foreign employer would 
pay more than an Indian employer. Then we went into the 
other question also; depending on the cost of living, for the 
different categories in each country, we tried to 'Set out what 
we called the minimum wage. But that was struck down by 
the Supreme Court." 
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3.87. On a pointed question being asked whether the oral advice has 
any utility Secretary (ER) stated: 

"It does not really bave any type of binding that way; but what 
it does have is this; after all, the protector of Emigrants is a 
person with whom these fellows have to work all the time; 
they try to keep ,him happy." 

3.88. Asked, whether the Ministry could say that the advice had been 
issued to all the employeTs/agents concerned, Secretary (ER) added: 

"I would not be able to make 'll categorical statement because 
no record is kept." 

Extension of Visas 

3.89. The Committee were informed that if any Indian wants to 
;lrolong his stay in Yemen Peoples' Democratic Republic, the Indian Em-

bassy issues a letter to Immigration Department for extending the visa 
which is normally granted. 

3.90. Asked whether other Indian Missions in West Asia tried to 
arrive at similar understanding Vt ith the Immigration DepartmentsO!" the 
Countries of their accreditation; Secretary (ER) informed the Committee: 

"Normally, for private passport holders the Mission~ do not send 
any letter for seeking extension. The situation in Yemen is 
a peculiar one. Whenever any Indian national has a pro-
blem in getting an extension, he approaches the Mission and 
is helped. Normruly, such nationals are able to get exten-
'Sions through their own efforts, friends or employers." 

3.9l. Explaining the background of this special situation obtaining 
in Yemen, Secretary (ER) added:-

"It is perhaps because of the type of law or procedure prevailing 
there. May be, the Yemenese like to have some type of as-
surance from the Embassy that the individual is known to 
them. It helps to clear the -application." 

Lack of accommodation 
i 

3.92. Another problem which the Indians have to face in Yemen Peo-
ples' Democratic Republic is the lack of accommodation which is promised 
,to them by the various Ministries when recruiting them in India. 

3:93. The Ministry informed the Committee that Indian Mission has 
stated that because of extreme paucity of accommodation sometimes Indian 
workers are accommodated in hotels or are made to share accommodation 
on their arriva1 in Yemen. Such a provision does not necessarily imply 
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non-!ulfilment 'If terms of contracts as normally the cuntract conditions 
simply sta'e that acornmvdation will be provided to the workers. However, 
whenever any complaints pre referred to our Mission these are taken up with 
the authorities concerned. 

(j) Yemen Arab Republic 

3.94. The Ministry have informt>d the Committee that Indian natio-
nals other than labourers also regularly approached the Embassy for as-
sistance in reselving disp!lt~s with their employers relating to pay and 
working and living conditions. In order to minimise and resolve these 
problems the Embassy has taken the following action:-

(a) The Embassy getJ all contracts presented for approval by 
local employers ,Antending to employ Indian nationals, in or-
der to ensure that the ,Pest contractual conditions are provided. 
to the Indians. 

(b) The Yemen Arob Republic Government has been clearly in-
formed by the Embassy that recruitment of Indian experts by 
Y AR Government department~ would invariably have to beJ 
done throllgh the Govt. of India. 

(c) With re,gard to the comDlaints received bv Indian noational5 work-
ing in- the Yemeni private sector the Embassv has invariably 
taken up the matter with the employers to induce them to im-
plement the contract. By and larl!e the Embassy has been 
successful in its efforts. 

3.95. On being asked whether similar steps could be taken by 
Indian Missions in other countries in the Gulf recion. the Ministry infor-
med that presently emigration procedures in India are in operation as set 
down in the Supreme Court order of March 20. 1979~ According to these 
orders it is not obligatory on the part of fordlID emDloyers to present con-
tracts for getting by our Missions. The approach of our Mis!'lion made to 
the Yemen Arab Republic Government is for a bnateral understandinl!. 
However, that Government is under no oblil!ation to abide bv the Mis-
sion's advice. Similar bilateral approaches have been made bv our missions 
in some other countries in the region also. . 

3.96. Asked. even if the procedure outlined above is not obligatory 
on forei!:m employers. nle~se state precisely the names of the Missions 
which have made approaches to forei!!Il emplovers regardin~ (i) vetting 
of contracts bv the Missions and (in recruitment of exnerts through 
Government of India. fT ,e Secr~ry (ER) stated during evidence:-

"We hwe to put this into two catel!ories. One is employment of 
exoerts bv Government and the other is emolovrnent of ex-
perts by private companies. The poliCy of the Government 
is that wherever a foreign I!overnment wi~bes to recruit the 
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Indian experts like doctors, engineers, architects, Chartered 
Accountants and other higher category people, we request that 
government that government-to-government recruitment should 
be done through Us and the Department of Personnel and Ad-
ministrative Reforms is the Department who will suggest the 
names of experts. Here we have found that while several gov-
ernments have agreed to this procedur~, there are still viola-
tions because we cannot control if a doctor is offered a job 
in a Government hospital in any other country and he is 
satisfied with whatever he is paid. Theref~re, many times the 
foreign governments while telling us that they would agree to 
this procedure, do resort to advertisement and do resort to 
entertaining privately received ~plications which are made 
through some friends of the applicants working in that coun-
try. So, we have a difficulty in regard to this." 

3.97. Asked, whether it was not a fact that due to abnormal delay in 
recruiting experts through our Government, the foreign Governments nor-
mally preferred to recT'.lit persons through private applicants violating the 
agreement. the Secretary (ER) stated:-

"That is the accepted argument before us. Here, I think the 
Estimates committee could help Us a great deal because here 
is a problem about which we ourselves would like to see 
some clear-cut picture. In regard to these experts, it is a 
question which I would like to pose to you. Our concern is 
that Indians de find the salaries abroad -very attractive in com-
parision to what they get here. In many categories, people 
are prepared to accept the terms and conditions which are less 
favourable than what a recruiting government is prepared to 
offer to foreign experts and which the nationals of other coun-
tries wouJd accept. Therefore, We feh that in order to protect 
our own nationals from getting less salaries which is not onTy 
harmful to individuals, but also to our government, we must 
regulate the recruitment. The only way we can regulate is 
by employment which is done through us." 

Exploitation of workers by Indian contractors/employers in Yemen Arab 
Republic: 

3.98. In a memorandum submitted to the Committee, it has been stated 
that "the bulk of Indian Community in Yemen consists of labour class and 
their major problem is that of exploitation by the employers who in maSt 
cases are Indian Contractors. Suitable measures, therefore need be taken 
by the Government of India so that activities of such Indian employers 
working overseas can be influenced in a positive direction 
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The Ministry informed that before their departure for employment 
abroad the employment agreements of Indian workers are registered with 
the protectors of Emigrants. TIll: employers are required to honour the 
terms and conditions of such agreements. If the workers complain of 
n In-fulfilment of terms and conditions of contract our Mission provides 
necessary assistance to the workers by intervening with the employer or 
by aiding and advising the workers to take the matter to the appropriate 
courts. Tht" proposed Bill on Indian migrant workers is expected to pro-
vide adequate safeguards to the workers to ensure that the terms and 
conditions of their employment agreements are not exploitative. 

3.99. Asked whe~her it was not unfortunate that even the Indian 
contractors/employers exploit Indian workers in other countries; and 
whether there was no remedy short of the proposed Bill, the Secretary 
(ER) stated:-

"It is certainly very unfortunate that the Indian employer's are 
accU6ed of exploiting the Indian man-power. This has come to 
our notice. We have, wherever possible, tried to take the 
necessary measures. Unfortunately, our hands are tied in 
this mat~er because we cannot really blacklist an employer just 
for this. Perhaps he is undertaking a project abroad worth 
crores of rupees; and if we do not permit the implementation 
of the project, it will get stopped. We can operate only in a 
limited area becaUSe of the Supreme Court judgement. never-
theless, there are various things that we can do. When a man 
i., outside, he is helped by the Mission and we can resort to 
the labour courts. When we hear about an Indian employer 
not treating the Indian man-power properly, there are many 
types of obstacles which we can place in his way. We can 
delay his application for appointment of new personnel. In 
that way. We can try and make him improve the living condi-
tions, if he is not keeping the houses properly, if his food is 
bad and so on. We have received suggestions that Indian 
man-power going outside should be better informed not only 
Of wha~ their rights and privileges are but also of the pitfalls, 
the types of conditions in which they have to work and also 
the particular type of situation in that country. We will try 
to make a format which will give general information in regard 
to working abroad and specify the information in regard to 
the particular countries where our Indians would be working." 

3.100. On a suggestion that in the case of Indian Public Sector Under-
takings wo,king abroad, Government should take up the matter with the 
other Government Departments, whereas in re!;pect Of private sector where 
the principals are here, the principals here could be pressurised to ensure 
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that reasonable facilities are -given by their subsidiary firms abroad, to 
Indians working there, the Secretary (ER) stated:-

"This is a very valid question. We are exactly doing the same thing. 
Public Sector creates problems. When private sector is there 
we can pressurise. We can exert and put some moral pres-
sure. Many times it happens that the employer outside tries 
to penny-pinch because it goes into his own pocket also. There 
is some type of pilferage. Because the employer has to pro-
vide for food and clothing also and we get so~e genuine 
complaints. We do have a greater leverage on Indian emplo-
yees than we have on foreign employer. A,nd I can perhaps 
state that because of this type of supervision by and large, 
l.onditions have improved." 

3.101. Asked whether our labour laws could be applicable to Indian 
Companies operating abroad, the Secretary (ER) stated:-

"Our labour laws can only apply in our coulltry." 

3.102. Subsequently, the Ministry furnished the following note in re-
gard to applicability of Indian Labour laws to workers employed by Indian 
Companies abroad:-

"Ministry of Law have been consulted on whether Indian Labour 
- Laws would be applicable to workers' ~mployed abroad by 

Indian employers. They have .advised that unless a law is 
given extra-terri!ori~l jurisdiction specifically, it would not be 
applicable outside India. According to their advice, in the 
Labour' Laws enacted in India there is no provision for extra-
territorial jurisdiction and, as such. the proviSIons of the Indian 
Labour Laws would not be applicable to the Indian workers 
while serving abroad." 

(k) Workers employed by Central Public Sector Undertakings 

3.103. It was brought to the notice of the Committee that: 

"Some of our Central Public Sector Undertakings take men abroad 
on contract. These wo!kers are quddled together in a small 

. tenement. Some photographs have also appeared in the Press 
that in a 10' x 10; room, 60 workers stay and they sleep 
within the room by turns during the night". 

3.104. Asked what steps the Ministry would suggest to stop this sort 
of exploitation, the Secretary (ER) stated during evidence: 

"I think, this complaint arose in the case of a sub-contractor who 
worked for an BPI project in Kuwait It was found that the 
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living conditions of the workers were not conforming to the 
standards which have beed laid down. I think that this situa-
tion has been corrected. I think that necessary rectifications 
have been done. However, I will again check whether this 
has been corrected or not." 

3.105. Subsequently the Ministry furnished the following information 
in this regard in a written Note: 

The following (central) Public Sector Undertakings have undertaken 
project abroad : 

1. Mis. Indian Road Construction Corporation limited 
2. Mis. Engineering Projects (I) (Limited) New Delhi 
3. Mis. National Building Construction Corporation Limited, 

New Delhi 
4. Mis. Hindustan Steel Works Construction Company Limited, 

Calcutta 
5. Mis. International Airports Authority of India limited, New 

Delhi. 
6. Mis. Project and Equipmeilt Corporation o~ India Limited, 

New Delhi. 
7. Mis. Bridge & Roof Corporation (I) (Limited), Calcutta. 
8. Mis. National Projects Construction ~qrporation Limited, 

New Delhi 
3.106. In the executive of their projects abroad the above organisations 

have recruited a large number of workers from India and have taken them 
to the project sites abroad. Most of those organisations have also engaged 
sub-contractors or associates for completing parts of projects. Such sub-
contractors engage their own workers as per their requirements. 

3.107. Before their departure for employment abroad, workers of the 
Public Undertakings or their sub-contractors are required to register their 
employment agreements with the Protectors of Emigrants. These agree-
ments are registered after fulfilment of necessary emigration formalities as 
required for workers going abroad for employment with any foreign emp-
loyer. 

3.108. In case of receipt of complaints by the workers, our Missions 
take necessary steps to bring complaints to a satisfactory conclusion 
through a dialogue with the management of these organisations or sub-
contr.actors or with the concerned Department of the Government. 

FunctiOning of Sub·Contractors in Kuwait. 

3.109. With regard to functioning of sub-contractors of EPI projects 
in Kuwnit, and reports of living conditions of workers hitherto not con-

---
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forming to the standards as laid down, the Ministry informed the Committee 
that Engineering Projects (India) Umited, has been engaging Associates! 
Contractors for their Civil and Erection works for the overseru; projects, 
with an understanding that such Associates (Sub-contractor) will have a 
nucleus of their own skilled, semi-skilled and un-skilled workers. 

3.110. EPI's and Assocate's workers are required to register an agree-
ment with the Protector of Emigrant offi<:e, stipulating the terms and con-
ditions of employment in Kuwait. The terms and conditions are same 
for IEPI's and Associate's workers. 

3.111. In terms of the Agreement entered into and registered with the 
Protector of Emigrants by EPI and its Associates with the workers recrui-
ted ane' eploYed by them at their projects in Kuwait, they are required 
to provKle certain facilities to the workers, in addition to the salary: 

3.112. As regards the living accommodation, BPI and its Associates 
have provided adequately furnished air-conditioned/air-oooled barrack 
type accommodation with toilet and bath facilities. 

3.111. FOr preparation and service of food, well-equipped and fur-
nished mess units have been provided where fresh food is cooked and 
served to the workers. 

3.114. It is confirmed that au other facilities are also being provided 
to the workers by EPI and its Associates in Kuwait. 

(1) Publicity of Working Conditions among Workers Seeking Jobs Abroad: 

3.115. In the context of ignorance of workers about working/living 
conditions, leading subsequently to their exploitation by foreign employers, 
a former diplomat suggested that the Government of India must publi-
cise, the working conditions and also the terms and conditions and the 
level of wages which workers get in the Gulf countries. Publicity shouJd 
also be given to the high cost of living in these <:ountries (like cost of 
daily needs etc.) These things should be propagated through our State 
Governments in all the areas from which these recruitments are taking 
place. 

3.116. The Ministry have stated that the Government is constantly 
making efforts to publicise the working conditions and other details of 
employment in the West Asian countries. Besides, regular programmes on 
television and All India Radio, the Protectors of Emigrants aid and advise 
Indian workers· whenever they are approached for such assistance. Al 
the time 0f registration of employment contracts appropriate suggestions 
are made reg~ding terms and conditions of employment if they are 
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found inadequate in any respect. The workers are also duly advised at 
that s!age. 

3. 117. :\sked whether the publicity programmes on Radio and TV 
sponsor~d by the Government actually cover working and living conditions 
in Arab countries as contained in the above suggestion. 
Secreta] y (East) stated : /' 

'that they did cover this broadly." 

3.1.1.8. In a note furnished after evidence the Ministry have, however, 
informed the Committee that "so far no programmes of publicity des-
cribing working/living conditions in individual Arab countries have been 
sponsored on Radio or Television." 

3.119. Ac:.ked whether the Ministry /P rotectors of Emigrants have 
drawn up a list of essential terms and conditio.:1s of contracts and whether 
th.!y give this list to intending emigrants to enable them to compare the 
terms offered with the terms essential, and whether there was any diffi-
culty in drawing up such a list to serve as guidelin~o the workers. 

~ 
Secretary (East) stated durmg evidence :-

"The Protector of Emigrants has standard terms and conditions 
for a particular country. But, only advice can be given Of-
ally to applicants in the light 01. the Supreme Court Judge-
ment." 

3.120 ~ked whether the Ministry have compiled any pen-picture of 
the living conditions and cost of living in West Asian countries fOf the 
benefit of intending emigrants and whether they gave this information 
to the emigrating workers and whether the Ministry would agree that 
if snch an information was compiled and disseminated among intending 
emigrants, itwouJ.d prove to be useful and help the emigrants. 

3.121. The Secretary (East) stated: 
"In pursuance of the suggestion made by the Committee, we pro-

pose to bring out a comprehensive information booklet in English as 
well as in all the regional languages. It is proposed that this booklet 
should be primarily aimed at the Indian workers emigrating to the Gulf / 
countries and it would contain roughly the following material :-

(1) Explanatory notes regarc:tmg procedures for obtaining pass-
ports and emigration procedures etc. , 

1 
(2) Information on the living and climatic conditions including 

such matters as accommodation and cost of living in these 
countries. 

(3) On working CODdi~n these Countries. 
3.122. This would. give some rough idea of the contractual situa-

tion that you have mentioned. 
603 LS-5 
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(4) Brief summary of the labour regulations prevalent in those 
countries as well as the emigration regulations prevalent in 
those countries. 

(5) Summary of the common pitfalls into which Indian workers 
have fallen in the past, which they should avoid in future. 

(6) The assistance which our Missions are ready -to extend to 
Indian workers. 

3.123. We are in the process of compiling the material and we hope 
that we bring out at least one or two editions of this booklet by May-
June this year, 1981." 

3.124. The Committee are concerned to note that harassment and ex-
ploitation of Indian workers is taking p!ace openly in most of the West 
Asian countries. During the last three years, according to the Ministry's 
own figures there have been 108 roses of harassment in Qatar, 300 cases in 
Saudi Arabia (in two years), 257 roses in Bahrain, 39 cases in Jordan, 
1000 cases in Kuwait, an undetermined number oj cases in Iraq, Iran and 
United Arab Emirates, 11 cases in Lebanon, 9965 cases in Oman Ilnd 617 
cases in Yemen Arab Republic. (The list of cases is only illustrative, not 
exhaustive). The Ministry think that the number of the aforesaid roses 
of harassment Ilnd exploitation which come to about 11400 ia three years 
i.e. about 4000 per year, "is not re!llly of any nnusual magnitude." 

3.125. It is an astounding statement. If 400 cases of exploitation per 
year are not considered 'unusual' by the Ministry, how many more cases 
of exploitation of Indians should take place to convince the Ministry of 
the seriom.ness of the situation? The smugness displayed by the Ministry 
in the face of such 13 large nomber Of cases of ill-treabnent and exploit-
ation is deplorable. In a matter concerning tbe honour and prestige of 
Indian nationals abroad, the Ministry should view every case of ill-treat-
ment of an Indian national abroad seriously and not try to derive 1UlW3rr-
snted consobtion from statistical comparisons. 

(S. No. 14) 

3.126. Thousands of cases of ill-treatment and explOitation of Indian 
nationals in Golf countries have been reported and accepted by the Ministry. 
Even then when the Committee enquired Whether ''taking our country's 
stature and 'Izzat' into account", the Ministry were satisfied that ad~quate 
measures had been taken from onr side, the Ministry stated that they were 
"more than satisfied". lbis in the Committee's opinion, betrays complete 
iguoraoce of the prevailing situation IlDd sheer complacency on the part 
of the Ministry in a field in which a lot has yet to be done to safeguard 
the honour and interests of Indian w~. The Committee -deplore this 
attitude and urge that this sense of complacency shOlild be shed by the 
Ministry immediately. The Committee would athise the Ministry to do 
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.3 little bit of retrospection in a humbler frame of mind and see where and 
wby they have not fully succeeded in looking after the interests of Indians 
in Gulf Countries. So long as illegal emigration, ill-treafment and exploit-
ation of Indian workers continue, the Ministry have no justification to feel 

"'satisfied", leave alone "more than satisfied" at the measures taken by 
them. 

(S. No. 15) 

3.127. When Indian workers are known to be hard-working, sincere 
and dedicated and do not interfere in the affairs of the country in whicb 
the)· work, the Committee are unable to appreciate as to why is it that they 

· are not treated properly in the countries in which they work. 11ie Com-
mittee are i!lforme1 that the Ministry have made no study into the matter. 

· The Committee would like that as agreed to by the Foreign Secretary, an 
in-derth study into the phenomeno:) of ill-treatment and exploitation of 
Indian workers in Gulf countries should be made with a view to taking 

· remedial steps. 
(S. No. 16) 

. 3.128. The Committee feel that even though Indian missions take up 
individual roses of exploitation and ill-treatment of Indian workers with 
-local lJuthorities and even though Missions here and there have througb 
· efforts tried to arrive at some arrangements with local Governments to pre-
vent certain types of exploitation. systems approach is conspicuous bV its 
absem:e h the dea~ings of Indian missions. The Committee are of the! 
opinron that the Ministry should not allow the Supreme Court's order to 
b2come 3n alibi for i1l3ction even till the new legislation is euacted. The 

· Committee would suggest that a total view of the problems together with die 
ad-hoc arrangements made by cerfllin Missions in Gulf COUDtrieS shouhl 

·be taken and a systems approach evolved by the Ministry to the extent 
Jlossible and commended to the Missions. 

(S. No. 17) 

3.129. The Committee feel that it wiD be worthwhile if the heads of 
hdian Missions in West Asia meet priodicaUy to exchange views snd ex-
!Jeriences on problems of Indian workers in their respective countries. 

(S. No. 18) 

The Committee find that there is no designated officer in the Ministry 
'Of Foreign Affairs who can be contacted, by the returning emigrant 
Indil]ns to file their reports of harassment and exploitation. Dis makes it 
all 'he more difficult for the unskiDecf. and semi-sla"Ued workers-lo bring 
1beir diffitulties to the notice of the Ministry. De Committee expect 
the Ministry of External Affairs to designate one officer in the Ministry 
~bom returning emigrants sbonld be able to contad to explain their problems 
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and experience!'. The name of the designated officer should be given ade-
quate pUblicity. The information received by the Ministry from return-
ing emigrants should be analysed with a view to formulating measures to.. 
deal \\ith the problems in the future. 

(s. No. 19). 
3.131. The Committee are informed that as and when cases of harass-

ment and e>:ploitatioll of Indian wor:-ers are brought to the notice of In-
dian Missions, the Missions take tbem up with the local employers. Where' 
this approach does not help, the matters are then taken up with the local, 
Government authorities for redress. When any particular issue comes· 
to the notice of GOVl'rnment of India and it is important enough to be-
taken up at higher level, the (;overnment of India take it up with the 
Ambassador of the country concerned who in turn is expected to prevail 
upon his Goven,ment to see that Indian nationals are looked after and' 
tre.:1(ed properly. 'fb~ Committee would urge that the Missions sh(mld' 
view every case of complaii1t, irrespective of the status of the Complainant, 
ser!om,)~· :md follow it up vigorously with the employers lind tbe locat: 
CO\'!.!rnment authorities till a s3tisfactory solution is found. 

(S. No. 20) •. 

3.132. Most of the complaints of Indian Workers relate to non-fulfil-· 
ment of service contracts. Work Contracts are reportedly su~1ituted; 

agreed salaries and facilities and terminal benefits, are not given; Indian~ 
workers are deployed on duties other than those for which they are rec-
ruited; their working hours are unduly long (18 hours a day) and some-
times proper food has been denied to them. Their services are arbitrarily 
terminated; they are imprisoned on flimsy grounds and beaten up. Indian 
Missiom. it is stated, take up the Workers' Complaints with L'te employers" 
local Government authorities and, if necessary, with the labour courts, for' 
-getting redress. The Committee have gone into the various categories of 
comphints. They fee) that in many cases preventive measures can be-
taken by Government or Indian Missions to minimise such complaints, if 
not completely eradicate them. (S. No. 21) 

3.133. The Committee are informed that in most of the countries the-
employers keep the passports of their employees in their eastody in order 
to keep a hold on them. The employers use this method to harass the' 
employees and also take undue advantage of them. In certain countrieS' 
they even demand money for release of passports. The Indian Missions 
have tllken up such cases with the I0l:81 authorities who, it is stated, are 
very co-operative when they find that au employer is taking DB undue 
adv.antage of the employee. Even if it is necessary for the employer to see' 
the passports of their employees or to keep them in their custody, the Ind~ 
Missions should critically examine this practice to find a remedy by which' 
Indian workers abroad can be saved from harassment or exploitation to. 
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'Which 1hey may he subjected by the employers through this practice. They 
:may in this connection also examine whether a duplicate passport can serve 
,.the purpose of the employer or, if the original is kept by the employer, whe-
ther duplicate passport could be issued to the Indian employees to tide 
,ov~r the difficulties that they may be created by an unhelpful employer. ---

(S.No. 22) 

3.134. The Committee would like that the names, passport numbers 
,l3nd other particulars of Indian workers who are recruited for employment 
abroad !ioould be communicated to the Indian Missions in the respectift' 
countries to enable the latter to hal'c a complete picture of the . Indian 

. community in the country of their accreditation to be able to protect their 
jnterests. 

(S. No. 23) 

3.135. The,Committee note that Indian workers are 'harassed and eve .. 
imprisoned by local police in Jordan for non-possession of residetlce docu-
'ments and other petty offences. Though negotiations and cOnSldtation with 
loo:al police and Emigration ~mtboritil's by Indian Mission in Jordan aD 
Informal Committee lUIS been set up consisting of . representatives from 
Police, I~migration and Indian Mission. Whenever the police drtain any 
Indian, the Embassy is informed immediately and release of Indian wor-
hrs is obtained througb the l.mblissy'S intervention. The Committee. 
are informed that slll:b arrests take place in almost all other conn tries in 
the West Asia. Though in Dlany countries information about arrest of 
Indians is given to the Embassy, it does not happen in . all cases. The 
Commiitee recommend tbat Indian Missions in otber countries should be 
'adY.sed to negotiate "ilh the local police and Emigration authorities with 
a view to setting up Information Committees on the lines Of the committee 
:set up in Jordan so that the infOrmatiOA about arrest of Indians is received 
without delay and the arrested persons can be got released immediately. 

(S. No. 24) 

3.136. The Committee suggest that Indian Missions in Jorden and else-
where" sbould consider ways and measures of educating Indian Workers 

. to avoid suC;h situations as are likely to land them in jails. The Com-
mittee are IJW1II'e tbat this is a delicate matter but they have no doubt that 
Indian Missions can deal witb the problem discretely. 

(S. No. 25) 

3.137. In Jordan, Indian Mission has obtained an assurance in writing 
'from certain compai1ies tbat contracts counter-signed by the Protector of 
-Emigrants in I~ will be the o,ly contracts operative. The Committee 
are aware that thili type of arrangemen~ cannot be enforced in all ca .. es. 
:Even tllen tbe Committee see no reason why an e!fort should not be m!tde 
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"by Indian Missions in other ClIuntries to obtain a similar undertaking iru 
writing from aU employers. This will go a long way to avoiding comp-
laints about substitution of contracts Or disputes about tel'lU'i & conditions. 
of sen-ice contracts. 

(s. No. 26), 

3.138. Local immigration procedures in Jordan are very complex and 
include requirement for workers to find Jordanian sponsors for residence. 
permits. The Committee are informed that illegal Ind~l1n unskilled workers 
fall a prey to local agents who used to act as professional sponsors anel. 
extract money from Indian Workers. This malpractice, it is stated, has now 
been under control I:IS a result of the consultations between Indian Mission 
and local authorities. The Committee feel that as a matter of propriety the 
foreign employers, who are the real sponsors of the Indian workers, should, 
be required to meet the Indian workers at the airport on their arrival nnd 
save the Im!,jan workers from falling into the clutches of unscrupulous 
agents. The Committee llould ~uggesl to the Ministry to look into this 
matter and see how not only in Jordan but in other countries of West 
Asia, the Indian Workers can be properly received and enabled to meet. 
their real sponsors in case the latter do not care to meet the Indian~ 
Workers at the airports. 

(S. No. 27). 

3.139. Government of Oman have agreed that if an employer doe .. 
not pay agreed muy to his workers, and if the workers approach the-
Government authorities within the first 4-5 months of their arrival, the 
sponsor will be asked to pay to workers as per the terms of contrad dul~' 
registered by Embassy/Protector of Emigrants in India. If complaints were 
not registered within this period, it would be presnmed that workers them-
selves have agreed to work under Il new salary offered to them. The 
Committee would like similar arrangement to be arrived at with Govern-
ments of other countries also. 

(S. No. 28) 

3.140. The Committee would like the Ministry to ensure that Indian-
Workers emigrating to West Asian Countries are advised before they lea~'e 
India that, in Olse their employers do not fulfill any term or condition of 
service contracts, they should bring the matter immediately to the noHce 
of Indian Mission and the competent authorities in the country concerned. 

(S. No. 29) 

3.141. The Committee are glad to learn that aU the 11 cases of dis-
putes in Leban()ft involving 136lndian Workers have ~Jl settled.l3micabl} 



65 

tbrough the iutervention of Indian Mission. The Committee hope that the 
Indian Mission will continue to be as alert and helpful as in the past. 

(S. No. 30) 

3.142. There were nearly 10,000 cases of harassment and non-fulfilment 
of terms and conditions of employment controds in Oman during the 3 
year period 1978--80. The Indian Mission in Oman claims that it takes 
up such cases with local authorities as and when they arise and "usually 
succeeds" in getting redress to the workers. The Ministry stated during 
evid·mce that they did not llilve any figures abont the number of cases in 
which the Mission had succeeded in getting redress. Subsequently the 
Committee were informed that the Indian mission in Oman had stated that 
Indian Workers generally did not report back to the Embassy after their 
grievances were redressed. It had therefore not been possible for the 
mission to keep exact track of complaints in which satisfactory redressal 
was obtained. This is ratber a strange explanation. This reflects on the 
efficiency of the Indian Mission in Oman. 

B. No. 31) 

3.143. In this context the Committee cannot help taking note of the 
complaint received by the Committee that Indian Embassy in Muscat 
(Oman) does not take any interest in the personal welfare of Indians in 
Oman. Denying this allegation, the Indian mission bas stated that it end-
eavours to attend to the needs of the Indians visiting the Embassy and 
gives them assistance to the extent possible. The mission has added that 
"there are 80,000 Indians in Oman and it may not be possi~le to satisfy 
everyone:' In the Committee's opinion, the remark smacks of high-brow 
attitude on the part of the Indian mission. No wonder, tbe Indians have 
compbined of indifference by the Mission towards their welfare and the 
Mission has not cared to maintain or build a record of the number of 
cases of exploitation of Indian workers in which redress was obttained . 

. The Committee cannot but express their displeasure at the Missions' attit-
ude towards Indian nationals and urge that their displeasure be conveyed 
to the Mission and the Mission directed to reorient its appro3ch towards 
India" natiQnais. (S. No. 32) 

3.144. The Committee were initially informed that during the last year 
and a half there have . been no cases of violation of contractn8I terms of 
Indhn workers in Iran. There were some snch problems during the. re-
gime of the former Shah of Iran, especiaDy, during the course of revolu· 
tion and its aftermatch in 1978-79. When the attention of the Ministry 
was invited to the mettlorandum received by the Committee stating that 
during the last few years there have been many cases of violation of con-
tracts by Iranian employers, the Ministry confessed that there was a little 
misunderstanding On their part earlier 135 their statement related to Indian 
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Workers, not experts. The Ministry have stated that there dispUte regarding 
payment'i to Indian doctors by some societies in Iran is pending and the 
Indiall Mission is trying to find a solution. The Committee would like to 
be apprised of the solution. 

(S. No. 33) 

3.145. There are about 500 Indian famBies settled in Iran for over 20 
years. 1 bey have to get their work permits renewed once in a year and 
recently once in six months. This procedure is applicable to all foreign 
natioBll'l. The Committee would suggest that, at an appmpriate time, 
the Indian mission should discuss the matter with Iranian authorities with 
a view to making this procedure less irksome. 

(S. No. 34) 

3.146. The Committee find that Indian workers in Kuwait are gett-
ing a shabby deal at the hands of local employers. Copies of "Agreement" 
are taken away from them; -they are under-paid and made to work for 
unduly long hours. The worst tbing is that the Indian workers are 
even beaten up if they complain about working hours and ill-treatment. 
100 such complaints have been received during the last 3 years. The 
Committee feel that I~dian Mission in Kuwait has to be extra vigilant to 
deal with the problems of ill-treatment of Indians. It should devise 8IIi 
information system to receive information about harassment of Indian 
workers and promptly move into the matter to save the workers from 
being harassed or ill-treated. 

(S. No. 35) 

3.147. The Committee note with concern that due to open:ttional re-
strietioas, language difficulty and camps in far liang areas, . many com-
plaints of Indian workers in Saudi Arabia could not coone to the notice 
of the Indian Mission. Shol1age of staB' and Arabic interpreters with 
Indian Mission are two factors which are stated to be responsible for 
operational restrictions faced by the Mission in establishing contacts with 
Indian workers in way oot camps. Neither of these reasons can justify 
the MMsion's neglect of the Indian workers. It should be the first and 
foremost duty of the Indian Missions to keep themselves in regular co .... 
tact with the Indian nationals with a view to ascertaining and solving their 
problems and no hurdles in the way of such contacts should be allowed 
to persist. -If the Missions cannot do this, they fail in their primary ob-
jective. The Committee would Hb the Ministry to impress upon all 
the Indian Missions in Gulf countries the need 10 maintain regular link 
with the Indiaa nationals in their respective countries and the Minis-
sky should, on their part, see bow the dtffi;mlties faced by the Missions ia 
this repnI can lie solved without delay 

(S. No. 36) 
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3.141. 'I1le CODmIiUee have come across a wholesome arrangemeat 
made by Iodiao Mission in United Arab Emirates with the local Gov ... 
mem. It is now compulsory in UAE that employment contracts should 
be authenticated by the local Ministry of Labour. This has resulted in • 
1iignificant decline in th:! number oC disputes arising from terms and con-
ditions of contracts. . The Committee are aware that arrangement for 
:SUdl an aodleatication by local Government can be arrived at only bila-
terally and it cannot be insisted upon in view of Supreme Court order of 
1979 which permits authentication by a number of other functionaries. 
Since authentication by Government Department combines authenticity to 
the contract document wtih a certain degree of responsibility of the Gov-
ernment to enforce the contract terms in case of dispute, the Committee 
would advise the Ministry to work for a similar arrangement for authenti-
cation of contract in other countries also on a bilateral basis. (5. No. 37) 

3.149. Indian Mission in Yemen People'S Democratic Republic is 
reported to have advised a recruiting agency and the Protector of Emi-
grants in Bombay not to recruit employees on a saluy lower than a cer-
tain level to avoid any complaints on this account later. According to 
the Ministry, Government have- no authority to lay down any minimum 
level of wages for Indian workers. In "iew of this, r~=ruting 9gencies 
can only be "advised" and have been advised "orally" by the Protector of 
Emigrants in regard to minimum wages. The Ministry have conceded 
that the "oral" advise can have no ''binding'' on any body and they are 
not sure whether even oral advise bas been given to all recruiting agenm. 
The Committee are not at all satisfied with the Ministry's explanations. 
By not ensuring a minimum and equitable wage, the Ministry are leaving 
the door for exploitafioa of Indian workers open to unscrupulous recruit-
ing agents who may coone to have a vested interest in the process. 'I'beI 
Committee feel that there is need and scope ,to evolve a better approach 
tJum adopted at present to deal with the question of minimum wage con-
sisfcnt with the Supreme Court Order. 

(S. No. 38) 

3.150. Extension of visas of Indian nationals is a problem wllich is 
"Creating great dif6culti~ in Gulf counfi:ies but which. it is seen, bas beea 
satisfactorily solved by Indian Mission in Yemen People's DelllOCratic Re-
public. In Yemen People's Deme :ratic Republic, the Indian EIJlbauy 
issues a letter to Immigration Department for extension ado the visa is 
1l0rmally granted. The Ccr·~ttee would suggest that Indian Missions 
may be advised to e:orplore the possibility of bal"'ing a similar arrange-
meat ia as many other countries as possible to save Indians from un-
llecessary harassment on this accolQlt. (5. Ne. 39) 
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3.151. The Committee feel that employment contracts presented" by 
foreign employers to Indian Missions should be vetted to ensure that to 
die extent possible, best contractual conditions are provided to the In-
dians. Such an arrangement is there is Yemen Arab Repubtc and 
mould be aimed at in other countries also. (S. No. 40) 

3.152. The Committee also welcome the initiative taken by Indian 
Mission in Yemen Arab Republic to inform the local Government that 
recruitment of Indian Experts sbould invariably be gone through by the 
Government of India. Tbe Committee know that even if a foreign Gov-
ernment agree to recruit experts through Government of India, that Govt. 
cannot be stopped from making a direct recruitment or an Indian expert 
cannot be stopped [rom making a direct approach to tbat Govt. for em-
ployment. But, if the Govt. of India can streamline their recruitment 
mechanics so as to respond quickly to tbe foreign Government's requests 
for Indian experts and the Ministry of External Affairs can persuade the 
foreign Governments to make recruitment through Government of India 
authorities, a number of problems like those of salaries working condi-
tions etc. would vanisb. The Committee would advise tbe Ministry to 
study the problem in depth and evolve a national approach at the highest 
level for the guidance of aU Government authorities. 

(S. No. 41) 
3.153. The Committee are pained to learn that the major problem 

faced by Indian Working class in Yemen Arab Republic is that of exploi-
tation by employers who in most cases are Indian contractors. 'J1he 
Ministry also consider it "very unfortunate" that Indian employers should 
be accused of exploiting the Indian man-power in foreign land. The 
Ministry have stated that they have no power to blacklist an employer of· 
this kind. The Committee were informed' in reply to a question that 
Indian Labour Laws would not be applicable to Indian "eniployers or 
Indian workers outside India unless the laws were given extra· territorial" 
jurisdiction. Now that Indian workers are emigrating in large number to 
work in foreign lands under the control and management of Indian em.. 
p1oyers, the COOlmittee feel that a system wiD have to be devised to en-
sure tlhat Indian employers do not exploit Indian Workers on foreign 
lands and take undue advantage of the limitations of the Indian labour 
laws to take cognizance of such exploitation. The Committee would 
not like the Government to sit silently and aDow Indian employers to 
exploit Indian workers abroad with impunity. (SI. No. 42). 

3.154. The Committee have come across reports of discontentment 
among Indians working on projects taken up by Central Government pub-" 
lic Undertakings abroad. Such reports project a very bad image of pub-
tic sector abroad and surely bring a bad name to the country. In the'-
case of public sector undertakings there shonld be no difficulty for the-
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Ministry of External Affairs to approach their principal offices and ad--
ministrative Ministries m- India and bring about an amicable settlement 
of disputes. The Committee feel that public sector undertakings are ex-
pected to be model employer!i and this expectation is not only with re--_ 
ference to the workers at home but also abroad.. The Committee wonld 
suggest that the Ministry of External _Affairs shonld impres~ upon the . 
public sector undertakings through the Bureau of Public Enterprises the 
need fOr keeping ·this wholesome object in mind and taking all measnres > 

to avoid any situations of conflict with flhe Indian Workers ahroad. 

(SI. No. 43) . 

3.155. The Committee find that I~dian manpower going abroad on 
employment are not fully informed of their rights and privileges. Not· 
only this, they arc also not aware of the pitfalls of foreign employment, 
working conditions and many otber matters which go with living and wor-
king in foreign countries. The Committee find that the Ministry of Ex-
ternal Affairs h:n'e now shown awareness of the need to publish guide-book 
for the benefit 01 emigrating Indians spedfying therein all the relevant 
and important infommtion in respect of each country in West Asia so as 
to enable the Indian emigrants to have a clear picture of the things and . 
situations and the relevant laws in that country wen before they leave the 
Indian Shores. The Committee wonld expects that the gnidebook would 
be ont soon and it would be made available to every intending emigrant. 

(SI. No. 44) 

3.156. The Committee would suggest that in the guide book propo-
sed to be published by the Ministry, particulars of eS'lcntiai and model 
tenns and conditions of employment abroad should also be mentioned to 
enable the intending emigrant'S to compare them with the terms and con-
ditions of contract achlally offered to fhem nod thus to take a considered 
decision to accept the emploJrnent or not. (S. No. 45) 

3.157. Initially the Ministry claimed that Government were constantly 
making efforts to pubJicise ,the working conditions and other details of 
employment in the West Asian countries Ilroogh programmes on Televi-
sion and All India Radio. This claim was reiterated in evidence. But 
the CoDIllDittee are very unhappy to learn from tbe note snbmitted by 
the Ministry alter the evidence that, in fact, "so far no programmes of, 
pnblicitv describing working/living conditions in Arab countries ha,,'e been 
sponsored on Radio or Television". This clearly shows how misleading 
earlier informations was. This is regrettable. The Committee hope tbat 
wbat the Ministry thought was being done earler and what as turned out 
later, was not being done, would now be done and adequate pubUcity 
would be given to the liviqg and working conditions in GuU countrie, 
through Radio and Television. (S. No. 46) 



CHAPTER IV 

tNDIAN WOMEN IN WEST ASIA, 

(a) Marriage of Indian Women with Arab Nationals 

4.1. There have been press reports of exploitation of young Indian 
:girls who are enticed into marriage by foreign nationals, particularly 
those from West Asian countries, through professional touts operating in 
India and later deserted or ill-treated. Some such cases in Hyderabad 
have been reported in the press recently. 

4.2. In this context the Ministry of External Affairs have informed 
·,the Committee that Arabs had been coming to India, particularly Andhra 
P.radesh, for marriage with Indian Muslim girls, even in pre-independence 
· days in view of their historical connections with the fornier princely State 
·of Nizam. 

4.3. Increase in number of emigration of Indian women to Gulf 
· countries and their desertion ultjmately landing them into trouble in 
foreign countries (some forced to take to unpleasant practices) came 
to Ministry of External pJfairs neHce in 1973-74 onwards. Thorough 

· enquiries were made in 1976, and it was confirmed that there W:l5 some 
truth in the reports that large number of Arab nationals aged 60 to 70 

· years had got married to young Muslim girls from Hyderabad according 
to Muslim Personal Law and had. taken them to Gulf countries with the 

· ultimate aim of selling them to Arab households as domestic servants or 
to some agents and in many cases they landed in brothel houses. It 
was, therefore, decided at Foreign Minister's level not to issue passports 

· in such cases without prior approval of Ministry of Extemal Affairs. 
< Subsequently, the position was reviewed and in June 1977, the Regional 
· Passport Officers at Hyderabad, Madras and Bombay were authorised to 
issue passports in such cases after due verification of facts fro:n the 

"State police authorities and concerned Indian Missions abroad and after 
satisfyilIlg themselves that such women were not being cheated by touts or 
agents in India or by their foreign husbands. The above-mentioned 
RPOs were asked to comply with the following instructior.s before deci-
ding to grant passpOrt facilities to Indian wives married to Arab 

-nationals :-

(i) That there should not be a considerable age difference bet-
ween the bride and the bridegroom. A difference of age not 
exceeding 15 years could be considered a reasonable age 
diiference. 

70 
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The RPOs. at Hyderabad, Madras and Bombay were asked to' 
refer cnly t'lJose cases to the Ministry for clearance where 
age difference between the wife and the husband exceeded 
15 years and doubts existed about genuineness of purpose of 
marriage, inability of foreign husband to maintain her, etc.; 

(ii) That the police report does not contain any information which: 
may lead one to suppose that the girl has been coerced, duped. 
or commercialised; . 

(iii) That the Indian Mission concerned has recommended the mar-· 
riage, taking into account bridegroom's age, employment,. 
monthly income, social standing and such other relevant factors; .. 

(iv) Cases sponsored by doubtful agents or persons know to be in--
volved in promoting marriages for commercial 'reasons, should-
be scrutinised with greater care; and 

(v) Wherever the RPO feels it necessary, he should summon the girl 
and/or the parents and satisfy himself that the girl is fully aware. 
of the conditions of marriage in Arab country. 

4.4. In April, 1978, instructions were issued to the Indian Missions in 
Gulf countries to interview Arab husbands personally before attesting the 
Sponso:-ship Declarations filed by them for calling their Indian wives to 
Gulf countril'~, and 10 N,c<'Ttain and report information on the 'following, 
points to the RPOs concerned :-

(i) Whether the Arab husband visited India and was personaHy' 
present at the marriage or whether the marriage was perform-
ed by proxy (this information can be ascertained from examina-. 
tion of the passport); 

(ii) the circumstances under which the Indian lady was introduced' 
to the Arab husband or as to how the Arab husband came to' 
know about the Indian lady (this is to ensure that ,there was· 
no commercial consideration behind the marriage); 

(iii) whether the Arab husband has reasonable financial standing; 

(iv) his age by appearance and whether he is suffering from any seri-· 
ous disability, mental or physical; 

(v) his previous martial status, number of previous living wives he' 
has at present and the number of children living with and de-· 
pendent upon him from previous marriages; and 

(vi) if he is able to produce a letter 0( recommendation or certificate' 
of his bonafides/antecedents from any respectable person known· 
to the Missions. 
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4.5. The Ministry have stated that no doubt, these procedur"s take some 
time and there are delays in the issue of passports, but it ensures safeguard-

-ingthe interests of Indian nationals-Muslim ladies-wanting to emigrate 
to Arab countries because of matrimony. Interviews with young Musl!m 
girls married with Arab nationals show that in spite of old age of husband, 
the previous wives of the Arab husband and children from his other wives, 
the living conditions in the country concerned etc., the Indian wife invari-
ably insists on joining him. 

4.6. In view, of this, in August, 1980, P'assport Issuing Authorities in 
Bangalore, Bombay, Cochin, Hyderabad, Kozhikode and Madras have been 
instructed that in cases where the Arab husband of an Indian wife is 55 
years old or less and conforms to other guidelines laid down in the Minis-
try's previous circulars, they should examine and decide the case·;, them-
selves without making a prior reference to the Ministry. Only in cases 

. where the age of the Arab husband exceeds 55 years, the case requires refer-
renee to the Miaistry for prior dearance. This gives wider scope to the 
Passport Issuing Authorities mentioned above and would make for expedi-
tious grant of passports to Indian wives. 

4.7. To cut down delay in correspondence, Missions in Gulf countries 
have been instructed to send the Sponsorship Declarations, duly attested and 
recommended Or otherwise, to the RPOs concerned direct, without handing 
them over to Sponsors. 

4.8. In order to assess the magnitude of the cases involving desertions, 
. divorces, malpractices etc. of Indian Muslim girls married to Arab nationals 

occurring in Gulf countries, Heads of Indian Missions jPosts in Gulf coun-
tries were requested in September, 1980 to furnish information about the 
number of such cases reported to them during the yoors 1978, 1979 and 
1980 (January to June), and also to send their considered assessment abaut 
exploitation of Indian Muslim wives by their Arab husbands, and also about 
the steps taken to eliminate this exploitation. The replies received indicate 
that there are very few cases of desertions/divorces, malpractices etc. in the 
Gulf countries. In some such caEes reported to the Missions, amicable 
settlements between the husbands and the wives were arrived at through 
mediation of the Missions concerned. 

4.9. The instructions regulating grant of passport facilities to Indian 
Muslim girls married to Arab nationals are applicable only after such a mar-
riage has been solemnilsed and when such a married woman applies for a 

. passport for proceeding abroad to join her foreign husband. It is indeed 
a great hardship to the young wife if she is refused passport facilities at this 

. stage. Moreover, passport facilities can be refused only under the provi-
sions of the Passports Act, 1967. The real remedy, therefore, lies in adopt-
ing measures to make a scrutiny of such cases before the marriage is actual-
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ly solemnised. This aspect, however, is outside the competence of the 
.Ministry of External Affairs. 

4.10. In reply to a quetsion by the Committee, the Ministry have fur-
nishedthe following data based on the information received fr(,ll the Indian 
Missions in the Gulf countries for the period April 1978 to IX :mber 1980: 

--'- -, ""._-_. 

Embassy of India 
Jeddah 

Embassy of India 
Abu Dhabi 

.Embassy of India 
Bahrain 

"Embassy of India 
Aden 

Embassy of India 
Doha 

"Embassy of India 
Kuwait 

Embassy of India 
Sanna 

"Consulate General of India, Dubai 

Embassy of India 
Muscat 

Total: 

No. of Arab 
" husbands who 
filed sponsor-
ship declar-
ations 

301 

584 

201 

12 

260 

51 

5 

2000 (Approx) 

113 

3527 

No. of Arab 
husbands' who 
were interviewed 
by the Missions 
before attesting 
the declarations 

301 

104 

201 

12 

130 

51 

5 

2000 (Approx) 

113 

2917 

No. of cases 
where the Mis-
sions wi thheld 
attestation of 
declarations 

Nil 

Nil 

Nil 

Nil 

Nil 

16 

Nil 

50 

21 

87 

4.11. During the period April 1978 to December 1980 passport facili-
ties were refused by the RPOs in 15 cases, after obtaining Ministry's appro-
"\'al. 

4.12. The procedure it is stated, involved close scrutiny of such cases 
by all concerned authorities and it seems to have detering effect on unscru-
pulous agents. According to the Ministry the interests of Indian girls have 
"thus been safeguarded to a great extent. 

4.13. It is stated by the Ministry that the Government of India is 
-engaged in a con~inuous process of reviewing the procedur~ with the ulti-
;.mate aim of safeguarding the mterests of Indian ladies to the mnimum 
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possible extent. In August 1980, all Indian Missions in the Gulf countriea. 
were advised not to hand <-'Ver the sponsorship declarations to the sponsor-
ing Arab busbands, but to send these to the R.P.Os. concerned whom the 
sponsclfed ladies have to approach for issue of passports. This will en-
sure that they are not mibled unscrupulous agents who tempt them to malec, 
false statements for obtaining passports. 

4.14. From the information furnished by the Ministry it is seen that 
during the period April, 1978 to December, 1980 passport facilities, were! 
refused in 15 cases. Against 584 Arab husband filing sponsorship 
declaration in Abu Dhabi and 260 in Doha, only 104 and 103 Arab hus-
bands respectively were interviewed by the Missions but the sponsorship-
declarations of all the applicants were attested by these two Missions. Out 
of 3527 cases of sponsorship declaration filed by Arab husband, in 87 cases-
only attestations were withheld by Missions. 

4.15. Asked, whether the Ministry bad received any feed back about 
the 3440 Indian girls- who are issued passports after than marriage with, 
Arab nationals and whether the Ministry could say that the new procedure 
had ended or substantially reduced exploitation of Indian girls, the repre--
sentative of the Ministry stated during evidence (Feb. 1981). 

4.16. "Or. the basis of the facts, this question is very valid. It does 
appear that very few of the applicants were interviewed. Many more 
should have been interviewed. We are having a further look into this 
matter ,and asking for further facts. There are two aspects of it. One is the-
number. It is fairly large. Our Missions have a problem of physically 
being unable to process and examine and go into the details of each appli-
cation 'by a personal in~erview. The second aspect is that in many cases, 
there might be no justification for going into this because the_person wishing 
to get married is a known person. An interview may not be necessary ..... 
I should imagine that the reason for this relatively small number having 
being in~erviewed is, perhaps, the combination of both these factors. But 
your observation is very valid, and we would have a look at it much more-
closely" . 

. Legislative measure 

4.17. On being asked whether the Ministry could suggest a legislative-
check on such marriages, Secretary (External Affairs) stated that: 

"We have tried to tighten the regulations as much as we can, and" 
the last tightening was done in August, 1980 ..... What we 
cannot do is to prevent a legal and valid marriage between 
two adults ..... What we can dO is only two or three thinks_ 
One, we can try to avoid big age differences/ .... or a maimed-
or' sick person getting married ..... The second thing is to> 
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try and see that marriages that are fi<:titious do not take place. 
Sometimes, it happens that if a man abroad wishes to employ 
an Indian and that employment may not be approved, he 
may just come here and have a fake marriage ..... The qnes-
tion is whether emigration should be P~!r::! t ~d in case it is 
a fictitious one (marriage). We do have a certain amount 
of leverage but not total. ...... " 

The witness added that: 

"When you think of any new legislation, it has to be something 
which will not discriminate between a foreigner getting 
married and an Indian girl getting married here. In my view~ 
it may not be possible to bring a new legislation because this 
would be a matter of discrimination". 

Secretary further stated (February, 1971) that 

"The tightening of procedure was introduced only in August, 1980. 
It is just 6 months since we introduced the tightening up the· 
procedure. According t0 the reports received, the women 
who have gone abroad are happily married. This perioCl 
is tOO short to make an assessment. This subject is import-
ant enough. We shall keep a total watch on this .... \Ve 
are asking our missions to pay attention to the well-being of 
our Indian sisters serving or living abroad as wives". 

Registration of Marriages 

4.18. Suggestions were made to the Committee on the need for cer-
tain legislative measures to curb the increase of exploitation of Indian 
women by the foreign nationals. A former diplomat expressed the view: 

"I think there should be a law in this country to register all mar-
riages with foreign nationals quite independent of any other 
religious ceremony that they might have. There should be 
a system of registration of all marriages of Indian nationals 
with foreign nationals and they should prescribe a marriage 
contract putting down terms and conditions and in such cases 
the terms of the contract might include a bank deposit in the 
name of the girl to cover up possible repatriation .... As a 
Muslim I cannot see any objection." 

• * • • 
"In Pakistan there is regular contract form .... If a person is a 

foreign national his marriage should be properly registered 
under the terms of the marriage law. His address, his name 
his particulars, his background, everything is there. This 

603 LS--6. 
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is what I am saying.- It is not for putting hindrances in his 
way. Not at all, this is only for informative purpose only". 

4.19. Giving reactions to the aforesaid suggestion the Ministry have 
stated that: 

"in India marriages ~'.re regulated by the personal laws of the 
communities to which the parties belong. Marriages of In-
dian Muslim girls to Muslims from other countries would be 
governed by the muslim law. As such, the question of the 
registration of marriages of Indian women to foreign nationals 

. has not been considered by the Ministry of External Affairs 
since this is the concern of the Ministry of Law." 

4.20. With regard to the form of marriage used in Pakistan the Minis-
try subsequently informed (1981) - that according to information received 
from the Government of Pakistan, the Form of marriage between a Pak-
istani girl and a Muslim foreigner is the same as prescribed for a marriage 
of a Pakistani girl with a Pakistani male. The Format is almost the same 
as the "Nikah Namah" which is already is use in India. 

4.21. When asked to state their reaction to the specific suggestion of 
registration of marriages of Indian girls with foreigners, Ministry of Law, 
Justice & Company Affairs (Legislative Deptt.) to whom the matter was 
referred had given the following opinion :-

"(i) The question of making registration of marriage compulsory 
by a suitable legislation is under the consideration of the 
Ministry of Home Affairs. It appears that presently the 
scope of this legislation is to--provide for compulsory regist-
ratiOn of marriages of Indian citizens only but it could be 
extended to ilie registration of marriages performed by the 
foreign nationals with Indian girls in India. 'At the time 
of inserting provision, a suitable declaration giving all the 
particulars of a foreign national, such as name, address, etc. 
can also be prescribed. The problem could be overcome to 
certain extent by such a proviSion. 

(ii) This question was also raised in the Lok Sabha and in reply to 
Un starred Question No. 4043 dated 16.12.80, the Minister 
for Law had mentioned that most of the marriages of Indirul 
Muslim girls to Arab nationals "appear to have been made 
with the consent of the parents of the girls. If the girls and 
the parents had taken care to ascertain the antecedents a-nd 
character of the groom concerned, there would have been 
no difficulty. No amendment of the law is, therefore, con-
sidered necessary. 



77 

(iii) Besides, any legislative measure in this regard would mean 
making changes in the Muslim personal law also, and the 
policy of the Government is not to make changes in the per-
sonal laws of Minority Communities unless the suggestion 
come from the Minority Communities themselves. As such 
any amendment to above mentioned proposed legislation about -
compulsory registration of marriages in India may not._ be pos-
sible to cO'7er the marriages of Indian Muslim girls to foreigners 
(Muslims) ". 

4.22. The Department of Social Welfare were, however, sOO'ted to be 
in favour of introducing the contract form being used in Pakistan. The 
format of this form is similar to the 'Nikah Namah' which is already in 
use in India. However, if any change i~ to be made in the format of the 
Nikah Namah, the suggestions have to come from the Muslim Community 
in India. 

4.23. Reports of exploitation of young Inwan girb who are entic~d 
into marriage by foreign nationals. particularly from West Asian countries 
and later deserted or iU-treated blVe come to the notice of the Committee. 
Such cases, it is stated, also came to the notice of the Ministry of External 
Affairs in 1973-74. Thorough enquiries made in 1976 confirmed that 
large number of Arab nationa~ aged 60 to 70 years had got married to 
young girls who were later sold to Arab households as domestic servants 
or to some agents and in some cases tbey were forced to take to unplea-
sant and indecent pl13ctices. In 1977 the Regional Passport OtIkes were 
jnstruc~ed by the Ministry to issue passports only after prior verifieatioD 
of the facts from various sources, including Indian Mis5j6ns abroad and 
only after satisfying themselves that Indian Women were not being chea-
ted by tQuts or agents in India or by their foreign husbands. A detailed 
procedure f~r verification of the bonafides of tile husbands and certain 
,checks were laid down to pTeyent exploitation of Indian women. 

4.24. The Committee note that from April, 1978 onwards, Indian 
Missions in GuU countries were instructed to iaterview . Arab husbands 
personally before attesting Sponsorship Declarations filed by them for cal-
ling their Indian wives. and to report information on certain !'Giats to the 
Regional Passport Offices concerned. 'The insfmctions were carried out 
bY Indian Missions in letldeh, Bahrain, Aden, Kuwait, Sauna, Dobai & 
Muscat. but Indian Missions in Abu Dabhi iaterviewed only 104 husbands 
before bsuing 'Sponsorship Declaration to all the 584 applicants and the 
mission in Doha iaterviewed only 130 Arab husbands o"t of 260 such 
applicants. The 'explanation given by Secretary (E.R.) during evidence that 
the DUlDber of applicants being brge, In~n Mission h.ad a problem of 
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physicaDy being able to interview in each case and, in certain cases kDoWDI 
to the Mission, there might be no justification for such an interview. He •. 
however, assured 10 go into the matter more closely. 

4.25. Tht' Committee cannot but feel unhappy at the Indian Missions 
in Abu Dabhi and Doha not carrying out the Ministry's instructions to 
interview Arab husbands personally before attesting their sponsorship Dec-
lal1ltiolls and the Ministry's attempt to whittle down their lapses. The' 
Committe wolud like the matter to be" investigated and outcome reported 
to them. The Committee wonld also like the Ministry to issue firm in-
structiom to the Missions to carry out Government instmctions to the' 
letter and spirit and not to disregard them in their discretion. 

(S. No. 47) 

4.26. From the feedback received by the Ministry in September" 
1980, the Committee find that cases of desertion and exploitation of 
Indian wives by their Arab husbands are still taking place though their 
number is very low'. The Committee a~with the Ministry that the 
precautions taken by them to regulate passport facilities to Indian Muslim 
girls married to Arab nationals are applicable only after such a marriage 
bas been solemnised and that the real remedy lies in adopting measures 
to make a scrutiny before such a marriage is solemnised. This, the Ministry. 
state, in outside the competence of the Ministry f)f External Affairs. But 
still, in tbe Committee's view, the Ministry should not sit as an idle spec-
ta::w when they know the exploitation is taking place. The Committee 
would suggest that cases of desertion Ilnd exploitation of Indian wives by 
Arab husbands without disclosing the identity of the women sbould be 
given discreet publicity with a view fo cautionhg people of the relevant 
regions of the dangers inherent in su"h matrimonial alliances with un-
known foreigners and educating them on the need to verify the bona-
fides of foreign nationals before giving their consent to marriage. 

(S. No. 48)' 

4.27. The Ministry should also consider ways and means of taking de-
terrent action under Indian hws against the touts Or agents who bring abont 
snch marriage~ with a view to warning people against falling a prey to die 
machinations of nnreThlble persons. (S. No. 49) 

4.28. The Committee agree that the Government cannot prevent legal 
aud ,'ali(l, marriage between two adults. It appears difficnlt to the Mini-
stry to bring forward legislation\vhich might discriminate between a 
foreigner getting married and an Indian getting married to Indian women 
under pers{)nal laws of respective communities. But the Ministry certain-
ly should, as they admit they can, do their utmost to a"oid fake marriages; 
8S 3 coyer for taking Indian girls out of India for unauthorised employ-
meJ~t. or marriages with maim or sick foreigners or marriage wi'h big 
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.age difference which may arouse SUSpICIOn about the boo tides of the 
10reign nationals. The Indian missions should be instructed to keep 
,dose watch on such. matrimonial alliances with a view to preventing ex-
,ploitation of Indian girls. (S. N. 50) 

4.29. The need to provide for a system of compnlsory registration of 
marriage!l of Indian nationals with foreign national prescribina a suitable 
marriage contract has been suggested by a foreign diplomat as a measure 
to prevent exploibtion of Indian women. The question of making regist-
,Tation of marriage compulsory by a suitable legislation, which would be 
-extended to cover marriages of foreign nationals to Indian girls in India, 
is stated to be under the consideration of Ministry of Home Mairs. The 
-{:ommitlee take note that as stated in reply to Lok Sabha unstarred ques-
tion No 4043, dated 16 Dec., 1980 the policy of the government is not to 
make cban,,'C~ in the personal laws of minority communities unless the 
suggestio as come from the minority communities themselves. As such 
1he Ministry stated, it may not be possible for Government to bring forward 
any amendment to the proposed legislation about compulsory registration 
nf marriages in India to cover the marriages of Indian Muslim girls to 
'foreigners (Muslims). The Committee wish it were possible for the Govem-
ment to bring about, of course with the couseusus of the Minority Com-
munities concerned, a suitable system of compulsory registration of aD 
'marriages with foreigners in India whicb can minimise exploitation of 
Indian women by foreign nationals and safeguard fheir interests in the event 
-.of desertion or divorce. (st. No. 51) 

(b) Indian maid servants in Qatar 

4.30. The Ministry informed the Committee that for many years, J"llaid 
-servants had been recruited from Sri Lanka to work in Qatar. There wei'e 
many complaints by them against ,their employers, of iII-treatment, harass-
ment ,and even molestation. As a result, the Government of Sri Lanka 
'banned the t:migration of maid servants. Since then, more maid servan1s 
'were recruited from India. 

3.31. Further, while there were many servants who were happy about 
'their working conditiorIs, quite a number of cases have come to the notice 
'of the Embassy where they were so unhappy that they wanted to go back 
,to India at any cm!. They complahed that they were illtreat:!d bt'aten 
and molested. Such :-:~legations are difficult to prove in a COlbrt. The 
social set-up in Oatar is such that women do not go out freely a~ in India. 
A maid servant who is not happy about the working cO:1ditiom: in her 
'employer's household may not be able to come out or communicate with 
the Embassy as she may not be allowed to go out at all. There seems to 

-be n~ remedy to such situations except to ban the emigration of women to· 
'Work as maid servants abroad. 
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4.32. Indian Mission in Qatar had taken up the issue of exploitation of 
domestic servants including maid-servants with the local Government. 
But the Qatar Government officials advised the Mission that any such com-
plaints could be brought to the notice of the local court for remedial action. 

4.33. During the evidence, the representative of the Ministry informed 
the Committc(' that 14 complaints of this nature were received by them 
from Qatar. He assured that the Ministry would look into the matter 
morc closely. The representative of the Ministry, pointed out that the 
whole question of women being employed abroad was very difficult and 
~licate one and the Ministry had not been able to find an ideal answer. 
In the past, cases were reported from Kuwait where Indian ayahs had been 
going traditionally and there were complaints of many Indian women em-
ioyed as ayabs being abused. Government had put a ban at that time on 
any Indian women going out to take an employment of this charcter in a 
household etc. Subsequently, and particularly, after the Supreme Court 
judgement, Government's hands were tied and a total ban on women going. 
out for employment could not be enforced, 

4.34. 'Ire representative of the Ministry added: 

"What we have been trying to do is to see that there is some type 
of supervision in regard to women being employed outside. 
What we do is that whenever there is a request for. employ-
ment there is the EMI from that is''filled in by the employer 
and if it relates to a woman,then it has to be endorsed and: 
looked into by our Mission. Our own internal instructions to 
the Mission are that in cases of women being employed as ayahs 
governesses or companions, the Mission should look into the· 
particulars of the employers who is making that request for 
employment, if they want, they can check what type of h~ 
hold, it is, whether it is· a Govt. household, a respectable 
household, whether the family is of gOOd character and that it 
is not one where there will be exploHation and all that. After 
the report comes to us, we permit the women to go. In spite' 
of these checks there are some cases of exploitation. Natur-
ally, one cann~t guarantee that there will not be any case of 
exploitation. 

• • • • 
whether these few cases where there is exploitation or molestatiOIt 

should be treated as one which would necessitate placing a total ban is a 
moot point and we can argue about it both ways. At this partic~J1~r
moment, according to the Supreme Court Judgement, we Lannot posslb~. -
stop it." 
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4.35. 11Ie Committee feel seriously concemed to learn that quite • 
number of Indian maid servants emigrating to Qatar had been so unhappy 
that they wanted to go back to India at any cost They complained to 
the Indian Missions. . that they were ill-treated, beaten and molested. 
Finding no ideal solution to the prOblems faced by Indian maid servants, 
in the past, {;ovemlhent had put a ban at that time on any Indian women 
going out to take an emplo~ent of this character in a household. But 
subsequently and particulariy after Supreme Court Judgement, the Minis-
try felt a total ban on 'Voman going out for employment could not be 
enforced. 

4.36. The. CODlmittee have elsewhere, dealt with the implications of 
Snpreme Court jndgement under which the Ministry plead their helpless-
ness in preventing woman from going abroad for employment even if such 
an employment Il1Ily not.be com.istent with human dignity. 

4.37. The Co~mittee are of the view that if the requests fro!D tOjeign 
employers for employment of Indian Woman as 'ayahs' or maid servants 
or governesses are scmtinised closely with reference to the social stature. 
reputation and family hackground of the households concerned, file 
chances of ill-treatment and abuse of Indian women emigrating to take 
up such employment can he minimised. And if, added to that, Indian 
mission keep close contacts with the Indian maid servants etc. and the 
households in which they are workillg, the situation can definitely be fur-
ther improved. The Committee would expect that Indian Missions, whom 
some instructions bave already been issued in this rew.n-d, would act as 
true guardians of the dignity of Indian Women employees abroad and 
spare no effort to safeguard their bono1B'. . . (So No.5%). 



CHAPTER V 

ROLE OF INDIAN MISSIONS 

(a) General assistance prOvided to Indians 

5.1. Indian nationals have a feeling that Indian missions are not render-
ing adequate assistance to the Indians going or living abroad. The Com-
mittee asked the Ministry to spell out precisely as to what sort of assistance 
the Indians abroad cou!d legitimately expect from the Indian missions. 

5.2. Explaining the matter in detail, Secretary (ER) made the following 
'Statement before the commit~ee during evidence : 

Indian Missions are expected to generally render full assistance to all 
Indian nationals in any area in which such assistance may be needed, but 
which does not entail any financial expenditure. While these are the 
broad directions to Missions, it i!> difficult to spell out specifically what they 
are expected to do. I will try and give some type of broad indication so 
that the Honourable Members would get a clear picture of what our- Mis-
sions can do and what they cannot : 

(1) In regard to official delegation, alI programmes etc. are to be 
organised by Missions. Expenditures are incurred according 
to the sanctions. 

(2) VIPs, including the Members of Parliament and others who are 
visiting prinltely are normally met by a representative of the 
Mission on arrival. In some cases this may not be possib1e 
due to limitation of staff. availability of staff car etc. They also 
assist VIPs generally in meeting people, arranging tours etc. 
and the like. 

(3) Private IMliollais : These can be further classified as fo!fows : 
( a ) Industrialists. businessmen and generally those visiting abroad 

for promoting economic exchanges. In such cases, our Missions 
will arrange appointments and generally advise in regard to the 
local parties who is affected and the influence he has and the 
like. If they have any problems in overstay, or in travel 
arrangements or in finding suitable accommodation, arranging 
parties etc., the Missions would advise and assist. No financial 
expenditure can be incurred by them. 

(b) General tourists: Missions are not normally approached by 
tourists. If and ever they face any problems with the local 
authorities or run into personal problems, such as losing money, 
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violating $ome law, having to go back to India urgently etc., 
Missions are required to give all possible assistance short of 
financial. 

(c) StudetUs: The type of assistance to be rendered by Missions will 
depend upon the r.umber of Indian students staying in the coun-
try concerned. Here again, the instructions are that stud~nts 
should be particularly helped. They have various kinds of 
problems both with the University authorities, ,their course~ of 
study, stay and other related problems. In many Missions, we 
have officers solely for dealing with the problems of students. 
The only proviso here again is the inability to spend money. 

(d) Skilled, semi-skilled and unskilled workers: I have already made 
extensive 'referen;;c to this class of our nationals in reply :to car-
lier questions. 

(e) Indian nationals residing abroad: Missions are required to main-
tain close contact with our Indian nationals and to advise and 
guide them in ,their conduct and activities wherever such advice 
and guidance is sought. Generally, Missions would encourage 
fOfIIJ!a.tion of associations so that our cultuI"e can be preserved 
and promoted and our nationals can remain in touch with deve-
lopments in India. We have libraries and reading rooms in 
most Missions. Films are made avai:'.1ble. Members of the 
Missions attend functions organised by the Indian community 

-a1li try to make the Indian community feel that they do have 
someone to look in case of need. On national days and on 
other occasions, functions are also organised by the Missions 
which are specifically or primarily meant for Indian nationals 
or in which Indian nationals can participate. 

A question has ~n asked in regard to arranging accommodation. 
Normally, accommodation is only arranged for official delega-
tions and for VIPs and others in regard to whom special re-
quests are made from India. It would be appreciated that the 
Missions cannot t:lKe on this responsibility as firs\ they do not 
have the staff and secondly this can involve Missions in finan-
cial commitments in case the person for whom accommodation 
is booked does not turn up or does not inform the Mission in 
time. Responsibility for arranging accommodation, transporta-
tion etc. is normaIIy left to the private individuals. However, 
if any Indian national on arrival in a country finds that he is 
stranded and approaches the Mission for -assistance, this is done. 
Missions are many times aske.::l for advise regarding hotels, 
rates of stay etc. SUch information is readily made av~ble. 
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(b) Registration with Indian Missions 

5.3. On the role of Indian Missions in providing facilities to IndiaJJS. 
abroad, a former diplomat stated before the Committee: 

"The problem is that these people come there in large number with-
out anybody knowing about them. What are the obligations 
of the Indians abFoad? They should go there and register them-
selves at the Missions and tell them when they are going. But 
it has not been done so far. But I agree that OUr Missions 
should be strengthened to that point. In fact, We should have 
a special (}fficer in each Mission to look after Indian nationals 
who go there because this complaint is a continuous one." 

5.4. The Ministry were asked to state whether it was necessary for In-
dians going abroad to report or register themselves with the Missions and 
whether they actually did so. 

#' 

5.5 Th~ Ministry were also asked as to what they thought about the 
suggestion to appoint a special officer in each mission to look after Indian 
nationals in that country. 

5.6. The Ministry in their reply informed the Committee that all Indian 
nationals are advised to get themselves registered with the nearest Indian 
mission/Post abroad. Some Indians do get their names registered with the 
Missions. This, however, is not a statutory requirement. -5.7. The following advice is printed on the covers of the Indian Pass-
ports:-

REGISTRATION 

"It is most important that Indian citizens resident abroad should at 
the earliest opportunity register their names and addresses at 
the nearest Indian Mission. Changes of address or departure 
from that country should also be notified to them." 

5.8. Different wings of each Mission viz. Consular, CommerCial, Political, 
Information etc. look after the Indian nationals in regard to different aspects 
of work. In fact the entire Mission is concerned about the interest of in-
dian nationals abroad. The appointment of a special officer in each mission 
for this purpose is not considered necessary. 

5.9. -The Ministry we-re asked during evidence whether special attention 
of passport holders was invited to the need ,and utility of registration with 
the Indian Missions, Secretary (East) stated: 

,/ 
"This information is there at the ~ack page of the passport. But we-

don't attract their attention to it any more." 
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5.10. Secretary (East) added that there were many countries where re~ 
tration was difficult. For example, in the United Kingdom, where there 
were a million Indians, registration would be onerous. Again, in the USA 
where there were 2 lakhs; registration was unnecessary. But where it is 
found by the community that such a registration is in their interest, they 
have registered themselves. 

5.11. Asked whether the registration with Indian Missions could be done 
through post, the Secretary (East) stated: 

"It can be done. I don't know whether it has been done". 

(C) Treatment with Indian nationals in Missions 

5.12. Referring to the role of Indian Missions in providing assistanee/ 
information to Indians, a former diplomat stated before the Committee: 

"When a person of Indian origin Or Indian national goes to the 
embassy and asks for something they should be able to tell him 
what our regulations are. We have got a multiplicity of autho-
ntIes. Let the counter section or information section or com-
mercial section give him the proper informJUion that is required 
by him. But he is being asked to go from pillar to, post. EA 
Ministry should see to it that this information is made available 
to all our embassies. They should give out a circular like this. 
This information should also ,be made upto date. EA mipistry 
should say, Political Officer or Commercial Officer or somebody 
else would be responsible. It is, in my opinion, the Informa-
tion Officer who should be responsible. Half the trouble will 
then disappear". 

5.13. When asketl to comment the Ministry stated under the existing 
instructions, it is the duty of the IDformation Officer to disseminate informa-
tion and it calls for closest liaison in the functioning of the Commercial and 
Information Officer in all Indian Missions abroad. It further instructs that 
there should be no feeling of exclusiveness in the functioning of the two 
wings in our missions abroad. ' 

5.14. As a sequel to the review of functioning of Information Wings in 
our Missions abroad undertaken by the Foreign Minister and the Foreign 
Secretary, instructions have been issued to all our missions abroad to be-
ext'remely polite and to extend all courtesies to Indian nationals/persons 
visiting the missions. Heads of Missions have been asked to personally 
supervise the publication work in the missions. 

5.15. The situation has since irr1proved and complaints against Indian 
Missions 'abroad are on the decline. However, the Ministry of External 
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Affairs is vigilant to ensure that minimum possible complaints are .made by 
visitors to Indian Missions abroad. 

5.16. It is the responsibility of each officer working in the mission to be 
belpful to the visitors and presently any violation of the above mentioned 
instructions is being taken serious note of followed by remedial action. N 
regards nominating a particular person to handle all queries from visitors, 
it may be mentioned that a majority of our mission are small and, therefore, 
this may not be possible. However, the Information Officer, under the 
existing instructions is solely responsible for giving all information or estab-
lishing contact with appropr.iate Officers/Officials within the mission depend-
ing on the nature of query made. 

5.17. On a question being asked during evidence whether i, had come 
to the notice of the Ministry that some of the High Commissioners/ Ambas-
sadors did not take any interest in the problem of Indian nationals, secre-

"tary (ER) stated: 

"Whenever any reports are received or charges are made, these are 
looked into immediately." 

He added: 

"We on our side try to keep as much pressure as possible on our 
missions so that it will be of great assistance to Indian nationals". 

5.18. Referring to the complaints brought to the notice of the Com-
mittee that the Indians who go abroad have always complained that they 

. were not properly looked after in foreign countries. They also complained 
·'that they were not properly treated by the officials working in ihe Embassies 
." and Missions. When asked whether the Ministry examined cases brought 
,to their notice, the Foreign Secretary stated: 

"The point you made has been repeatedly emphasised and brought. 
to the notice of the Ambassadors who are going abroad. In 
fact, in the coaRdential reports of our officers, there will be a 
special column in r~gard to the manner in which they should 
deal with the Indians abroad. So, as a result of this, the 1:om-
plaints of this kind have diminished in the recent years. I can-
not say that the J:..')mplaints will completely die out. But I can 
assure the Committee that the Ministry is fully alive to the 
siutation and the Committee must rest assured that theSe com-
plaints will be taken note of and serious action will be taken 
against those people who transgress our guidelines in this re-
gard." 

·.(d) Supply oj Information regartiing terms and conditions oj EmploYl1ll'nt 

5.19. In the con"ext of exploitation of Indian workers by foreign emplo-
. yers, a former diplomat stated before the Commi'te::: 
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"What I would say is that our Missions should try to ensure, through' 
the medium of protective agencies, that the terms offered are 
on par, what is normally payable to a local worker. Our first. 
principle should be to see that an Indian worker is not discri-
minated against. As iJt is, it is there. A private employer in 
Kuwait or some other places likes to take cheap labour from. 
India. Our effort should be to see that, even if it is not equal 
at least it should approximate to what is normally payable to a 
local worker. That information should be available. Today 
it is not known. People get into "the clutches of agencies". 

5.2. In this connection, Secretary (ER) stated during evidence: 

"The Protector of Emigrants does indeed in whichever case it is 
possible, enlighten the prospective employees of the reasonable-

ness or fairness of the terms and conditions offered to them. 
In this connection, the Protector of Emigrants when he finds 
the terms and conditions offered are perhaps not as good as 
would be expected, say so to the representative of the employer 
as well." 

5.21. Asked whether the officer who was deputed to this particular task 
really had time to discuss things with those who were going out, so that they 
C?Ould be guided and helped, the Secretary added: 

"It is very valid because hundreds of them go to the Protector of 
Emigrants. What he could do is to it in a limited way. 

* * 
"We will be very happy to render this service and if we could have 

the extra hands, it would make easier for Us to discharge. our 
responsibility. What you say is correct. I think this is a legi-
timate responsibility. Any Indian national can expect that 
much from a representative of the Government" . 

* • * * * 
5.22. The witness added: 

"In fact, our responsibility is even greater in regard to the weaker 
sections, unskilled and semi-skilled workers, who themselves do 
not know anything in regard to living conditions beyond what 
they see around their own villages. It is not relevant for gradu--
ates and experts. Our limitation is, as you have yourself 

poin.ted out, the time element and the staffing element". 

5.23. Asked whether that the terms offered to Indian emigrants workers 
were at par or nearly at par with those offered to nationals of other countries: 
Secretary (ER) stated: 
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"Our experience has been that, by and large, the foreign 'countries 
have themselves classified nationals from groups of countries 
a~d there is alway~ a p~eference for the white skin. Th~ people 
from Europe normally tend to get much higher wages. But no 
one from Europe normally comes for these types of jobs of un-
skilled and semi-skilled workers. These are confined basically 
to Asia. The people from the Indian sub-continent, India, 
Pakistan, Sri Lal1ka, Ba!lgladesh, are grouped together. The 
Indian workers do get about the same as others from the coun-
tries in our neighbourhood. The wages of people from Korea 
are a little higher. Their skills are a little different. But 
again, there is not much that we at the moment can do because 
first of all, we cannot impose any minimum wage which would 
be' even somewhere near what the South-East Asians are getting. 
Secondly, if you insist on a higher wage, the choice eventually 
is that of the employer". 

(e) Staff strength in Missions 

5.24. In a memorandum submitted to the Committee it has been stated that 
"the Indian Mission in SANAA is much too small and so much understaffed 
that the question of their assisting the Indian community in matters like 
'residential accommodation, educational facilities, problems arising with the 
immigration authorities and other local problems etc. does not arise. The 
strength of the Indian Mission in SANAA has continued to remain the same 

'that it was some-- years ago when the Indian population used to be less than 
100 whereas the present population is nearly 5000." 

5.25. The Ministry have informed that Government is conscious of the need 
. to strengthen the Indian Embassy in Sanaa, so as to ensure better fulfilment 
,of obligations towards the Indian community as well as other diplomatic 
functions. An additional Senior scale post has been transferred to our 
Embassy in Sanaa, and a suitable officer will be sent shortly. 

5.26. In another memorandum submitted by an -association of Indians in 
UAE, it has been stated that the staff of the consulate is inadequate to cater 
to the needs of our countrymen. There is an imperative need to increase 
the staff. 

5.27. The Ministry have stated that action has already been taken to 
.strengthen the mission in UAE. 

5.28. Asked when the staff strength of Indian Missions in West Asian 
<countries was last reviewed and whether the Ministry could say that the staff 
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-strength in each Mission in West Asia was now adequate to cope with the 
work, Secretary (East) stated during evidence: 

"The last review was conducted only in September-October 1980. 
We shall conduct another review in about March or April t,his 
year. The staff strength in these Missions has been increased by 
about 50 per cent since 1977. Even so, we do not feel that 
the staff strength is .adequate enough to cope with the problems. 

I would like to mention here that the procedures through which 
we have to go are such that to get the additional staff is a little 
complicated. The procedure is so long that it is very difficult 
even, to get the additional staff., 

Most of the increase in staff has been done by transferring staff from 
other Missions so that the overall strength is not affected. How-
ever we do feel that sufficient staff has to be provided so that 
satisfactory service could be rendered." 

5.29. Asked whether the Ministry had worked out any plans to augment 
staff strength by appointing more officers So that the increased workload 
was tackled more efficiently, Foreign SecrCitary stated: 

"The problem of Indians in West Asia came upon us rather suddenly 
because of the boom that took place in that part of the world. 
I regret to ~ that the red-1apism that is involved in the Gov-
ernment machinery in discharging the duties by the various 

Ministries, often prevents us from reacting fast new to a develop-
ing situation. For instance, even today to create one post, it 
may take us many weeks and months. Similarly finances have 
often become the major constraints because revenue and expen-
diture are generally not mentioned. So, the result is that we 
find ourselves at a very great disadvantage.'" 

,Foreign Secretary added: 

"We have, in fact, been trying to reduce the nwnber of posts in some 
of our missions, for exrunple, in London, Washington etc. and 
reinforce-our missions in the Gulf areas. This is the only way 
open to us. We are not dissatisfied; we have been able to cut 
out the fact from some or our missions, but we are still short 
of people." 

He further stated: 
" ' 

"I would like to submit that we have, in fact, increased the strength r of our missions in the Gulf area by nearly 50 per cent in the 
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last one year. I would also like to bring it to your notice that 
if one were to work on the revenues alone, the Government of' 
India collects from visa fee and notarial acts etc., in some cases. 
this amount is more- than the cost that we incur. But the sys-
tem being $ it is, the revenue goes into one pocket and the 
expenditure to another, and therefore, the two things remain 
quite apart." 

(f) In-service training of Foreign Service Officers 

5.30. Reacting to a suggestion or a former Diplomate made before the 
Committee that the staff in the Indian Missions including the beads of Mis-
sions need training or orientation or refresher courses in public relations to-
be able to discharge their functions better, the Ministry stated that the 
training programme for foreign service officers did not presently provide 
any possibility for any in-service training for officers of all ranks at regular 
intervals. This matter was under active consideration of the Ministry. 

5.31. Asked as to the ~Ulicu~ty in providing for in-service training facili-
ties for foreign service officers at regular inter\'als, Secretary (EAST) stated 
during evidence:-

"This is, of course, a general question. In fact, the Foreign Service 
was a very small service; its size was-not more than 300 officers 

for many years; it was difficult, in fact, to spare the officers for 
in-service training because we had to borrow officers from 
other services for au: normal requirement. However, now that 
our Service has grown, we have a proposal under consideration 
for setting up of a Training Institu:e in which there will be pro-
vision for in-service refresher course. 

(g) Interpreters 

5.32. The Ministry had stated in the preliminary material that certain 
problems concerning service contracts involved protected legal cases in Saudi 
Labour Courts. The assistance of an Arabic knowing interpreter in the 
Labour Section of the Embassy was absolutely essential. In view of shor-
tage of staff, such intervention on the part of the Embassy could not be kept 
up. 

5.33. The Labour Section of the Mission it is stated has intervened 
wherever possible bu: can not take up all cases due to lack of manpower 
and particularly due to non-availability of an Arbic knowing interpreter. 

5.34. The Ministry, it is stated are constantly faced with the problem 
of shortage of good Arabic Interpreters. They are now stated to be in 
touch with the Embassy on the local recruitment of an interpreter to assist 
the Senior Interpreter. 
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5.35. Asked about the missions in West Asia where Arabic or local lan-
guage interpreters were not i!J. position; Secretary (East) stated:-

"We do have interpreters. There are one or two Missions where 
there are no interpreters. In Doha and Muscat we do not have 
interpreters. In these countries, a large-scale immigration of 
Indian workers s.tarted roughly about 7 years ago. The com-
plaints regarding neglect of Indian workers on even this ground 
is not justified. But we do have some complaints and we are 
trying to remedy them. But it takes time. In the case of the 
interpreter, there is some peculiar difficulty because their liqui-
dity value is very high. We do have a system of reviewing the 
entire staff position in all the Missions. We have done one 
review in September and We will do another review in March-
Ap:il." 

(h) Posting of Legal Advisor/Labour Officer in Missions 

5.36. In it memorandum submitted to the Committee by an association 
pf Indians in UAB, it has been suggested that, since the magnitUde of labour 
problems is increasing with the influx of labour force from India, a compe-
tent legal advisor (Indian), fluent in Arabic language and well versed in 
Islamic laws, may be attached to the consulate to render free advice to 
workers. 

5.37. Commenting on this suggestion the Ministry have stated that our 
consular sections in the Missions have experience in dealing with matter of 
disputes between the workers and the employers and are conversant with 
the local laws. Therefore, they are able to provide advice and assistance 
to the workers whenever needed. 

5.38. A former Foreign Ministq suggested to the Committee that "in 
countries where there is large number of Indian workers, we should have 
a special labour officer in our missions who should ensure that there is im-
plementation of the contact. 

5.39. The Ministry have stated that Consular Sections abroad perform 
the functions which would normally be assigned to a LaboUT Officer (in-
cluding implementation of contracts). Therefore we already have a system 
where officers are looking after the problems of Indi9.n labour. 

5.40. In this context Secretary (East) stated during evidence: 

"The set up of the Consular office is this: There are one or two 
diplomatic officers of the level of Second Se.---retary and they are 
assisted by some India-based local staff . 

• • • • 
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In our Missions, We require public-relations type of officers. The} 
assist Indians not merely in routine matters, but they have to 
assist them when tliey face difficulty with local Governments 
and local regulations. He not only discharges labour officer's 
function, bUll: also public relations work also. For the past 
about 3 years we have developed a cadre of more experienced 
officers who have b:!tter qualifications and who have got legal 
expertise. We could perhaps retain legal experts on a retainer 
basis. They can be attached to any Embassy. Such legal 
advise could be obtained in specific cases. This can be one 
way of tackling the legal side of the problem. However, in this 
regard, we have not taken any final decision and we have not 
finally cleared it with the Finance Ministry." 

(i) Posting oj Amb.~ssador to Yemen Arab Republic 

5.41. In a memorandum submitted to the Committee it has been repre-
sented that:- ~ 

"The Indian Ambassador to Y.A.R. Jeft SANAA during July 1979 
since then no Ambassador has been posted to this country by 
the Government of India. This type of indifference to our 
representation in a country reflects among other things, neglect 
of the interests of the Indian Community. 

5.42. The Ministry have informed that two officers selected earlier for 
appointment as Indian Ambassador to the Y em~n Arab Republic could not 
take up their assignment because of medical problems, in view of the alti-
tude of Sanaa. However, the appointment of an Ambassador has been 
finalised and the agreement of the Government of Yemen Arab Republic 
has been sought. Government is hopeful that the new head of mission 
would be in a position to join there shortly. 

5.43. Asked whether it was not a reflection on the administrative. effi-
ciency of the Ministry that they had not been able to post an Ambassador 
to Y.AR. for nearly two years, the Secretary (East) stated (February 
1981):-

, 
"This is somewhat unfortunate. It normally takes us sometimes 3 

to 4 months to fill up Ambassador posts. In this case there 
Was an unfortunate combination of circumstances. We had 
selected two officers in each case. It was found that because 
of the altitude of Sanaa, neither of them could definitely proceed. 
We have in fact selected a third person and he will be in Sanaa 
in a couple of weeks' time. But I think we must plead some-
what guilty in not having processed this a little faster." 
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(j) Miscelleneous matters dealt with by Missions 

5.44. In a memorandum submitted by a Teheran based Indian organisa-
tion, it ha's been brought to the notice of the Committee that:-

"the biggest problem (of Indians on arrival in Iran) is of language-
when one arrives in Iran. Very few people speak English here 
once in a hotel they can manage. Indian Missions do help in 
certain cases, but they are not open 24 hours ...... " 

5.45. The Ministry stated that the memorandum itself says that the In-
dian Embassy does provide help to Indian nationals upon their arrival in 
Iran, but that it is "not open 24 hours." The kind of assistance required 
ill the assistance which Indians not knowing the local language may be re-
quiring between the time of their arrival at the airport and their reaching 
their hotel presumably in completing customs and immigration formalities 
etc. and in arranging transport for goin,~ from the airport to the hotel. 
Within the limited resources it is not possible for the Mission to make assis-
tance available at Tehran airport or to keep the Embassy open round the 
clock for assisting Indian travellers who face language problems nn arrival 
-at Tehmn airport. 

5.46. In a memorandum submitted to the Committee by a Tehran based 
Indian organisation, it has been represented that the Indian Missions do 
not help Indians in finding accommodation or Hotel or paying guest accom-
modation. It has further been represented that Indian Missions maiillhln 
Liaison with the associations of Indians, but do not help very much for 
-their effective functions. 

5.47. Asked as to what the Ministry had to say in this connection, tho 
'Ministry stated: there are no guidelines or requirements that the Indian Em-
bassy in Tehran or the Indian Associatk>ns have to assist their nationals in 
arranging hotel or paying guest accommodation. However, when they visit 
Iran on any specific assignment whether business or official or journalists, 
they are supposed to have made suitable arrangements for their stay. From 
1ime to time on the advise of the Government, the Embassy in Iran keeps 
an eye and pay attention to individuals so that they do not face any prob-
lems at airport or in finding proper accommodation. In cases where Indian 
'nationals approach the Embassy for assist;;ce in finding hotel accommoda-
1ion, 'the Embassy gives them the necessary help. During the last or so 
'there have been no problems about the non-availability of hotel accoInmo-
..<fation. 

5.48. Since the revolutiOn in Iran, the various Indian Associations are. 
<tiormarlt except for those which have direct relevance and are of importance 
.to the long term resident Indian community in Iran. The Indain schools. 
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in Tehran and Zahidan, as also the Sikh Gurudwaras at both the places are: 
functioning quite normally and provide centres of social and cultural acti--
vity for the Indian community. 

Fees jar attestation oj true copies oj documents 

5.49. It has been brought to the notice of the Committee that "The In--
dian Embassy in Ruwi Sultana;e of Oman, had a notice displayed stating.; 
tbat each dOcument that had to be certified as a true copy (attested) would. 
be done on a charge of 2 Rials Oman Omani (1 R.O.-Rs. 23). 

5.50. The Ministry have stated that fee for attestation of the documents. 
is charged under the Diplomatic and Consular Officers (Oaths and Fees) 
Act, 1948 and the Schedule of fees prescribed under the Diplomatic and 
Consular Officers Fees) Rules, 1949. 

5.51. The Embassy of India, Muscat as also other Missions are charging: 
fees for attesting the document5 in accordance with the said schedule of fees._ 

5.52. Asked whether there were any countries/Missions which do not 
charge fees for attestation of documents from their nationals abroad and' 
whether any comparison had been made between the fees charged by In--
.dian Missions in West Asian Countries and other Countries' missions in, 
these countries, Secretary (East) stated: 

"All countries normally charge fee for the attestation of documents. 
ilom their own nationals and we have done a rough comparisoni; 
of the fees charged by some countries. They vary considerab--
ly. Our own fee is Rs. 45/-, Mexico charges Rs. 85/-, Malay-
sia Rs. 18/-," 

5.53. From the statement submitted by the Ministry it is seen that Korea, 
charges Rs. 9/-, Kuwait Rs. 30, Iraq Rs. 14/- and Japan Rs. 50, for attes--
tation of documents of their nationals abroad. 

Screening oj Video Taped Indian Films 

5.54. A Sanna based organisation in a memorandum to the Committee-
has stated that::.- -

"It is understood that the existing Tules and regulations laid down, 
by the GoGvernment of India regarding the use of Indian Em-
bassy premises do not permit exhibiting of Indian films through, 
Video equipment. This is reported to be due to security rea--
sons. Since such activities are openly held on a fairly regular-
basis in other Embassy premises, particularly British, American, 
R.ussian etc. it is requested that relevant rules /regulation of-
the Govt. of India in this regard should be modified to permit: 
such facilities to be accorded to the Indian population also." 
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5.55. The Ministry have informed that as a matter of policy the premises 
,{)f Indian missions abroad can be used to screen only those films which are 
supplied by Government of India. If screening of films is permitted by 
oprivate organisations inside the Indian Missions, it will violate Vienna Con-
. vention under using Embassy premises which enjoy certain privileges and 
immunities, is not permitted for purposes other than the tasks and functions 

«)f Indian Missions abroad. As far ru; the conduct of other Embassies in 
foreign countries is concerned, Government of India cannot offer any com-

JIlents. 

5.56. Asked whether the missions of other countries permit exhibition 
·of films in their premises through video equipment and whether the provi-
~!iions of Vienna Convention not applicable to Missions of other countries, 
~he Secretary (East) stated during evidence:-

"We have no objection to the use of video equipment etc., it is just 
that we cannot affort video equipment ourselves. We have 
one, and we would like to have more. According to the Vienna 
Convention, no embassy is allowed to utilise its premises for 
other than diplomatic purposes and certainly they are not allow-
ed to use that for commercial purposes. What the Indian com-
munity would like us to do is to exhibit Indian feature films on 
payment in the embassy. This is not permissible anywhere. 
To the extent, we can have free exhibitions, may be older films, 
we do that. Indian documenta:ions, Indian Films Division 
films etC. are generally permitted subject to the space b;;:ing 
available. But for commercial exhibition, we cannot allow. In 
other countries, there are community halls which can be rented 
out for this purpose." 

5.57. Asked about the Ministry's r-eaction that if the Indian community 
;proposed to have a free film. 

Secretary (East) added:-

"We would have to consider it depending upon the local situation. 
East ambassador has to decide on his own, but I can say from 
my experience that I have allowed my embassy premises to be 
used on several occasions by the Indian community." 

-Telephone numbers of Indian Missions abroad 

5.58. It has been represented to the Committee that Indians travelling 
abroad should be given addresses with telephone numbers of Indian Mis-
sions and cultural associations to whom they could contact in case of need. 
The Ministry hav~ stated that a complete list of Indian Missions abroad 
with their" telephones numbers and addresses is available in all passport 
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()mCeS thrOughout the coUiltry and the infOmiation required by the Indian 
nationals proceeding abr~ is supplied to them on request. 

5.59. Secretary (East) ~ added in evidence that this information would 
be available in the booklet which the Ministry proposed to bring out. 

Educational and Customs Facilities to EX!patriate Indians 

5.60. In a memorandum submitted to the Committee by an Associat;on~ 
of Indians abrOad the following suggestions have been made:-

(i) Educational facilities-a reasonable number of seats should be 
reserved in professional and state colleges of expatriate In-
dian students. ' 

(ii) Customs formalities-Ov'erseas Indians returning to India should 
not be subjected to harassment by cus:oms authorities at air-
ports. The quetsion of preferential treatment for the transfer 
of material possessions of overseas Indians re~urning to Indhl 
should be favourably con1iidered 'as ultimately all the Indians, 
have to come back to India. 

5.61. -The Ministry have stated that the question of reservation of seats·. 
in educational institutions concerns the Ministry of Educalion. The Minis-
try of External Affffairs have no comments to offer. 

5.62. As regards customs the Ministry of Finance have been reques!ed' 
to issue fresh instructions to the customs authorities at the international 
8,irports to ensure that arriving expatriates are treated with due courtesy to, 
extend to them facilities which the rules permit. 

5.63. Asked about the thinking of the Ministry of External Affairs on 
the question of reservation of seats in professional and other colleges of 
higher education for children of overseas Indians; S~cretary (ER) stated: 

"We are certainly in fl:!your of some seats being made available for 
children of Indian nationals serving or working abroad. This 
is a matter entirely under the jurisdiction of the Ministry of 
Education. We do have some reservation for foreign students. 
Where there are Indian nationals, the Ministry of Education 
treats them on par with Indian nationals here. In most of the 
educational institutions like engineering and medicine, already 
the number of seats available is less than the demand. If we 

__ could have an arrangement whereby an ext!"a capacity is creat7 

ed and this extra capacity can be earmarked for studen's o~ 
Indian nationals working abroad. We wou!:1 greatly welcome 
it." 

5.64. Asked whether the Ministry had taken up this matter with the~ 

Ministry of Education to ascertain their reacion, the Secretary added: 
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"We have taken up this matter. The problem is about the finances 
for increasing the intake capacity. Whenever we make a re-
quest for allucation, the answer is that there are other projects 
which should be given priority for investment." 

5.56. As regards customs facilities, the Secretary (ER) stated: 

/ "We have been referring this matter to the Minis~ry of Finance, over 
, and over again, because we ourselves are also inundated with 

the same type of requests. We have ourselves recommended 
that somthing should be done for these people, who serve 
abroad and come back to enable them to bring something more. 
But the Finance Ministry has been replying that the baggage 
rules--which according to them are very liberal now--cannot 
be further liberalised." 

5.66. Asked whether the Ministry had made any concrete suggestions 
about the limit up to which these overseas Indians could be allowed to bring 
back, the Secretary stated: 

"No specific recommendations were made. Only general recom-
mendations were made." 

Associations of lndians r:/Jro{l(i 

5.67. On the question of providing assistance to the associations of 
Indians abroad by the Indian Missions, a former Foreign Minister sta'ed 
before the Committee that: 

. "I believe that associations exist in many countries and chambers of 
commerce also exist in many countries. They are doing very 

~-- good work in not merely providing security to them but also 
providing assistance and for helping in their economic activi-
ties. Indian missions should help them in every manner be-
cause they are helping the Indian citizens. Indian Missions 
should not fe'el shy of Indian citizens. There can be no excuses 
for the Indian Missions for not helping the Indian citizens and 
therefore these associations are there to help Indian citizens 
and they must be given all assistance and also wherever such 
associations do not exist, Indian Missions should promote such 
associations to establish their own cultural centres and also 
provide films and books and other matters through the local 
cultural centres that may exist. This is the legitimate function 
of OUf Missions." 

5.68. The Ministry informed the Committee that according to Govern-
ment of IrtdiA'spOlicy ~ideJinres to Indian Consular'Officers abroad, the 
ConSUlar Officer should organise a Community CoUlltil, Tepresentative of 
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the varioUs Indian societies; clubs, etc. at the place of his posting. Such 
an organisation is useful in co-ordinaiting the activities of Indian community 
as a whole. 

5.69. According to information supplied by the Ministry, there are a 
number of associations of Indians in each country in West Asia: 

Asked, in which countries, an apex association, a sort of federation or 
"Community Council" of the associations of Indians as suggested in policy 
guidelines had been organised by the Indian Mission and why such a federa-
tion of associations had not been organised in all ,the cou:ltries, Secretary 
(East) ~tated: 

"We have an apex organisation functioning at present in an informal 
manner in Bahrain, Jorden and the Yemen Arab Republic. we 
don't have them in the remaining countries. The main reason 
is the local one. There are a large number of local community 
assodations, based on religious linguistic and other groups. It 
is not always easy to get these organisations together, to form 
an apex body. Outside the Gulf, I have found that even when 
you form such an organisation, it is not always successful. But 
we have tried, and will continue to try." 

\ 

5.70. A feeling prevails among Indian nationals that Indian Missions 
are not rendering adequate assistance to the Indians going abroad. The 
Ministry have stated that Indian Missions are expected to generally render 
full assistance to all Indian nationals in any area in which such assistlance 
may be needed but which d.oes not entail any financial expenditure. The 
Ministry have spelt out in broad terms the types of I3Ssistance which the 
Indian nationals can legitimately expect from the Indian Missions and 
which the Indian Missions would be able to give to the Indian nationals 
abroad. The Committee feel that the misundersanding on this account is 
likely to persist unless the role of Indian Missions vis-a-vis visiting 
Indians abroad is spelt out in dear terms and publicised for general infor-
mation. The outline of the role of Indian Missions should also be publi-
cised in the booklet which the Ministry are proposing to bring out for the 
benefit of Indian nationals -,going abroad. This alone will not be adequate. 
The Ministry wiD -also have to obtain feedbacklrom returning elllignud8 
and Indian nationals on a systematic basis to see whether the Indian mis-
sions are rendering all that assistance in actual practice wblt they are 
expected to render. (S. No. 53) 

S.71. There cannot be two opinions that lDdian nationals going to 
Indian Embassy for any business should be attended to promptly and not 
asked to go froni pillar to post. The CoauniUee haTe been II!ISIJI'ed by die 



99 

Ministry that instructions have been issued to WI Missions abroad to be 
extremely polite and extend all courtesies to In~an nationals visiting the 
Missions. The Ministry have added that the situation has since improved 
and complaints on the Indian Missions are declining. Foreign Secretary 

"further lJSSured the -Committee during evidence that complaints against the 
Indian Missions will be taken note of and serious action taken against those 
officers who transgress the instructions issued by the Ministry. The Com-
mittee are happy to take noteof the Ministry's assurance and hope that the 
Ministry would keep as much pressure as possible on the Indiln Missions 
to ensure that they will show full courtesy and provide the maximum 
possible assistance to Indian nationals who may approach them during 
their stay abroad. The Committee also hoPe flut in cases of discourtesy 
and reluctance to provide assistance, the Ministry would not hesitate to take 
strict action against the officers concerned of the Indian Missions abroad. 

(S. No. 54) 

5.72. Indil3n nationals going abroad are expected to get themselves 
registered with the nearest Indian Missions abroad. Advice to this effect is 
printed Oft the covers of Indian passports. The Committee were informed 
during e,"idence that there were many countries like USA and UK where 
. registration was difficult because of the large population of Indians there. 
But where it is found by the Indian community that such a 
registration is in their own interest they have registered themselves with 
1he Indian Missions. The Committee feel that registration of Indian 
'Ilationals going to GuH countries is very essential not ooly for the Indians 
themselves bnt also for the Indiln Missions who without such a registration 
will not abe able to know the magnitnde and the whereabouts of Indians in 
the country of their acreditation. The Committee, therefore, recommend 
that special attention of Indian workers going to gnH countries shonld be 
invited by the Ministry at the time of issue of passpoits. (S. No. S5) 

5.73. The Committee would also like the Ministry to inform the 
Indian PlSsport holders that they can register themselves with the nearest 
Indian Mission by post also. An advice should also be sent to Indian Mis-
sions in Gulf countries that they shoold entertain· requests received by post 
from Indians for registration of their names. (S. No. 56) 

5.74. The Committee are informed that the Protector of Emigrants 
-enlightens the prospective employees of the reasonableness land fairness of 
the terms and conditions of employment otIered to them by foreigD 
-employers. .. It is a moot point Whether the . Protector of Emi~nts and 
bis colIeagnes would he having so8icient time at dleir disposal to attend 
individually to all the Indian Dationals who mit "their offices before going 
abroad. The Ministry have stated that the ~or of Emigrants did what-
ever was possible within the limitations of staft. '(be Committee are of the 
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view that it should be tbe first responsibility of Protector of Emigrants and: 
IUs colleagues to attend to the Indian na:ionals individually and ex~ 
to them not only the fairness of the terms and COnditiODS 01 employment 
but also enlighten them on various other aspects of their viSit abroad. If 
shortage of staff stands in their way to discharge this responsibility with 
efficiency, the administrative Ministry should depute adequate staff for the 
purposes. Shortage of staff should not be held out as an excuse to justify any 
laxity in the discharge of this vital function. (S. No. 57) 

5.75. The responsibility of the ProteCtor of Emigrants is all the more 
towards the weaker sections like unskilled and semi-skilled workers who 
for obvious reasons require much more guidance and information than 
others. The Committee would like the Ministry to impress upon the Pro-
tector of Emigrants the need for greater consideration land patience in 
dealing with such sections of people. (S. No. 58) 

5.76. The Committee are informed that in the matter of wages, the 
workers from European countries get preference over others in West 
Asia. But as none from Europe come for unskilled and semi-skilled jobs. 
these are offered to Asians and among Asians, Indians get almost same 
wabICs as the nationals of other countries. The wages of people from Korea 
are stated to be little higher as their skills are a little different. The 
Committee agree that in a free market of demand l:Jnd supply the Ministry 
cannot impose any minimum wage on foreigii-employers. Bot still the-
Committee feel that Indian Missions should keep this aspect in view and' 
endeavour to the best of their' ability that Indiau -nationals are not discrimi-
.ated against in the matter of wages vis-a-vis nationals of other Asian 
countries. (S. No. 59) 

5.77. Shortage of staff in many Ind.ian Missions has been brought to the 
notice of the Committee. The Ministry have stated that the staff position 
in Indian Missions in Gulf countries was last reviewed in September, 1980 
and another review would be undertaken in April this ye!1r (1981). The 
staff-strength in the Missions in Gulf countrieshas' already been increased' 
by 50 per cent. Even then, the. Ministry ladmit, it is not yet adequate to cope 
with the work. Foreign Secretary stated before the COIilmittee that the Gov-
ernment procedures often prevented the Ministry fn:1lD reacting fast ·to a 
developipg situation and it takes a long time to create even one additional 
post anywhere. Finance is another m~jor constraint in this field. Foreign 
'Secretary brought to the Committee's notice that even though the revenue 
collected by Indian MISSions from fees and notarial ads etc., in some cases' 
is much more than the administnCive cost, it dots not help the Millistry's 
case to create more posts in view of adminiStrative procedures. 
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The Committee feel concerned at the rigid procedures which stand ¥' 
the way of prompt augmentation 01 staft even when it is needed urgently , 
in any Mission. What is ~urprisi.ng is that ev~n w~n rigidi.·~ of pro~edure. 
is openly acknowledged, It continues to be lDfleXible particularly lD th 
matter of creation of more posts and no standing guidehnes to determi 
and post the staft with reference to changing work load have been evolved.. 
The Committee would like to emphasize that Indian- - Missions in Gulf. 
countries should. be adequately staffed and overseas Ind~:ms should not be 
made to suffer on account of shortage of s~aff. (SI. No. 60) 

5.78. The Committee are informed that in tfie past it "lis diffi.:oIt to 
spare officers for in-service training because of Indian Foreign Service being 
very SDltlll. Now when the Service has grown the Ministry have formulated 
a proposal for setting up a Training Institute in which there is a provision 
for providing in-service training to Foreign Service Officers. The Committee 
cannot over emphasise the importance of in-service training for officers . 
particularly those who have to come into regular contacts with Inman 
nationals of various backgrounds. (SI. No. 61) 

5.79. The Committee are concerned to note that many Indian Missions t, .' 
have been handicapped in following up disputes abont service contracts of i 
Indian workers abroad in Labour Courts for want of Arabic-Iangooge inter-' 
preters. The Committee are informed that in two Missions, namely, DOHA 
and Muscat, A. rabic knowing interpreters are ~f avaibble. The Commi~~ 'J 
feel that the problems of Indian workers should not be neglected on any 
ground whafsoever least of all on the ground of non-availability of ArabiC 
interpreters. The Committee Ine aware of the difficulties in getting Arabic 
interpreters but still they would expect the Ministry to find adequate number 
of Arabic interpreters for Indian Missions in Gulf countries without which 
the Missions would be totally ineffective in protecting the interest of Indian 
workers. (SI. No. 62) 

5.80. Suggestions have been made to the Committee that there should 
be Legal Officers fluent in Arabic language and well-conversant in Islandc 
Laws attached to Indian Missions who should render free advice to 
Indian workers. It has also been suggested that there should be 
special Labour Officers in the Missions to ensure that the service-
contracts of Indian workers are implemented. The Committee lire informed -
by the Ministry that the Mission Oftkers are fully qualified to di~ha~e 
tbe functions of Labour Officers. As regards legal expertise the Mmistry 
feel that they couldperbaps engage legal experts on a retainer basis aDd 
specific cases ... y be referred to them for legal advice. What is needed is 
that legal advice should be available to deal with the disputes of Indian 
workers nlbrCl3d. Modalities are for the Mini my to work out. The .coRUDittee_ 
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"Would like die Ministry to formulate a complete proposal in this regard 
.and try it on an experimental basis in the Indian Missions in West Asia. 
The position may be reviewed after sometime. (SI. No. 63)--

5.81. The Committee are concerned to note that the posting of Head 
·of the Mission in Yemen AIuIY "Republic has been delayed ior nearly 2 
years. This has given an impression to local Indian nationals that their 
interests have been neglected by the Ministry. The Committee take note 
of the circumstances in which the posting of Indian Ambassador to Yemen 
Arab Republic has been delayed. They hope that such delays would be 
avoided in future in the interest of Indian community abroad. (S. No. 64) 

5.82. Language poses a problem to the Indian nationalS on their first 
arrival in the Gulf countries. The Ministijr have also conceded that the 
Indians not knowing the local language require assistance betWeen the time 
of their arrival at the airport and reaching the hotel. The Committee agree 
with the Ministry that it is not possible for the Missions to make assistance 
. available tlt the airports in Gulf countries or keep the Embassies open round 
the clock for assisting Indian travellers, who may be facing language prob-
.lem on arrival at airport. But the Committee feel that Indian Missions in 
Gulf countries can certainly designate one or two oOieers knowing local 
. anguuge whom the visiting Indians having language problem may contact in 
times of difficulties. The names and telephone numbers of these officers 
.may be circulated to Indian Emigrants before they leave Indill. SI. No. 65) 

/ 

Even though it may not be an offifficial duty an Indian Mission to 
assist Indian nationals in finding hotel or paying-guest acommodation, this 
is a matter which poses a problem to every new arrival from India. The 
Committee feel that Indian Missions should have -DO difficulty in compiling 
and keeping detailed informlltion about hotel and other accommodation 
available together with the appropriate range of tariff and provide this 
information to the visiting Indian nationals if they approach tbe Missions 
for any information in this regard. Indian Missions should also be ab'e to 
guide the Indi8.d visitors as to how they should go about finding accommo-
dation for their residence. The Committee would expect the Ministry to issue 
detailed instructions in this regard. (S. No. 66) 

5.83. 1be DiplolDatic and Consolor Officers (Oath and Fees) Act 1948 
and the Rules made thereunder authorise Indian Missions to charge fees for 
attestation of documents. The Committee are surprised to-find thllt the 
fees charged by Indian Missions in Gulf countries are much higher than 
those charged by missions of many other countries. While Indian Missions 
charge Rs. 45/- for . attestation, Malaysian Missions charge Rs. 18/-. 
Ko~n Missions Rs. 9/-, Kuwaiti Missions Rs. 30/- and Iraqi Missions 
Rs. 14/-. 11ae Committee would like the Ministry to review the scbedultl 
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of fees prescribed under the aforesaid Act and Rules with a view to maldag 
them reasonable and comparable with the fees charged by other Missions. 

(S. No. 67) 

5.84. Indian Films are a great attraction for Indians abroad. It has 
been brought to the Committee's notice that Indian commliDity fiDds it 
difficult to use Embassy premises for organising film shows. The Conimittee 
take note of the positiol! explained by the Ministry that under Vienna Con-
yention Embassy premises are not allowed to be used for commercial 
purposes. TIle Committee feel that there should be no objection, subject to 
the ambassador's discretion, to aDow film shows in the Embassy premises, 
not on commercial basis, but free of charge. The Ministry have stated that 
free shows are organised by Indian missions in Embassy premises though., 
the films exhibited on such occasions have been rather old films. The 
Ministry and Indian Missions should appreciate the keenness of Indian 
nationals abroad to see latest Indian films. The Committee deSire that the· 
Indian missions should be advised to arrive at a working arrangement with 
10031 Indian community which, without violating Vienna Convention, would 
enable the Community to see film shown in Embassy premises. (S. No. 68)' 

5.85. The Committee take note of the Ministry's decision to include the~~ 
addresses and telephone numbers of Officers of Indian Missions and Cul-
tural associations abroad in the booklet which they are proposing to bring 
out lor supply to Indian emigrants. They hope that this booklet will be 00 . 

soon. . . (S. No. 69) 

5.86. It has been represented to the Committee that a reasonable 
number of seats should be resened in -professional and State coDeges in' 
India for expatriate Indian students. It has wso been represented that over-
seas Indians returnin~ to India should not be subjected to harassment by 
Customs authorities at airports and that the returning overseas Indians· 
should be giYen some sort of preferential freatment in the matter of bring-· 
ing their anaterial possessions ba;:k home from abroad. 

5.87. The Committee would suggest that the question of reservation of 
seats in professional and State colleges for expatriate Indians should be· 
considered by the Government. (S.No. 70) 

5.88. The Committee agree with the Ministry of External Mairs that 
the overseas Indians deserve to be shown greater consideration under the 
Cnstoms roles in the matter of bringing their material possessions and other' 
articles from abroad. The Committee would like the Ministry of External' 
Affairs to take up this mat!er with the Ministry of Finanee. (S. No. 71) 

5.89. The Committee would like fhat the restoring Indians~ 
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sIlould be 1reated with courtesy and not subjected to any inconvenience or 
harassmeut at the time of Customs clearance. They would like special 
iDstructions to be issued in this matter to all Customs authorities. (S. No. 72) 

:-' 

.. 5.90. The Committee find great force in the suggestion that Associa-
.tio.as of Indians abread can prove to be of immense ),eneit to the Indiaos 
in a variety of ways. Associations can provide security and afford assis-
tance in economic activities to the Indians abroad. They can supplement 
the efforts of Indian Missions in many ways. They can be an ideal channel 
of comllllJl!.i~tion between Indian Community aDd the Missions. The 
Committee will therefore recommend that Indian missions should exert all 
their ioftueace to promote associations of Indians abroad and assist the 
associations to organise cultural, social and educational activities for the 
mlDmunity at large. (S. No. 73) 

5.91. Where there are more tlr.m one association, the Indian Missions 
should organise a Community Council to serve as an apex body repres~nt
iog all the associrltions to bring about coordination among all of them. 
The Ministry stated in evidence that apex organisations were functioning in 
Bahrain, Jordan and Yemen Arab Republic .. The Committee would snggest 

. that apex associations should be promoted in all other GuU conames. 

(S. No. 74) 

NEW DELHI; s. B. P. PATTABHI RAMA RAO, 

April 27, 1981. Chairman, 

Vaisakha 7, 1903 (Saka). Estimates Committee. 



APPENDIX 

SUMMARY OF RECOMMENDATIONS/OBSERVATIONS 

Sl. No. Para No. of 
the Report 

Recommendations / Observations 

--~------ -- -------_ .. _-._--_ ..•. _----.------.--
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-------------- ------- ------'-

1. 1.31 
to 1.35 

I 

Introductory 

The Committee find that the implementation of Indo--
Sri Lanka Agreements of 1964 and 1974 OOS not 
made a satisfactory progress. The fifteen year period 
during which the 1964 Agreement was supposed to 
have been implemented expired on 30th October 
1979, with less than 50 per cqn t of the persons 
covered under the Agreement ha~g been repatriated 
to India and granted Sri Lanka' citizenship. It is a 
moot point whether it is the "reluctance" - of the 
people as the Ministry think it is, that stands in the 
way of their repatriation to India or there are un-
resolved problems concerning their assets, families 
and other human problems that are responsible for 
this situation. 

! The Committee do not think it would be proper 
I 

I for them to come to any conclusion as to the real 
situation faced by Indians in Sri Lanka, Burma, 
Malaysia, Singapore and Indonesia only on the basis 
of reports which they have received from Indian 
organisations and others. The Committee also ques-
tion the statement of the External Affairs Ministry 
that the people of Indian origin in Sri Lanka are 
reluctant to be repatriated. The Committee feel that 
the problems of overseas Indians in these countries 
require to be studied in depth and for this purpose an 
0n.-the-spot s~udy is necessary. In view of this, the 
Committee have decided to defer the report on Over-
seas Indians in Sri Lanka, Burma, Malaysia, Singa-
pore and Indonesia to next year (1981-82) pending 
the study of the situation on-the-spot. 

---------------- -----------------
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2. 

3. 

4. 

5. 
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2 
-------------- ----

licensing System of Recruitment Agencies 

2.59 

2.60 

2.61 

2.62 

The Committee are constrained to express their· 
unhappiness over the failure of the licensing system 
of Labour Ministry to check illegal and unauthorised 
emigrations to West Asia. -

IUegal Emigration to West Asian Countries 

The Committee were perturbed to learn that some of 
the countries in West Asia were thinking of sending 
back Indian workers who were staying there without. 
due authorisation. The Committee are very keen to 
ensure that. irrespective of the fault of such workers, 
they should not be left exposed to harassment and: 
indignities in foreign lands that are inherent in 
threat~ned or actual repatriation. The Government of 
India should, as they have done in the past, stand 
by such unfortunate Indian nationals and do their 
best to have their stay regularised, if possible, failing 
which the Indian Missions should make their repat-
riation as smooth and as free-of inconvenience as· 
possible. 

The Committee wish the Ministry should have been 
able to determine the approximate number of Indian 
nationals living in Gulf Countries without due autho-
risation and facing the threat of repatriation. The 
Committee would like the Ministry to make an effort 
in this direction now. Knowing the magnitude of 
the problem is essential to tackle the problem. 

Check on Recruiting Agencies 

The Committee regret to note that the Ministry have 
no system of checking the bonafides of recruiting 
agencies who are openly and regularly publishing 
advertisements in the press for making recruitments 
for foreign employers: Only if the power of attorney 
of such advertisers could be check~ before they 
publish an advertisement, the mischief, if any, can 

.- ----- -- ---.----
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be nipped before any damage is done. And if such 
a checking is not done at this stage, how many un-
wary job-seekers would fall in the trap of fake agen-
cies and part with huge sums as fees is anybody's 
guess. The Committee strongly feel tha! the Millis-
try should evolve a system in consultation with the 
press and other concerned Ministries, under which no 
advertisement for foreign employment should be 
allowed to be published without prior verification of 
power Of attorney -of the recruiting agency concerned. 
Pending that, a systematic monitoring system should 
be evolved by the Ministry :to keep a watch on the 
advertisements to Idetect unauthorised redruiting 
agencies, who mi~~ be publishing advertisements, 
without having power of attorney. 

Prosecution of Agencies/Individuals 

It is surprising that the Ministry do not have 
in~ormation about the names and addresses of 120 
individuals who have been so prosecuted. This shows 
lack of co-ordination between the Ministry and the 
State and Central investigation authorities. The Com-
mittee would like the Ministry to streamline coordi-
nation so as to receive full fnformation about the 
prosecution of unscrupulous recruiting agencies ana 
individuals and pass on the information to Protectors 
of Emigrants to enable them to keep an eye on such 
agencies and individuals in future. 

Measures to check exploitation 

7. 2.64. The Committee would like the Ministry to examine 
whether with a view to cautioning the unwary Indian 
job seekers against the machinations of unscrupulous 
recruiting agencies etc. it would not be desirable to 
publish the names of convicted recruiting agencieS 
and individuals through suitable media. 

8. 2.65 The Committee find that no programmes to caution 
job seekers against unscrupulous elements have been 
broadcast from any Radio Station in Punjab, ])eJhi, 
Hyderabad whicn catef-to regions from where people 
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2.66. 

2.67 
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have been emigrating in large numbers. Press Re-
leases in this respect were afso issued but -only in 
October and November, 1980. The Committee feel 
that the publicity should be organised on a more 
systematic and sustained basis than done in the past. 

The Committee regret to note that though Pro~tQrs 
Of Emigrants were instructed by Government to pro-
vide appropriate advice to intending job seekers, the 
Ministry had no document to show the nature of 
advice actually given by the Protectors of Emigrants 
to the intending emigrants. The Ministry now 
"intend" to have some type of literature printed for 
supply to intending emigrants. The P;rotectors of 
Emigrants' failure to give any proper advice to the 
.lob seekers intending ,to go abroad is deplorable. The 
Committee would like the -Ministry of External 
Affairs not to loose any more time in printing a guide-
book locidly explaining all aspects of foreign employ-
ment for the benefit of emigrants and ensure that the 
guidebook is supplied to every job-seeker intending 
to go abroad automatically and as a matter of course. 
Whether it should be a priced publicatioaor supplied 
free of charge is a matter for the Ministry to decide. 

Emigration Act 1922 

The Emigration Act 1922 enjoins upon the Protector 
of Emigrants to enquire into the treatment meted out 
to the returning emigrants during their stay abroad 
and report thereon to the Government. It authoriSes 
the Central GovernmCint to- lay down terms and 
conditions for the health and well-being Qnd repam-
ation of emigrants going out for skilled and unskilled 
work. It is stated that these powers were lost after 
Supreme Court judgement Of March 1979. The Com-
mittee find that the Protectors of Einigrants and the 
administrative Ministries did not care to exercise 
these powers fully. even till March 1979. If exer-
cised, these IlCl..wers could have protected the interestS 
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of Indian emigrants to a considerable extent. The 
Committee cannot but express' their 'unhappiness that 
Government authorities' failure to discharge a duty 
enjoined upon them oy law ~ulted in exposure of 
Indian emigrants to ill-treatment and harassment in 
foreign lands, which could have been prevented by 
timely action be:ore hand. 

Supreme Court Judgment 

The Committee cannot but regret at the Ministry's 
earlier attitude of inaction vis--a-vis terms and condi-
tions of contracts of emigrating Indians under a 
wrong assumption that the Supreme Court Order de-
barred them from insisting on any minimum terms. 
It is a moot point as to how many cases of service 
contracts inconsistent with human dignity could have 
been de:ected by the Ministry if they had not adopted 
the wrong approach earlier. The Committee would 
like the Minist.ry to learn a lesson from this and 
exercise their authority wifuin the four corners of 
the Supreme Court Order to insist on mcorporation 
Of proper safeguards in' the employment contracts 
against i11-treatment and harassment of Indian 
workers. 

Need for Centralised Ageacy 

The Committee are not able to appreciate the need, 
nature and utility of the "competition" to be pro-
vided by private recmiting agencies with the Man 
Power Corporation proposed to be set up at the Cen-
tral level to aid and assist Indian nationals in obtain· 
ing emp1oyme;H abr01d. The CommIttee feel that 
what is needed is a centialised agency with a few 
Branches at selected metropolitan Sties which should 
register the applicants for jobs abroad, prepare anC:l 
submit panels of eligible candidates for each job for 
approval of the foreign emplo~rs, standardise terms -_. ---- -.- -_ ... _-_ .. 
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13. 2.72 

14. 3.24 
end 3.25 

and conditions of work and keep in touch with !he· 
foreign . employers and Inalan Missions to monitor 
the working conditions of Indian emigrants with a 
view to ensuring that they are treated with dignity and 
at par with ,the nationals of other countries working 
in the same field and they enjoy m full the terms and 
conditions agreed upon. 

Proposed Legislation 

The Committee note that consequent upon the Supreme 
Court Order of March, 1979 according to which 
licensing of recruiting agencies became untenable-
unless the..- enabling provisions are made in a new 
legislation, the Ministry propose to bring forward 
a new Emigration Bill to remedy the situation. This 
is a welcome decision but it has already taken too 
long to take a concrete shape. In the present vaccum. 
when the earlier rules and regulations have been held 
untenable under the Supreme Courts' Order and the 
new legislation is still far away, the unscrupulous 
recruiting agencies are having a field day at the 
expense of innocent job-seekers and there is no check 
on their activities. The Committee would therefore 
urge that the new legislation should be brought for-
ward without further delay. 

Harassment of Indian Workers 

The Committee are concerned to note that harassment 
and exploitation of Indian workers is taking place 

openly in most of the West Asian countries. The 
Ministry think that the number of the aforesaid cases 
of harassment and exploitation which come to abOut 
11400 in three years i.e. about 4000 per year, "is not 
really of any unusual magnitude." It is an astounding 
statement. If 4000 cases of exploitation per year are 
not considered 'unusual' by the Ministry, how many 
more cases of eXploitation of Indians should take-
place to convince the Ministry of the seriousness of 
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3.126. 

3.127 

the situation? The smugness displayed by the Minis-
try in the face of sucn a large numb~r of cases of 
ill-treatment and exploitation is deplorable. In a 
matter concerning the honour and prestige of India,l 
nationals ab.:oad, the Ministry should view every 
case of ill-treatment of an· Indian national abroad 
seriously and riot try to derive unwarranted consola-
tion from statistical comparisons. 

Thousands of cases of ill-treatment and exploitation 
Of Indian nationals in Gulf countriel! have been 
reported and accepted by the Ministry. Even then 
when the Committee enquired whether "taking our 
country's stature and 'Izzat' into ac':;ount", the Minis-
try were satisfied that adequate measures had been 
taken from our side, the Ministry stated that they 
were "more than satisfied". This in the Committee's 
opinion, betrays complete ignoiance of the prevailinz 
situation and sheer complacency on the part of the 
Ministry in a field in which a lot has yet to be done 
to safeguard the honour and interests of Iridian 
workers. The Committee deplore this attitude and 
urge that this sense of complacency. should be shed 
by the Ministry immediately. The Committee would 
advise the Ministry to do a little bit of retrolpectio:1 
ina humbler frame of mind and see where and wh:-
they have not fully succeeded in looking after the 
interests of Indians in "Gulf countries. So long as 
illegal emigration, ill-treatment and exploitation of 
Indian workers continue, the Ministry have no justi-
fication to feel "satisfied", leave alone "more than 
satisfied" at ~the measures taken by them. 

When Indian workers are known to be hard-working. 
sincere and dedicated and do not interfere in the 
affairs of the country in which they work, the Com-
mittee are unable to appreciate as-to why is it that 
they are not treated properly in the countries in which 
they work. .The Committee are informed that the 
Ministry have made no study into the matter. The 



\ 

112 
----------------------
1 2 

Committee would like that as agreed to by the Foreign 
Secretary, an in-depth study the pheno{llenon of ill-
treatment and exploitation of Indian workers in Gulf 
countries should be made with a view to takin~ 
remedW steps. 

17. 3.128. The Committee feel that even though Indian Missions 
take up individual cases of exploitation and ill-treat-
ment of Indian workers with local authorities and 
even though Missions here and there have throagh 
efforts tried to arrive at some arrangements with loclil 
Governments to prevent certain types of exploitation, 
systems approach is conspicuous by its absence fu 
the dealings Of Indian missions. The Committee are 
of the opinion that the Ministry should not allow the 
Supreme Court's order to become an alibi for inaction 
even till the new legislation is enacted. The Com-
mittee would suggest that a total view of the prob-
lems together with the ad hoc a.rrnngements made 

_ by certain Missio!ls in Gulf Countries ~ be taken 
and a systems approach evolved by th~stry to 
the extent possible and commended to the Missions. 

18. 3.129. Th;: Committee feel that it will be worthwhile if the 

19. 

heads of Indian Missions in West Asia meet perio-
dically to exchange views and experiences on prob-
lems of Indian workers in their respective countries. 

3.130. The Committee find that there is nQ, designated officer 
in the Ministry Of Foreign Affairs who can be con-
tacted by the returning emigrant Indians to file their 
reports of harassment and exploitation. This makes 
it all the more difficult for the unskilled and semi-
skilled workers to bring their difficulties to the 
notice of the Ministry. The Committee expect the 
Ministry of External Affairs to designate ODe office 
in the Ministry whom returning emigrants shouf<l 
be able to contact to explain their problems and 
experiences. The uame of the designated officer 
should be given adequate publicity. The information 
received by the MInistry from returning emigrants 
should be analysed' witli'il·~ to formulating 
measures to deal with the problems in the future. 

----------------
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20. 3.131. 

21. 3.132. 

22. 3.133. 

l3. 3.134. 

24. 3.135. 

, '. 

3 
------------ ---

The Committee would urge that $e Missions should 
view every case of complaint, irrespective of the 
status of the complainant, seriously and follow it 
up vigorously with the employers and the local 
Government authorities till a satisfactory solution 
is found. 

The Committee have gone into the various categories. 
of complaints of the Indian workers. They feel that 
in many cases preventive measureS can be taken by 
Government or Indian Missions to minimise such 
complaints, if not completely eradicate them. 

Even if it is necessary for the employer to see the 
passpOIts of their employees Or to kept them in 
their custody, the Indian Missions should critically 
examine this practice to find a remedy by which 
Indian workers abroad can be saved from haras-
sment or exploitation to which they may be subjected 
by the employers through this practice. They may 

. in this connection also examine whether a duplicate 
passport can serve the purpose of the employer or, 
if the original is kept by the employer, whether 
duplicate passport could be issued to the Indian 
employees to tide over the difficulties that they may 
be created by an unhelpful employer. 

The Committee would like that th'O': names, passport 
numbers and other particulars of Indian workers 
who are recruited for employment abroad should be 

'-communicated to the Indian Mission, in tho:: res~ec

tive countries to enable the latter to have a complete 
picture of the Indian community in the country of 
their accreditation to be able ,to protect their interest~. 

Thougb in many countries information about arrest 
of Indians is given to thp Embassy, it doe, not 
happen in all cases. The Committee recommend that 
Indian Missions in other countries should be ad-
vtsed - to n~gotiate the local Police and Emigration 
authorities r with a view to setting up information 
'committees __ on-the lines of the Committee set up in-

----------------- ------ - ----- -------
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Jordan so that the information about arrest of 
Indians is received without delay and the arrested 
persons can be got released immediately. 

25. 3.136. Th;: Committee suggest that Indian Missions in 

26. 

27. 

Jordan and elsewhere should consider ways and 
measures of educating Indian Workers to avoid 
such situations as are likely to land them in jails. 
The Committee are aware that this is a delicate 
matter but they have no doubt that Indian Missions 
can deal with the problem discretely. 

3.137. In Jordan, Indian Mission has obtained an assurance 
In writing from certain companies that contracts 
counter-signed by the Protector of Emigrants in 
I:J.dia will be the only contracts operative. The 
Committee are aware that this type Of arrangement 
cannot be enforced in all cases. Even then the 
Committee see no reason why an effort should not 
be made by Indian Missions in other countries to 
obtain a similar undertaking in writing from all 
employers. This will go a long way to avoiding 
complaints about substitution of contracts or dis-
putes about terms and conditions of service con~ 
tracts. 

3.138. The Committee feel that as a matfer of propriety the 
foreign employers, who are the real sponsors of the 
Indian workers, should be required to meet the 
Indian workers at the airport on their arrival and 
save the Indian workers from falling into the clut-
ches of unscrupulous egeIllts. The Committee would 
suggest to the Ministry to look into this matter and 
see how not only in Jordan but in other countries 
of West Asia, the Indian Workers can be properly 
received and enabled to meet their real sponsors ill 
case the latter do not care to meet the Indian Wor~ 
kers at the airports. 

28. 3.139. Government of Oman have agreed that if an employer 
does not pay agreed salary to his workers, and if 
the workers approach the Government authorities 
within the first 4-S months of their arrival, the 
sponsor will be asJied to pay to workers upertlte 

------ ---- _. -
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terms of contract duly registered by Embassy! 
Protector of Emigrants in india. If complaints were 
not registered within this period, it would be pre~ 
sumed that workers themselves have agreed to work 
under a new salary offered to them. The Committee 
would like similar arrangement to be arrived at with 
Governments of other countries also. 

29. 3.140. The Committee would like the Ministry to ensure 
that Indian workers emigrating - to West Asian 
countries are advised before they leave India that, 

-in case their employers do not fulfil any term or 
condition of s:!rvice contracts, they should bring 
the matter immediately to the notice of Indian Mis-
sion and the competent authorities in the country 
concerned. 

30. 3.141. The Committee are glad to learn that all the 11 cases 
of disputes in Lebanon involving 176 Indien workers 
have been settled amicably to the intervention of In-
dian mission. The committee hope t:ha.t' the Indian 
mission will continue to be as alert and helpful as 
in the past . 

.31. 3.142. There were nearly 10,000 cases of harassment and 
non-fulfilment of terms and conditions of employment 
contracts in Oman during the 3 year period 1978-80. 
The Indian Mission in Oman claims-that it takes up 
such cases with local authorities as snd when they 
arise and "usually succeeds''- in getting redress to the 
workers. The Ministry stated during evidence that 
they did not have any figures about the number of • 
cases in which the Mission had succeeded in getting 
redress. Subsequently the Committee were informed 
that the Indian mission in Oman had stated that In-
dian workers generally did 'lot report back to the 
Embassy after their grievances were redressed. It had 
therefore not been possible for the mission to keep 
exact track of complaints -in which satisfactory re-
dressal was obtained. This is rather a strange ex-
planation. This reflects on the efficiency of the In-
dian Mission in Oman: 

32. 3.14'3. In this context the Committee caDnot help taking note 
of the complaint teceived by the Com~ that 

------,---
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Indian /Embassy in Muscat (Oman) does not tak~ 
any interest in the personal welfare of Indians in 
Oman. Denying thIs allegation, the Indian Mission 
has stated that it endeavours to attend to the needs 
of the I.ndians visiting the Embassy and gives them 
assistance to the exte:1t possible. The mission has 
added that "there are 80,000 Indians in Oman and 
it may not be possible to satisfy every one". In the 
Committee's opinion, the remark smacks of high-
brow attitude on the part of the Indian mission. No 
wonder, the Indians have complained of indifference 
by the mission towards their welfare and the mission 
has not cared to maintain or build a record of the 
number of cases of exploitation of Indian workers in 
which redress was obtained. The Committee cannot 
but express their displeasures at the missions' attitude 
,towards Indian nationals and urge that their dis-
pleasure be cOnveyed to the mission and the mission 
directed to reorient its approach t9wards Indian 
nationals. 

33. 3.144. The Committe;.: were inti ally informed that during 
the last year and a half there have been on cases of 
violation of contractual terms of Indian workers in 
Iran. There were some such problems during the 
regime of the former Shah of Iran, especially, duririg 
the course of revolution and its aftermatch fn 
197,8-79. When the attention of the Ministry was 
invited to the memorandum received by the 
Committee stating that during the last few yearS 
there have been many cases of violation of con-
tracts by Irani.an employers, the Ministry confessed 
that there was a little iriisunderstanding on their part 
earlier at their statement related to Indian workers 
Dot experts. The :Ministry have stated that there 
dispute regarding payments to Indian doctors by some 
societies in Iran is pending and the Indian Mission 
is trying to find a solution. The Committee would 
like to be apprised of the solution. 

- 34. 3.145. There are ahout 500 Indian families settled in Iran 
for over 20 years. They have to get their work permits 

- , 
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renewed once in a year and recently once in six 
months. This procedure is applicable to all foreign 
nationals. The Committee would suggest that, at an 
appropriate time, the Indian mission should discuss 
the matter with Iranian authorities with a view to 
making this procedure. less irksome. 

35. 3.146 The Committee feel that Indian mission in Kuwait 
has to be extra vigilant to deal with the problems of 
ill-treatment of Indians. It Should devise an informa-
tion system to receive information about harassment 
of Indian workers and promptly move into the mat-
ter to save the workers from being harassed or ill-
treated. 

36 3.147. The Committee note with concern that due to opera-
tional restrictions, language difficulty and camps in 
far flung areas, many complaints of Indian workers 

.. in SaudI Arabia could not come to the notice of 
the Indian mission. Shortage of staff and Arabic 
interpreters with Indian mISSIon are two factors 
which are stated to be responsible for operational 
restrictions faced by the Mission in establishing 
contacts with Indian workers in way out camps. 
Neither of these reasons can justify the mission's 
neglect of the Indian workers. It should be the first 
and fon:mos[ duty of the Indian missions to keep 
themselves in regular contact with the Indan nationals 
with a view to ascertaining and solving their prob-
lems and no hurdles in the way of such contacts 
should be allowed to persist. If the missions cannot 
do this, they fail in their primary objectives. The 
Committee would like the Ministry to impress upOD 
all the Indian Missions in Gulf countries the need to 
maintain regular link with the Indian nationals in 
their respective countries and the Ministry should, 

- on their part, see how the difficulties faced by the 
Missions in this regard can be solved without delay. 

37. 3.148. The Committee have come across a wholesome 
arrangement made by Indian mission in United Arab 
Emirates with the local Government. It is now com-
pulsory in UAB that employment contracts should' 

---------- ------------------------ ----------- -----
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be authenticated by the local Ministry of Labour. 
This has resulted in a significant decline in the 
number of disputes arising from terms and conditions 
of contmots. The Commit,tee are aware that arrange-
ment for such an authentication by local Government 
can be arrived at only bilaterally and it canO'::>t be 
insisted upon in view of Supreme Court order of 1979 
which permits authenJtication by a number of c~her 
functionaries. Since authentioation by Government 
Department combines authenticity to the contract 
document with a certain degree of responsibility of 
the Government to enforce the contract terms in 
case of dispute, the Committee would advise the 
Ministry to work for a similar arrangement for 
authentication of contract in other countries also on 
a bilateral basis. 

3.149. Indian Mission in Yemen People's Democratic 
Republic is reported to have advised a recruiting 
agency and the Protector of Emigrants in Bombay 
not to recruit employees on a salary lower than a 
certain level to avoid any complaints on this account 

. later. According to the Ministry, Government hsvc 
no authority to lay down any minimum level of 
wages for Indian workers. In view of this, recruiting 
agencies can only be "advised" and have been advised 
"orally" by the Protector of Emigrants in regard to 
minimum wages. The Ministry have conceded that 
the "oral" advice can have no "binding" on any body 
and they are not sure whether even oral advice has 
been given to all recruiting agents. The Committee 
are not at all satisfied with the Ministry's explana-
tions. By not ensuring a minimum and equitable 
wage, the Ministry are leaving the door for exploita-
tion of Indian workers open to unscrupulous recruit-
ing agents who may come to have a vested interest in 
the process. The Committee feel that there is need 
and scope to evolve a better approach than adopted 
at present to deal with the question of minimum 
wage consistent with the Supreme Court Order. 

-----.-
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39. 3.150. Extension of visas of Indian nationals is a problem. 
which is creating great difficulties in Gulf countries 
but which, it is seen, has been satisfactorily solved by 
Indian mission in Yemen People's Democratic Re-
public. In Yemen People's Democratic Republic 
the Indian Embassy issues a letter to Immigration 
Department for extension and the visa is normally 
granted. The Committee would suggest that Indian 
missions may be advised to explore the possibility of ~ 

having a similar arrangement in as many other 
countries as possible to save Indians from unneces-
sary harassmeilt on this account. 

40. 3.151. The Committee feei t1!at employment contracts 
preseated by foreign employers to Indian missions 
should be vetted to ensure that to the extent possible, 
best contractual conditions are provided to the 
Indians. Such an arrangement is there in Yemen 
Arab Republic and should be aimed at in other 
countries also. 

41. 3.152. The CommiLee also welcome the initiative taken by 
Indian mission in Yemen Arab Republic to inform 
the local Government that recruitment of Indian 
Experts should invariably be gone through by the 
Government of India. The Cominittee know that 
even if a foreign Government agree to recruit experts 
through Government of India that Government can-
not be stopped from making a direct recruitment or 
an Indian expert cannot be stopped from malcing 
a direct approach to that Government for employ-
ment. But, if the Government of India can stream-
line their recruitment mechanism so as to respond 
quickly to the foreign Government's requests for 
Indian experts and the Ministry of External Affaiii 
can persuade the foreign Governments to make 
recruitment through Government of India authorities, 
a number Of problems like those of salaries, working 
conditions etc. would vanis". The Committee would 
advise the Mi!listry to study the problem in depth 
and evolve a national approach at the highest level 
for the guidance of all Government authorities. 
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3.153. Now that Indian workers are emigrating in large 

3.154. 

num~s to work in foreign lands under the control 
alld management of Indian employers, the Commit-
tee feel that a system will have to be devised to ensure 
that Indian employers do not exploit Indian workers 
On foreign lands and take undue advantage of the 
limitations of the Indian labour laws to take cogni-
zance of such exploitation. The Committee would not 
like the Government to sit silently and allow Indian 
employers to exploit Indian workers abroad with im-
punity. 

The Committee have come across reports of dis-
contentment among Indians working on projects taken 
up by Central Government Public Undertakings 
abroad. Such reports projects a very bad image of 
public sector abroad and smely bring a bad name 
to the country. The Committee feel that public sec-
tor undertakings are expected to be model employers 
and this expectation is not only with reference to the 
workers at home out also abroad. The Committee 
would suggest that the Ministry of External Affairs 
should impress upon the public sector nndertakings 
through the Bureau of Public Enterprises the need 
for keeping this wholesome object in mind and taking 
all measures to avoid any situations of conflict with. 
the Indian Workers abroad . 

.PoIJIicity of Working Conditions among Workers 
44. 3.155: The Committee would expect that the guidebook for 

the benefit of emigrating Indians would be out soon 
and it would be made available to every intending 
emigrant. 

45. 3.156. The Committee would suggest that in t'he guide 
book, proposed to be published by the Ministry, par-
ticulars of essential and model· terms and conditions 
of employment abroad should also be mentioned to 
enable the intending emigrants to compare them with 
the terms and condnions of contract actually offered 
to them and thus to take considered decision to accept 
the employment or not . 

. ----------"~---
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46. 3.157. Initially the Ministry claim;:d that Government 
were constantly making efforts to publicisetbo work. 
ing conditions and other details of employment in the 
West Asian countries through programmes on Televi-
sion and All India Radio. This claim was reiterated 
in evidence. But the Committee are very unhappy 
to learn from the note submitted by the Ministry after 
the evidence that, in fact, "so far no programmes Of 
publicity describing working/living conditions in Arab 
countries have been sponsored on Radio or Televi-
sion", This clearly shows how misleading earlier 
informations was. This is regr::ttable. The Commit-
tee hope that what the Mi1iistry thought was being 
done earlier and what as turned out later, was not 
being done, would now be done and adequate publi-
city would be given to the living and working con-
ditions in Gulf countries through Radio and Tele-
vision. 

Marriage of Indian Women with Arab Nationals 

47. 4.23 The Commiitee cannot but feel unhappy at the Indian 
to 4.25 missions in Abu ['3bhi ad Deha not carryiub out 

the Ministry's instructions to interview Arab bwr 
bands personally before attesting their sponsorship 
Declarations and the Ministry's attempt to whiffle 
down their lapses. The Committee would like the 
matter to be investigated and outcome reported to-
them. The Committee would also like the Ministry 
to issue firm instructions to the Missions to carry out 
Government instructions to the letter and spirit and 
not to disregard them in their discretion. 

48. 4.26. The Committee agree with the Ministry that the pre-
cautions taken by them to regulate passport facilities 
to Indian girls married to Arab nationals are appli-
cable only after such a marriage has been solemnis~ 
and that the real remedy lies in adopting measures 
to make a scrutiny before such a marriage is solem-
nised. This, the Ministry state, is outside the compe-

----
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tence Of the Ministry of External Affairs. But s~ 
in the Committee's view, the Ministry should not sit 
as an idle spectator when they know the exploitation 
of Indian wives is taKlIlg place. The Committee 
would suggest that cases of desertion and exploita-
tion of Indian wives by Arab husbands without dis-
closing the identity of the women should be given 
discreet publicity with a VIew to cautioning people of 
the relevant regions of the dangers inherent in such 
matrimonial alliances with unknown foreigners and 
educating them on the need to verify the bona fides 
of foreign nationals before giving their consent to-
marriage. 

49. 4.27. The Ministry should also consider ways and means of 
taking deterrent action under Indian laws against the 
touts or agents who bring about such marriages with 
a view to warning people against falling a prey to 
the machinations of unreliable persons. 

50. 4.28. The Committee agree that the Government cannot 
prevent legal and valid mafriages between two adults. 
It appears difficult to the Ministry to bring forward 
legislation which might discriminate between a 
foreigner getting married and. an Indian getting mar-
ried to Indian women under personal laws of respec-
tive communities. But the Ministry certainly should, 
as they admit they can, do their utmost to avoid fake 
marriages, as cover for taking Indian girls out of 
India for unauthorised employment, or marriages with 
maim Or sick foreigners or marriage with big age 
difference which may arouse suspicion about the 

. bona fides of the foreign nationals. The Indian mis-
sions should be instructed to keep close watch on 
such matrimonial alliances with a view to prevent-
ing exploitation of Indian girls. 

51. 4.29. The Committee wish it were possible for the Govern-
ment to bring about of course with the consensus of 
the Minority Communities concerned, a suitable sys-
tem of compulsory registration of all marriages with 
foreigners in India which can minimise ..exploitation 
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of Indian women by foreign nationals and safeguard 
their interests in the event of desertion of divorce. 

Indian M:lid Servants in Qatar 

The Committee feel seriously concerned to lea,rn that 
quite a number of Indian maid servants emigrating 
to Qatar had been so unhappy that they wanted to 
go back to India at any cost. 

The Committee are of the view that if the requests 
from foreign employers for employment of Indian 
women as 'ayahs' or maid servants or governesses 
are scrutinised closely with reference to the social 
stature, reputation and family background of the 
households concerned, the chances of ill-treatment 
and abuse of Indian women emigrating to take up 
such employment can be minimised. And. if, added to 
that, Indian missions keep dose contacts with the 
Indiain maid servants etc. and the households in 
which they are working, the Situation can definitely 
be further improved. 

The Committee would expect that Indian Missions 
to whom some inSitructions have already been issued 
in this regard, would act as true guardians of the dig-
nity of Indian Women emplOyees abroad and spare 
DO effort to safeguard their .honour. 

Role of Indian M"lSsion~ 
- A. feeling prevails among Indian nationals that liidian 

Missions are not rendering adeqoote assistance to the 
Indians going abroad. The Committee feel that the 
misunderstanding on this account is likely to persist 
unless the role of Indian missions vis~vis visiting 
Indians abroad is spelt out in clear terms and pub-
licised for general information. The outline of the 
role of India missions should also be publicised in 
the booklet which the Ministry are proposing to 
bring out for the benefit of Indian nationals going 
abroad. This alone will not be adequate. The Ministry 
wiII also have to obtain feedback from returning 
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emigrants and Indian nationals on a systematic basis 
to see whether the Indian missions are rendering all 
that assistance in actual practice what they are ex-
pected to render. 

54. 5.71. There cannot be two opinions that Indian nationals 
going to Indian Embassy for any business should be 
attended to promptly and not asked to go from pillar 
to post. The Committee are bappy to take note of 
the Ministry's assurance in this regard and hope that 
the Ministry would keep as much pressure as possible 
on the Indian Missions Ito ensure that they will show 
full courtesy and provide the maximum possible assis-
tance to Indian nationals who may approach them 
during their stay abroad. The Committee also hope 
that in cases of discourtesy and reluctance to provide 
assistance, the Ministry would not hesitate to take 
strict action agaiIl5i1: the officers concerned of the 
Indian missions abroad. 

55. 5.72. The Committee feel that registration of Indian nationals 
going to Gulf countries with the Indian missions is 
very essential not only for the Indians themselves but 
also for the Indian Missions who without such a re-
gistration will not be able to know the magnitude and 
the whereabouts of Indians in the country of their 
accreditation. The Committee, therefore, recom-
mend that special attention of Indian workers going 
to Gulf countries should be invited by the Ministry 
at the time of issue of passports. 

56. 5.73. The Committee would also like the Ministry to inform 
the Indian passport holders that they can register 
themselves with the nearest Indian Mission by post 
also. An advise should also be sent to Indian Mis-
sions in Gulf countries that they should entertain 
requests received by post from Indians for regis-
tration of their names. 

57. 5.74. The Committee are of the view that it should be the 
first responsibility of Protector of Emigrants and his 
colleagues to attend to the Indian Nationals indivi-
dually and explain to them not only the fairness of 
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the terms and conditions of employment but also 
enlighten them on various other aspects of their visit 
abroad. If shortage of staff stands in their way to 
discharge this responsibility wfth efficiency, the ad-
ministrative Ministry should depute adequate staff 
for the purpose shortage of staff should not be held 
out as an excuse to justify any laxity in the discharge 
of this vital function. 

The responsibility of the Protector of Emi~rants is all 
the more towards the weaker sections like unskilled 
and semi-skilled workers who for obvious reasons 
require much more !!uidance and information than 
others. The Committee would like the Ministry to 
impress upon the Protector of Emigrants the need 
for greater consideration and patience in dealing with 
such sections of people. 

The Committee a!!ree that in a free market of demand 
and supplv the Ministrv cannot imnose any minimum 
wage on foreilm emnlovers. But stilI the Committee 
feel that Indian Missions should keen this aspect in 
view and endeavour to the bec;t of their abilitv that . 
Indian nationals are not discriminated a!!ainsf in the 
matter of wage vis-a-vis nationals of other Asian 
countries. 

Staff Streneth in Missions 

60. <:,77. The Committee feel concerned at the ri!!id proceriures 
which stand in the wav of promot aU!!Il1entation of 
staff even when it is needed urp.:eTltlv in anv Mission. 
What is sumrisinl! is that even when ril!iditv of oro-
cedure is ooenlv acknowledoed. It cOTltinues to be 
inflexible oartir.ularlv in the m~tter of creation of 
more pOsts aTld no sfafloi110 p':.tidelinec; tn determine 
and oost the staff with T",fere""e to ch'lno-ino work 
load "lwe heen evoIVl'~o. The rommit'ee wonl,", li1<e 
to emnha<;ize th'lt Tndia'1 Mi~c;io,,<: in Gulf co·mtries 
shonld be adeauatelv staff!'.fl overseac; ~n<t Tndians 
shon1l"f not he made to suffer on account of shortage 
of staff. 
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In-Service Training of Officers 

61. 5.78. The Committee cannot over emphasise the importance 

62. 

63. 

5.79. 

of in-service training for officers particularly those 
who have ,to come into regular contacts with Indian 
nationals of various backgrounds. 

Interpreters 

The Committee are concerned to note that many 
Indian Missions have been handicapped in following 
up disputes about service contracts of Indian workers 
abroad in Labour Courts for want of Arabic langu-
age interpreters, the Committee are informed that in 
two Missions, namely, DOHA and MUSCAT, Ara-
bic knowing interpreters not available. The Commit-
tee feel that the problems of Indian workers shouTd 
notJ>e neglected on any ground what&;)ever least of 
all/on the ground of non-availability of Arabic inter-
preters. The Committee are aware of the difficulties 
in gettinl! Arabic interpreters but still they would 
expect the Ministry to find adequate nlJomber of Arabic 
interpreters for Indian Missions in Gulf countries 
without which the Missions would be totally ineffec-
tive in protecting the interest Of Indian workers. 

Posting of Legal Advisl!r /Lsbour Officers in Missions 

5.80\:.. What is ne~ded .ic; that l~!!.al advice sho:Ild be avaiI~ 
, able to deal WIth the dlc;putes of Tndian workers 
. abroad. Modalities are for the Min;strv to work out. 

c. The Committee would like the Ministrv to formulate 
, a comolete oronosal in thisre"ard and try it on an 

exnerim~ntal ba<;is in the Indian missions in West 
Asia. The position may be reviewed after sometime. 

Posfua~ of Ambassaaor to Y AR 

64. "81. The rommittee are concerned to llOte that the posting 

.. _-_ .. _ ... _--

of H~ad of the Mission in Yemen Arab Renublic 
has been delayed for nearly 2 yeare;. This has I!iven 
an impression to local Indian nationals that their 
;"terests havo. bee, neglected by the Ministry. The 



127 
1-----

1 2 3 
----- . _.- . __ ._-----

Committee take note of the circumstances in which 
the posting of, Indian Ambassador to Yemen Arab 
Republic has been delayed. They hope that such de-
lays would be avoided in- fUoture in the interest of 
Indian community abroad. 

Miscellaneous Matters dealt with By Missions 

65 5.82. Language pOSes a problem to the Indian nationals on 
their first arrival in the Gulf countries. The Ministry 
have also conceded that the Indians not knowing the 
local language require assistance between the time of 
their arrival at the airport and reaching the hotel. 
The Committee agree wi·th the Ministry that it 
is not possible for the Missions to make assistance 
available at the airports in Gulf countries or keep the 
Embassies open round the clock for assisting Indian 
travellers, who may be facing language problem on 
arrival at ~irport. But the Committee feel that Indian 
Missions in Gulf countries can certainly designate 
·one or tWO officers knowing local language whom 
the visiting Indians having language problem may 
contact in times of difficulties. The names and tele-
phone nU1IIlbers of these officers may be circulated to 
Indian Emigrants before they leave India. 

66. 5.!S2A IEven though it may not be an official duty of an Indian 
Mission to assist Indian nationals in finding hotel or 
paying-guest accommodation, this is a matter which 
poses a problem to every new arrival from India. 
The Committee feel that Indian Missions should have 
no difficulty in compiling and keepipg detailed in-
formation about hotel and other accommodation 
available together with the appropriate range of tariff 
and provide this information to the visiting Indian 
Nationals, if they approach the Missions for any 
information in this regard. Indian Missions should 
also be able to guide the Indian visitors as to how 
they should go about finding accommodation for 
their residence. The Committee would expeet the 
Ministry to issue detailed instructions in this regard. 
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67. 5.83. The Diplomatic and Consular Officers (oath and Pees) 
Act 1948 and the Rules made thereunder authorise 
Indian Missions to charge fees for attestation of 
documents. TIle Committee are surprised to find 
that the fees charged by Indian Missions in Gulf 
countries are much higher than those charged by 
missions of many other countries. While Indian 
Missions charge Rs. 45/- for attestation, Malaysian 
Missions charge Rs. 18/-, Korean Missions Rs. 9/-, 
Kuwait Missions Rs. 30/- and Iraqi Missions Rs. 14!-. 
The Committee would like the Ministry to review 
the schedule of fees prescribed under tbe aforesaid 
Act and Rules with a view to making them reason-
able and comparable with the fees charged by other 
Missions. 

68. 5.84. The Committee feel that there should be no objection, 
subject to the ambassador's discretion, to allow film 
shows in the Embassy premises, not on commercial 
basis, but free of charge. The Ministry and Indian 
Missions should appreciate the keenness of Indian 
nationals abroad to see latest Indian films. The 
Committee desire that the Indian missions should be 
advised to arrive at a working arrangement with 
local Indian community which, without violating 
Vienna Convention, would enable the Community to 
see film shows in Embassy premises. 

69. 5.85. The Committee take note of the Ministry's decision to 
. include the addresses and telephone numbers of 
~ officers of Indian Missions and Cultural associations 

'

abroad in the booklet which they are proposing to 
bring out for supply to Indian einigrants. They hope 
that this booklet will be out soon. 

70. 5.86. The Committee would sUQ:Q"est that the question of 
reservation of seats in professional and State colleges 
for expatriate Tndians should be considered by the 
Government. 

71. 5.87. The Committee agree with the Ministry of ExternaJ 
Affairs that the overseas Indioans deserve to be shown 
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greater consideration under the Customs rules in Ihe 
ma:tter of bringing their material possessions and other 
articles from abroad. The Committee would like the 
Ministry of External Affairs to take up this matter 
with the Ministry of Finance. 

The Committee would like that the returning Indians 
should be treated with courtesy and not subjected to 
any inconvenience or harassment at the time of Cus-
toms clearance. They would like special instructions 
to be issued in this matter to all customs authorities. 

The Committee find great force in the suggestion that 
Associations of Indians abroad can prove to be of 
immense benefit to the Indians in a variety of ways. 
Associations can provide security and afford assis-
tance in economic activities to the Indians abroad. 
They can supplement the efforts of Indian Missions 
in many ways. They can, be an ideal channel of 
communication between Indian community and the 
Missions. The Committee will therefore recommend 
that Indian missions should exert all their influence 
10 promote associations of Indians abroad and assist 
the associations to organise cultural, social and edu-
cational activities for the community at large. 

Where there are more than one association, the 
Indian Missions should organise a community 
Council to serve as an apex body representing all 
the associations to bring about coordination among 
all of them. The Ministry stated in evidence that apex 
organisations were functioning in Bahrain, Jordan, 
and Yemen Arab Republic. The Committee would 
suggest that apex associations should be promoted in 
all other Gulf countries. 
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